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LOk SABHA

Friddy, February 23, 1968/Phalgcna
4, 1889 (Saka)

e Lok Sibha met at Eteven of
the Clock.

[Mr. SPEAKER in theé Chair]
ORAL ANSWERS TO QUESTION

Western Agencies

*241. SHRI cmm'm.m PANI-
GRAHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Gpvermment are aware
that out of the 46 Western Agenmg
working in India, seven agencies have
a free fleld for Wa_thn ‘without
any check at Government level;

(b) whether Goverument propose
measure for the opera-
tions of these foms:n agenc{es in our

country; and
(¢) if so, the details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHR] Y, B. CHAVAN): (a)
No, Sir.

(b) and (c). Do mot arise.

SHRI CHINTAMANI PANIGRAHI:
In anfswer to part (a) of the question,
the hon. Minister said, “No, Sir.”
But may I know whether the Gove-
ernment is aware that different agén-
cfes in the fleld of economics and cul-
ture, belonging to countries like West
Germany, Britain and America and
such other western _countries are ope-
rating in this country? Are the Gov-
ertimeht not wware that they are
operating in this Foudtry?

SHRI ¥. B. CHAVAN: 1 Kave
arswered the question, Sir,

SHRI CHINTAMANI PANIGRAHI:
I could not hear.

SHRI Y. B. CHAVAN: First of all,
thg quuuon is s0 vague: one 60«
not ‘know what agencies yog ’E"“ in
mind and what activifies you. have
in mind. But as far as u ?:iom
tion goes, the information that is, ayail-
able with me is that no organisation
is having that sort of free go at
things as is suggested.

SHRI CHINTAMANI PANIGRAHI:
May 1 know whether the hon. Minis-
ter has any knowledge about the
number of agencies attached to the
embassies here which are also work-
ing in this country in different spheres
like cultura] relations, publicity and
economic relations, etc?

SHRI Y, B, CHAVAN: We have
got some information about foreign
institutions or foundations, ete, work-
ing in India. But about the detailed
information about embassies and their
agem:ies, I do not know what agen-
cies the hon. Member has in mind.
I think a similar question was put in
this House and the External Affairs
Ministry has replied that they are
collecting the necessary information
and will give it to the House.

&t fr T ;I TR # e
w9 T AL A TT CARA HrewwA
®aTF RO TR aw EEEE
ot fe2efy Y grar s AT R A
fegemr @ e uwhfe 7 =
o 3 &1 ¥ S wgan g e
WA § qvere # oy
Drwrcd A Tge T dEwr & A Fw@w
s k?
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SHRI Y. B. CHAVAN: About the
Asian Foundation, I think the infor-
mation was given here that they
have been asked to wind up their
activities in India, because they had
received some money from the CIA
sources.

SHRI INDRAJIT GUPTA: I want
to know the general practice follow-
ed by our Government in respect of
these western agencies of different
types which are functioning in this
country. Are there such types of
agencies, and, if so, should not their
activities in this country, their sources
of revenue and so on, be reported in
the normal course to our Govern-
ment? Are there any uch agencies
and, if so, whut are they?

SHRI Y. B. CHAVAN: 1t is very
difficult to say that there are only
westerln agencies.

SHRI INDRAJIT GUPTA:
any foreign agency.

I mean

SHRI Y, B, CHAVAN: As far as
their financial stake etc., is concerned,
the Finance Ministry normally looks
after these things.

SHRI INDRAJIT GUPTA: “Looks
after” means what? What I want to
know is, is there any regular report
given to our Government?

SHRI Y. B. CHAVAN: For that
matter, I think you will have to ask
a specific question. As far as the
security aspect is concerned, for which
1 am responsible here, I certainly
have got necessary information- about
it.

SHRI E. K. NAYANAR: May I
know whether itis . a fact that CARE,
the Ford Foundation, Rockefeller, the
Asia Foundation and such other agen-
cies have got their offices in India,
and whether they are pouring in their
money for. special purposes, for
espionage work in India, and may I
also know whether these agencies are
giving facilities to the Ministers, those
who tour in foreign countries?

SHRI Y. B. CHAVAN: No, Sir,
because, normally, the ministers go

FEBRUARY 23, 1968

Oral Answers 2846
on official duties and they represent
our Goverrment here; possibly some
Members of Parliament '‘may be tak-
ing advantage of it.

SHRI P. VENKATASUBBAIAH:
May I know whether the Government
are in possession of any facts that in
the name of missionaries doing some
philanthropic work, there has been
any direct link between some of these
western agencies and the missionaries
that are operating on the eastern bor-
der, and if that is so, what is the
information available with the Gov-
ernment and what do the Government
propose to do in that matter?

1
SHRI Y. B, CHAVAN: If it is a
question of ‘'missioneries, I shall re-
quire notice.

Crossing over by Nagas and Mizos

*245 SHRI B. K. DASCHOW-

DHURY :

SHRI SITARAM KESRI:

SHRI LILADHAR KOTOKI:

SHRI BENI SHANKER
SHARMA:

SHRI SHI GOPAL SABOO:

SHRI R. BARUA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived reports abouts the Nagas and
Mizos crossing to and from Pakistan
and China and receiving arms and
military training from these countries;

(b) the number of such Nagas and
Mizos who have crossed over and re-
entered during the last six months;

(c) the steps taken by Government
to prevent their transit and to curb
their anti-national activities; and

(d) whether any protest have been
made to these countries?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN): (a)
and (b). The Government are aware
of the assistance given to Naga and
Mizo gangs by Pakistan, It is also
known that some Naga gangs had
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gone to China and some of them have
returned. The Government do not
have any precise information either
about the number who may have re-
turned or the quantum of arms, if
any, they have brought back. There
are no reports of Mizo nostiles hav-
ing gone to China.

(¢) Security Forces are maintain-
ing constant vigilance along the bor-
ders. They have also intensified
patrolling in these greas.

(d) Protest Notes have been sent to
the Pakistan Government.

SHRI B, K. DASCHOWDHURY: In
view of the case with which the
underground Nagas can go to China
and Pakistan and also return from
these countries, may 1 know whether
the Government had negotiated with
the Govermment of Pakistan about the
sealing of the border through which
they are going to China? Have the
made any contact with the Govern-
of Burma to seal the border
between India and Burma so
that these underground Naga rebels
might pot go to China?

SHRI Y. B, CHAVAN: It is a bor-
der between Burma and India. = So,
it is equally our responsibility to seal
our own border. Therefore, it is not
a question of only their sealing their
border. It is difficult for me to ans-
wer this question at thig stage.

it Roft wwT wwt : T weA wERT
sy & fe frYd ot aar fisht
AT # T © goral & 9 A Sow s
& 97wl § F1 w7 A e
fart frerd & ot o fdlg & fog
TOET SRR 3] ¥ §rq ag wfes
W o= TETC ¥t wgar A @R 7
aft g, a1 W W wEEw ¥ WY W
ara g fear & s @ e 1
T AW Y WA W I9 F wewar
YR E w e @ aRket
ar I & O frwrrdror w1 wrea ¥ frepr-
for v & fog wa aw *f ¥ 2w
o & WK afx @ ve o WA
= §7
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SHRI Y. B. CHAVAN: Did you ask
about Christian missionaries? If so,
we have got information, Whenever
they are involved in  activities
which affect the security of our coun-
try, action is taken againts them. This
is the general approach about it. But
we will have to examine every case
on its own merits. That i al] I can
say about it.

SHRI R. BARUA: May | know
whether some of these Mizos are in-
dulging in anti-national activities and
if so whether the Government are in
a position to keep them under deten-
tion?

SHRI Y. B. CHAVAN: Certainly.
If we come across them, they would
not only be detained; possibly we can
take stil] more severe action againts

SHRI HEM BARUA: Are the Gov-
ernment aware that of late China
has taken an active interest in the re-
bel activities in Nagaland and the
portraits of Mao Tse-Tung are
Liberally distributeq in certain areas
in Nagaland and if 80, what steps
have the Government taken to see
that the Chines do not take any in-
terest as they do now in the Naga
Tebel activities and that his portraits
are not distributed so liberally in
Nagaland?

SHRI Y. B. CHAVAN: Portraits of
Mao are distributed not only in Mizo

district but possibly in some other

SHRI HEM BARUA: But that ean-
not be an excuse that because portraits
of Mao are distributed in certain
parts of India, therefore, they should
be distributed in Nagaland also.

SHRI Y. B. CHAVAN: I have not
said that, but I am giving you addi-
tiona] information. Certainly, it hurts
our national sentiment that some
organised people in our country
should try to distribute portraits of
Mao. But certainly I cannot take any
legal action about it. Publie
will have to assert itself in this mat-
ter,
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SHRI SWELL:
that the Naga and mzo hostiles have
ngt only established contacts with
Pakistan and China, but I bave be-
fore me the latest bulletin of Lachit
Sena which says:

“We are utp‘l& relation-
f:raom ﬁ.:;:lers "So, tell your

countrymen not to infiltrate into
Assam and disturb our life. Other-
wise, you shall have to face
gerious consequences, Remember
the 26th January—that was simp-
ly a warning and nothing else.

We took nobody's life on that date.”

I would like to know whether the
Home Ministry has enquired into this
whether the Lachit Sena of Assam
have really established contacts with
the Mizo and Naga hostiles and whe-
ther them are plans for any crmcerted
action in that part of our upu:;t!‘y"‘

SHRI Y. B, CHAVAN: T have mo
definite information about Lachit
Sena having established any contacts
with China or Naga hostiles. That is
a matter that will have to be care-
fully examined.

SHRI HEM BARUA: Have you
got that bulletin?

SHRI Y. B. CHAVAN: Yes; I
have got it. We have certainly to
take this as a warning and be more
watchful about these activities. There
1 agree with the hon. member.

st o Fo wyl: T FRT A
Tg AFETY T X A A=y A R
faolt o arn fadifit. &1 wrow &
a§ FnfeRww ar wgam 8, aft g,
& ag arwrd wr g ?

SHRI Y. B. CHAVAN: 1 have cer-

tain information ‘about some contact

Mizos and Nagas. We have

got information also about some con-

tact between Nagds and China. I

hﬁpethehm.memberwxunote:pect
me to glve detalls of it here, ’
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SHRI Y. B. CHAVAN: I cannot
say about the number, because it is
dL!ﬂcuit to get confirmation about the
numher But some smaller groups
have established contacts w1th the
Chinese territory. It is our informa-
tion that they have secured some
mall arms ete. from them.

SHRIMATI JYOTSNA CHANDA:
May I know whether this Lachit
Sena is the creation of the Assam
Government, as the Mizo National
Front was the creation of the Assam
Government to curb the activities of
the Mizo union? Is it a fact?

SHRI Y. B. CHAVAN: According
to my information, it is not a fact.

ot awan fag gy W AT Ry
AW E o dat ¥
WORTT R AT & § 7 SO T ®Y
o % F oerd a8 8, ar e 9w
94T A FoRfw foor @ g
WK W ST WO % 99T &, ar
TR, ¥ ar w1 wfeeat § B ¥
T IT WEI WY oA A fRw

wy?

SHRI ¥, B. CHAVAN: | really do
not understand fhe question as the
hon. Member has put it. ¥ canpot
say that the Nagas, the hostile Nagas
particuladly, when they act (i an
illegal ‘manner keep us informed
sbout what they are doing. Cerfainly
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it will be our effort and continuous
endeavour to find out the methods
smd the places where they are work-
ing That is what we are trying to
o. J

it geelt T e ;@ &
qwiRe 7 A W fast | ¥ fag
= our  sfgfer S T @
= T ww g A g g, dar
R Fraw A e g, fm
IT A F AT W ag Wi d=r g fE
FWAITFErIN A TTHANS
fer 3w G @, afz &, @ ¥ Qe
wg?

SHRI Y. B, CHAVAN: The best
‘thing for that is that the Naga Gov-
ernment itself is functioning there
constitutionally and democratically,
‘They are undertaking the develop-
ment programmes for that grea, That

it.

Wt gt T wvew o dgw
LECECARE B s S o g
Forar T 7

SHRI Y. B. CHAVAN: They were
«conceded a separate State. That was
the most important constructive step
that the Government took in this
particular matter. What more is ex-
ported of us?

W WA a1 A # e
;RT FATT A WTE, A g A A

Shri K. M. KOUSHIK: The Home
Minister just now told us that he is
helpless to take any legal action with
‘regard to acts of distribution of Mao's
photographs in our country. May I
know whether it is not an anti-social
and antl-national actlvity and it is
oot compreheded in- the recent Act
that we have passed? If it'is not,
will the Government take steps. to
bring in a legislation to see that such
actions amounting- to ant-sational
.activities ane curhed?
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SHRI Y. B. CHAVAN: I am rather
doubtful whether a legislation could
be brought about it, but' I certainly
would not refuse to. look into this
matter again.

SHRI BEDABRATA BARUA: When
the cease-fire was affected, I know
for a truth that the Nagas were short
of weapons? It is also established
that they have comtact with the
Chinese and they are collecting arms.
They are also asking for an extension
of the cease-fire at the ssme time.
May I know if in that context Gov-
ernment has examined the whole
question of cease-fire and also exa-
mined the whole question of cease-
fire and also examined whether it has
really started to turn to our disad-
vantage?

SHRI Y. B. CHAVAN: I must say
that with this continuous and ccnstant
effort by the Naga hostiles to establish
contact with Chinese anq getting
armg from them ete, as the
information is getting confirmed from
time to time, a new angle is there
to look at this whole matter again.

=t codre By et - ww SR
TRRA FHAG fF a7 dEmrEE
R & arg gE-fauw e 4
waty o @ A & fag agrd 3, war
I & fag ann A sifsww q
foree oY 4 WX 7T 99 T W G
71 agfee Y § ?
SHRI Y. B. CHAVAN: Cease-fire
is normally extended only when both

the parties agree. We are always
willing to extend the cease-fire.

SHRI HEM BARUA: Do not use
the word cease-fire; it is only ‘suspen-
sion of operations’.

SHRI Y. B. CHAVAN:. It is a good
suggestion and 'Taccept #t. I made the
mistake because I repeatéd the word
cease-fire used: by the hon. Member.

St AR R T
T Faer A A g T e
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T, affs g wwR ¥ Wraw
W TEY TEE § | WAl AERT ¥ WY
“ 3T & fs v AmT o oy §, 9
fag gwer 7t ar awar 2, wifE 3 O
TF, SR THFATE | F @ ow |
9 % e & o 9= & o “raiie”
AT Tl , I ¥ g A v R
S W AT gReTge ®Y gfeare s
¥ fa¥ ar 3w ¥ fag i Wk
yifee Foy €, sve T Amme w6t
MAATES F £, F 9 g ¥ faey
W AT S A F far T WA F
T FHIL I AW F1 ATATTE T
w1 A @w " @ g ! faw A
wefafree a1 “maie” & qed ann
% o a1 qifee Wy B, 95T
;!T & faors FrEE w1 @ s

MR, SPEAKER: This is my diffi-
culty. Whenever I permit him to ask
a question he goes on putting supple-
mentaries after supplementaries,

o AT TR : ATHE TR T
FAT WIT FY T G H1 F1E g et
{971 & war @ s o o A 5t GRfee

aifeslt 7E @it g #E S e A
gt s T8 W w2

SHRI Y. B, CHAVAN: As far as
the latter part of the question is con-
cerned, the Nagaland Government has
not expressed any view about this
matter. As the hon. House is aware,
this is a very complex matter which
has to be handled at both the legal
and political level. Even though we
are treating them as hostile Nagas,
with the approval of this House the
talks will continue and the House will
be kept informed time to time. Our
effort is to win them over. But, at
the same time, if they are doing
something else, we have to take note
of that and then take a decision at
the appropriate time,
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siwelt s g : & Ay S

- gt g T ammer R sl T oy ag
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<% s & f Gen 3 g wifgg vw
& X ¥ €29 TEie @I | § $C
F w0 et § a1 39 far § waw ?
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*ft TEw T T 6 T A
Gara g ? 59 & fawl # ag WO r
f ag fergram %1 B1F &< agT o @t
qg ol a @=d GEE £ e

sitwelt AE@T Wy : AE, A Aae.
Tg A8 8 | TR F A S agi ey
AR TEE TR IR
g AT, TR G FHF IS
feowrf 7 & for 1€ @@ w9
FraER S ar ! afg g, drag T ?

MR, SPEAKER: It ijs a general
question. It need not be answered.

it T T 7 = & g fafre
Ry T R E fF Am @ ¥
sfewm ¥ od fF ag Ao awen ar
ficlt femr awemn &% o0 ot ogw WY
grfas  feafy o agr 0T SE A
78 fegeam & Qe U, 99 & A mfae
derd dmrgat fag v . ...
MR, SPEAKER: Very good infor—
mation the hon, Member is giving e
the hon. Minister. °

ft T wow: fRe fadwit s
qfiersit 2t & a5t 7@ RCTQ I W H
az qifafess o o Wi Wik afe-
fefoim & o avequm forererr ..
(weam) ...w@ ¥ W1 @
frrrar & fr gfirae & sfog & sw wT
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¥ 39 1 g9 4, 99 ¥ w9 AMHATH
@, O T A qg FHGT AR & A
sy FaR £ fr fegeae § ot arnfos
e § o7 aifeE wee g . L.

MR. SPEAKER: He has given so
much of informmation. Now, will he
kindly sit down? He has given infor-
mation and lecture to the Minister,

ot S = Wb F wd AT A
e =g § s s g gee @ i ool
fgm sz avm fem ¥ fea ow aw
w @ W w4 A F wafed 0
Fgr & e s g T & o s g
g fad o @1 g9 @ AW
F1 @9 789 F WS g9 T 94 &
#X oF A AET av fasr S AE A
AT, A FT K I T FE FH
& for AR g 7 WK T ar i 7

MR. SPEAKER: They do not take
the permission of the government to
go to China.

SHRI Y. B, CHAVAN: The hon.
Member is completely misinformed
about these matters.

SHRI D. N. PATODIA: The two
vital conditions for cessation of opera-
tions were, firstly, that the Naga
hostiles will not increase their fight-
ing force and, secondly, that they will
not allow and they will not send any
of their people to foreign lands, Pakis-
tan or China, for training. Now both
these conditions have been wiolated.
Since the basic and vital conditions of
the cease-fire agreement have been
violated, the cease-fire has become
only a one-way traffic. In view of
this situation, will the Government
ensure that in future no such ome.
way cease-fire agreemet will be ini-
tiated?

SHRI Y. B. CHAVAN: I havé said
that these new developments have
‘created a new situation and a new
angle will have to be applied.
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Communal Disturbances at Meerut.
(O.P)

*247, SHRI YAS-I*-IPAL SINGH:
SHRI MOHAN SWARUP:
SHRI PREM CHAND VERMA:
SHRI ATAL BIHARI VAJ-

PAYEE:
SHRI BENI SHANKER
SHARMA:
SHRI T. D. RAMABADRAN:
SHRI MAYAVAN:
SHRI SHIV KUMAR SHAS-
TRI:
SHRI MANIBHAI J, PATEL:
SHRI LATAFAT ALI KHAN:
SHRI BALRAJ MADHOK:
SHRI T. P, SHAH:
SHRI SARJOO PANDEY:
SHRI AMRIT NAHATA :
SHRI MAHARAJ SINGH
BHARATTI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Sheikh-
Abdullah addresed a meeting of the-
Jamait-Ul-Ulema Hind at Meerut in
January, 1968;

(b) whether it is also a fact that
following his visit violent disturban-
ces took place in Meerut;

(c) the number of persons killed-
and injured as a result of the distur-
bances; and

(d) whether any investigation has.
been made into the causes and course-
of the riots and if so, the result there-
of?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN: (a):
Yes, Sir.

(b) Incidents of communal violence:
took place from January 28, 1968 up-
to February 1, 1968.

(c) 16 persons were killed and 85
injured. Fifty policemen were also-
injured.

(d) The State Government
making inquiries into the matter.

MR. SPEAKER: Will you kindly:
answer question No. 257 also?

are
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_SHBI KANWAR LAL GUPTA:
This question is ahout Meerut; that
is different.

MR, SPRAKER: It is about the
same communal trouble.

Communal- Riots in Chikkammagalur

*257. SHRI MOHSIN: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government are aware
of the communal rists which took
place at Chikkamagalur in Mysore
Sgtg: on the 6th and 8th of January,

Oral Answers

(b) the estimated total loss of pro-
perty belonging to minorities; and

(c) whether the incident has been
entrusted to the Commiasion on Com-
~munal Disturbances recently appeint-
ed by Government?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir.

(b) The State Government are veri-
tying the extent of the loss caused
-during the disturbances.

{c) No, Sir,

it aware Tag: 7 & wEw & W
avar § fe a1 wow w1 11 W
A%, 12 TN a9 o ¥ 7% @ WK fee
Iq F UHeR g fel #1 y9R
o7 % faq ot feam o fF 9% % wor
Faargi # aadyeft &1 ®r€ game 7 e
A TR wuAT T g & fag
w8 fofz fear & 7 ot %8 e
FOHI §.g€ ¢ 99 ¥ fag &1 ofses 1
s ¥ fs e & o avgwed
2, & wreen Qo A5 w4 ?

DapEw TR WE . WE
FraT A TS TgN g1 Ffawar i
o it AT THET ¥ wWfww £ G
& TE qew far f§ @ AxdtE
FEHTC-HAS AGY | T A I I EF
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- TR TR W WY ST
Y 7 g AT § a2 A AT wT
a1 g 6 WO S T A1 aHw o §
AT F A e I A
WA FT gAY forederd A & a4
ww W fafeaw § @A wras W
WA |

PR W WEWIT ¢ A% AIA R
TgFFT ARICE 7! wed |

st TRTA T o : 9 T FA
T & v g fe ) mtamfs
...

off g7 o wyET ;T aY g
ol

=it o T W @A
Fww ogar & .. (smawiw ) .. .

o 9w wx Wi § oA vy ¥
s A g i oy e fr
AE F AR W HW W gegE
q-sh T ag Wy agr § fe aw ¥ qger
who-Iw-sw-fgr & awd J -
o T TTfeE, e Al W A
aaral ¥ gaen fear o arfee
fogaz & w1 agg ? & SmAr
g g-fe o femfe® % ey
foegafart 1 0§ =i (F
SR feg e frowmwey. & e
far & @ier mr o Wopia-Iw-
Fom F e e 7
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SHRI ¥. B. CHAVAN: I have ne
got all this detajled information. The
State Goyverpment is making inguiries
into this matter.

st Ait e Wl WA EH

R IE M I AR W
T ¥ ST F WA Wl 9T
ot wraor feu & S| IATwIW &
@I ANfao® AT § W1 99
A FT TR Y IT wTaforsaE Wi
% faeg g S AT gITAA HAT
g 7 afz g, oY =0 AT A WM

g femr & 7 afs gwe agt
famr 2 @Y Sox 2 A faeew ¥
v Froow § 7

SHRI ¥, B. CHAVAN: I do nat
know under what Act they want to
take action, but if it is under the
Unlawful Activities (Prevention) Act,
naturally they will require the con-
sent of the Government of India. It
is for them to decide under what Act
they want to take action.

SHRI KANWAR LAL GUPTA:
Have you received any letter from
the UP Government? That is  his
question.

SHRI Y. B. CHAVAN: T have not
yet answered the full question. Why
are you interrupting?

Certainly, I have received a letter
from the Chief Minister about this
matter, but in this matter all the legal
aspectg will have to be very carefully
examined; it is no use rushing into
this matter. If he asked for my
advice, I would certainly say that we
should not make any haste in starting
any prosecution against Sheikh
Abdullah.

it fira yox e AT
Ft e ? fy o wegee ¥ A o
T I & = % fag o afefr o
afsr g€ @ fard arEmE
AL VTG AT & A 7 T FCETCH
g W g Fedn ¥ O ag dAw
wqt 7 wify ¥ fag ot Wi Frereht

I W WL FA & AT W
Tqr9 & 7 frdw fear ?

S} TR T W G T
fig st wur fadw far o o gt
fear, Afer oz s F @ IT R
T A H g A g A A e
7g & 7gf wrar |

oY waTEA welt ®t ;¥ AN
Frag AR & fe Gar o A w9
¥ g w1 T oar e e
e # frwer v fmn S
TF agE A ww wege A
gea s ot oA el ¥
G TAY TF W AEW TG
AT TT A TTFT Eed H fadr A
e faws & 97 99 TR TG
afew Taa< & T¥ Wy ?

Sl ly LW o o cap
P p b o oS T gt
fape byt e S - e S
S e e S a0 Y
§ o n e P
- S o S RS e
bt e &byl Yy o W
[ &1 do o= ol o &L
SHRI Y, B, CHAVAN: [ have no
information of that.
DR, RANEN SEN: May I know
whether it is known to the Govern-
ment of India that a few days before
these comynunal disturbances in
Meerut, certain Hindu communal
elements had  delivereq inciting
speeches in the city of Meerut and
that, as a result of that, commugal

tension, had already mtagbed before
Sheikh Abdulah reached that place

h"t:

-and- that, it was Muslimg who were

first aftacked by Hindu communal
elements and, if so, what iz the opinion
of the Government in regard to. that?
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SHRI ¥, B, CHAVAN: I have not
got all the details. As I said, these
matters are being enquired into by
Unless 1 get
all the detailed information, I cannot
give my opinion about these matters.

St WU WET : 20 HIA #T

WTTEr & qE AT gAY 2w % fafww
feewt ® wrewatfas 41 gr @ F 1 g
aw ¥ ot qfrare & foaw owgw 7 -
afew v o qifs w1 gfEx
w4, aga @ Toefos

qifeat, ag@ & & ATwWRIAE aw WX
qeA § S 3w & fawrs smiAgee
gl Y feemm e @ & afes a2 WY

Fgranar & fF @M= 9 @ gEre A
weAd et &, 39§ A s
o gfew &1 uw  fgmm Y

SR QY FEEHFET E AIIFA wT

TS FIGT & | AL §H 9%
fat 57 wr g v fimfes g

the U.P. Government,

Tz a1 AT CRIMET U9 # "7vet

I faes asw FraaTEr 1 9@ a9v
TR AT o g W Wt
F wRIag W E, SASTAFAE |
T FETT T X W frame st @
f& ¥ @l & st dwEfow #
T F § qF e qeme A
W § dwafew &1 q@@o qa
®E #1 ®ifww FGafE q@wQ
Fﬂ;rfﬂ‘fmtniwmuﬁ
T |

SHRI Y. B. CHAVAN: I entirely
agree with the hon. Member that these
commnunal tensions are cutting at the

very root of our secular democracy .

ang all political parties and their lea-
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is no doubt that there is communal

politics in India today. But I have no
information to blame one particular
party or one particuar organisation
in this matter. It is an accepted fact
that there is communal politics as such
and it is such thinking which is main-
ly responsible for creating these diffi-
culties, There is no doubt about it.
=l gRETS ATWAY © FT WA
#d FgEE X F qg qaqwEd
28 SFAN F W@ Wegwem F @G H
age & age ferg wT AT ¥ 0w AW
fao fiir 1 7w & oF gfimew
e mar g1, faw ¥ ferm &
TENH-SIT 0F ¥ Fgr wmy °v fir
Mo WIAT FAIT {FS & Ffawr &1
gei T WA far s ok
fegra & waewEl &1 qrfEeaeT
R TG T q—AT AT TG
lgm—wogadr gfe w
& wee fomy et W o E, W
o gUE, T TN ¥ AT qEEWT
R g Faw W AT o
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SHRI Y. B. CHAVAN: As far as
who shouted rupat slogan and at
what time is concerned, I have no
particular information about it. It is
possible that when a coinmunal ten-
sion rises and grows ultimately lead-
ing to communal conflict involving the
deaths of some persons, naturally such
undesirable slogans musl have been
shouted there.

It is not a fact that all the affected
persons are Muslims, but it is a fact
that a large number of them are....

AN HON. MEMBER: A majofity of
them.

SHRI Y. B. CHAVAN: Yes; a
majority of them are,

st 90 wo Wi : W WERT,
g feraay & fal fasfax & 20
a9 ¥ oy dfEemww @ ¢ oWk
fag ¥ fF 2w Y a2 & I gy,
He & 78 wSfga § w=T g wgAW
9z fimr @ fFam  # wE-
T # fe¥ gu =G oI
FART A, WA W TAT  AGHA T
%, o 39 few & sga At
gw 74 F fag w1 g1 yéfea w2m
R Ffar dar 2 fma fr

59 I AANE F198  wgE@ El
a% frwa wEat @@, ww WX

AR wad  wgnd § 7

SHRI Y, B. CHAVAN: I must say
that this is absolutely a very wrong
and perverse propaganda that is be-
ing carried on that the life and pro-
perty of the minorities are in danger.
"This is not so. Certdinly, there can
be certain grievances; I do not deny
the possibility of there being certain
grievances, These grievances will
have to be looked into with a sense
of justice and removed, It is this type
of propanganda which is responsible
for this type of communal feeling in
this country.

SHRI M. A, KHAN: It is objection-
able....

PHALGUNA 4, 1889 (SAKA)
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MR, SPEAKER: Which part of it is
objectionable?

At Jo Wo ®i: TF TRATET  AF
2

These are the hcts.-

2099 g dfemam @ &

SHRI Y. B, CHAVAN: I do not
agree,

MR. SPEAKER: The hon. Member
may think like that. He has the right
to think like that. The Minister has

also the right to say what he thinks
fit.

st graaE ¥ AEY gEET
ot e e & % 3w o oF amw-
Tifas Trofa o= e | e wegen
AT FT @ F, W TS e
FrEEaE TeEfT aWe § 7 gai—
THAGA-IAAT AT THF, A FAG
N TEF G 2, W I 0T v
TET FEEE FAENA §1@RT
1 W O3g AT F TR 9Twe
THEA H W TR X EWH
FEAM A W g W« fFaw
R A ¥ E 7 AW-AE
¥ A s oft aF gar A @
A ﬂ’t&'.ra'i,aﬂiﬂ?ﬁ T FTHTT
F qE & ST 2, 49 0T @
mgwmzwiuﬁﬁquﬂ
27
SHRI Y. B. CHAVAN: 1t is again,
I should say, a misconceived idea that
the receptions that are given to Mr,

Sheikh Abdullah are done at the be-
hest of Government....

SHRI KANWAR LAL GUPTA : Ja-
mait-ul-Ulema did it.

SHRI Y. B. CHAVAN, Jamait-Ul-
Ulema can certainly do that. There
is pothing wrong if Jamait-Ul-Ulema
does it. But to suggest that the Gov-
ernment is doing i3 not correct. As
a counter-question, can I say that al
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fhoble troubles, Were éfented st the
behest of the hon. Member's Parly.
(Interruptions.) I am not suggusting
that. Therefore, it would be wrong to
make the suggestion that the Govern-
ment is doing it.

Certainly we have our OwWn assess-
ment of what Mr, Shefkh Abdullah is
saying and doing. In reply to some
of the Questions I have said here that
some of the statements that he his
made were misconceived and objec-
tionable. It is mot necessary that we
need agree with whatever he says.
But at the game time we have to look
at the entire question a little moer
objectively.

SHR] CHINTAMANI PANIGRAHI:
Just now the hon. Minister has said
that the Government is rmaking an
assessment of the speeches made by
Mr. Sheikh Abdullsh. 1 would like
to know from the hon. Minister whe-
ther their assessment corresponds to
the fact that some of his speeches are
alsb not helping to establish commu-
nal peace in this country.

SHRI Y. B. CHAVAN: 1 gave my
asdessment, of whatever worth it was.
Whether it is helping the communal
thing or not, certainly one will have
to be eareful in making use of this.
(Interruption).

SHRI CHINTAMANI PANIGRAHI:
What is the assessment?

SHRI Y. B. CHAVAN: 1 did say
that some of his statements were mis-
conceived and objectionable.

ot e Rl e e fog

oFAT  ETATT AY 21 /A
¥em IR E A sEd IR W@
s & fF weama ST s aew
qrdgra W @ ARANAw iag
M e PR @A E1 wrow
R qT Ry €1 WTY €7 #TH EW AT
wRaEatged o & afer e
¥ dwht st # fe s S e
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€8 W 3 frewiftn T e
afer o wnifa &9 Tare Seeng

oAb A @ o
qae qur fem wr fwwd v @

o ¥rwn won o geAm-
f& w1 s 2 WR ¥ qar wH
LR 20 S

MR, SPEAKER, How does it arise
on this 4uestion?

v ot we femd & oy quAT sTear
g f& soF weer awesr wmr @t
o1 fe qFT ®T AW awersT 91 I
O A8 dAw v v Wi ¥
feafm sG w1 smsel ofs
A qF WSS FHGET § IEET
TEE w=erE & fag 8 5% ?

MR, SPEAKER: Absolutely not re-
levant.

SHRI Y. B. CHAVAN: I am very
glad indeed that these two leaders.
important as they were, had issued
such a statement. Certainly, it must
have influenced pnbhc opinion at that
time. But the question of Hindu-
Muslim unity is one of the basic
planks of our secular democracy, and
Gandhijj more than anybody else was
teaching us this even at the cost of
his own life. So there is no question
of selecting any one particular state-
ment and circulating it.

t\'t!qﬁwi o w w A aw
¥fd & 8t wx f
smx.nmnsm Had Pakistdxy

any hand in these recent communal
disturbances?

SHRI V. B. CHARAN : I have no
information.
ﬁw“m # o
it §fF A F oo dm g
W ¥ wpwgw wig faw @ oW
qr WX Twaray ¥ I erew o
R O¥ g WA T § oW
T ¥ 39 & favg w1 wgard A
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Sl adadi, @vwd W
wr § 7wk wm fw e
gt ¥, fewdh drcsm I Frdia
T GF, &FH] AH AHGIAE WA
2 grov fre 7 o &R A W
g7 a= fFar a1 HRowed St A SR
fe gAY # s SEn g e
g W I afafafy ¥ I ¥ are
wifgt ¥fe & 2w & awrre A &
WK ag A awA g fe A aw %
it §, T EwT #1 fowaw
gt mr g fs frag w8 3w & Tfs
& i Gt wfafafis 78 =51 7

SHRI Y. B. CHAVAN: I mmust say
that this remark about Shri Shah-
nawaz is a very unfounded statemetit,
and may I say, irresponsible too,
against one of the ex-members of this
House. It is very wrong to say so
without any evideace. As far as my
information goes, it is not true,

About Sheikh Abdullah, I have al-
ready explained the position in regard
to this particular metter.

st wrft aTw qivdy : F47 ag arg T
¢ f& 9w weger & waew ¥ @i
Fiareew & e gafea arf fF F
T ¥ I e w1 Freg fpar
w7 R geteAr QY W2 vy A
& @ ey gmer @ T gm
W

off gy T wegTwr Gt A
goEr g |
SHRI H. N. MUKERJEE: In view
of the fact that in recent months there
have béen a series of incidents in-
volving Hinda-Muslim trouble which
have cast a slur on the reputation of

our country, and particularly in view
of the recent happenings in Meerut,

mbe of Parliament, Shri N. C.
Jyotirmoy Basu and myself went to

Oral Answers 2868

Meerut with the gbod Ufffiés bf the
Prime Minister to sée what had hap-
pened, and we can say the Muslim.
commuinity was in a panic because of
their being a minbrity commuinty
there—in view of the feeling wmongst.
the Mus'im community that for quite
some time India's record in regard to-
secular practices has been besmir-
ched, may I know how it is that the
Government takes an attitude which
is riot ‘'self-critical at all but on tHe
contrary tries to put fhe blame on
something which Sheikh Abdulla is
ulleged to have said? Why doés mot
the Geovernment core forward with
a ‘self-critical awatysis of the position
and sée to #t that these things do not
happen in futuire?

SHR] Y. B. CHAVAN: I must say
that the hon. Member has not under-
stood what I have said. Possibly, he-
mever tries to do so. 1 never gaid that
we were not taking a self-critical
attftude on this question. We havé:
said that we are very unhappy wbout
what has happened. T order that this.
sel-criticism mray be moOre _dﬁeétiv!..
we have appointed a commi‘.'»s'!on to
look into the causes of these incidents.
7 some thare

before the House and
have never said that there is :;; Wm
for grievance @mong the us "
nor have 1 said that Sheikh_Abdtﬂh
is ﬂﬁﬂb‘le for any communal tee!-_
ing. at I have said wbout some of
the statements that hé¢ made was that
they wete partly rrisconcéived, parti-
cularly when he sald thdt he was pro-
visionmlly a national of this country b
consider this to be an objectionable-

statement.

SHRI INDRAJIT GUPTA: Does:
that justify killing of Muslims?

SHRI Y. B. CHAVAN: Who sayb
se? Unless you are trying to attributé
to me something which I have never
seid, 1 have not said se. On the con-
trary; I have said that we shall have-
to consider mil these questions objec—
tively.
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oft forw Arerem - qat A W dfe
To dYo & 1% fafrers  arw faw &
IRAG T ? ? i frarw &t g%
wix  fear mr, & mde ue
To FgX &g 7€ §1 weqw
TR, K GHTCF AT g g
g fe faq &t 3 19 wd famy 39
*fams € dwww fear mr
R A S AT Iy fear
dar faarqar 7

SHRI Y. B. CHAVAN: Naturally
‘the stak: Government was expected
‘to take sction. I know that the Chief
Minister did not go there on the very
first day. But to be fair to him, !
must say that I had some discussion
‘with him on this matter and the Chief
Minister said that if he went there it
‘woulq distract the officials from their
normal duties instead of helping a
-solution and so it would not be useful.
After two or three days he went there
-and he called 'a meeting of the leaders
-of both communities. I think his per-
.sonal visit at that time had done
-some good.

SHRI M. L. SONDHI: The Muslims
are hon. citizens of this country and
‘those of them who are ecomomically
worse ofl are entitled to such sym-
pathy and concern as any other sec-
tion of our community and all politi-
cal parties including the Bharatiya
Jan Sangh have a feeling of intense
concern for the welfare of Muslims as
honoured citizens of this country. In
“the present political situation there jis
something known as Muslim politics
in this country. Why do the Congress
‘Party and the Home Minister create
an impression that they side with
‘one section of the Muslim community,
sometimes those who favour Nasser
Versus those who favour Saudi Arabla
and sometimes Jamiat versus Jamir.
There is a way In which a phenomenon
like this happened in Meerut. Govern-

ment should have a deeper look at
‘these things. The Muslim community
needs leadership and leadership car
.come from Khan Abdul Ghaffar Khan

FEBRUARY 23, 1968
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Why do not Government bring him?
Why are they preventing him from
coming here? People like Shahnawaz
Khan and Mehr Chand Khanna have
deprived Khan Abdul Ghaffar Khan
of Rs. 4 lakhs and I think the Home
Minister knows it.

MR. SPEAKER: Order, order. No
answer is necessary.

oft o fag : weTe e, &
gafag wars guar  fv & @z ¥ mr
qr | G AFIAR AT LA GEAT |
o arwa 7 g fafreer agw
agearat@rg i |r am A O
¥ a1 A fefgee gefafndwr
o g #1 g fAwivea wifaa
@ gt ¢ wiift Sw sRw ¥
g Ug FTRE g 47 IW & qrEA @Y
ferfoedl & q@ #1 e @
ToTHd SR w7 oS
MEFATT 9 gl ¥ AT 949 @A
¥ fog gt feew et & smawr-
HIO FEATIEY o A qgT H AT
tefafrgvm & 97§ S s
& fear 7
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MR, SPEAKER: Seth Achal Singh.
He has heard your speech. I do not
wlow. -

SHRI Y. B. CHAVAN: Naturalky,
Yor the district sadministration the
Uttstr Pradesh Government js regpon-
dible, It is a very obvious

MR SBAEAKER: R s wvety ykidfile.

st rew Fer ;T Wl o ey
F ¥ ar fag v Hgw S
RERIT ST W TR
T e e oweh v

o eI STRgE T

+BHRI ¥, -B.)CHANVAN: That aiatier
s dwing spursiad.

SHRI A.

Lfr “detiocracy .is at ‘the .eross. M‘-"
ard the ugly head of
is gain on the increase, and It is going
to strike.at the sery -reet of-our-demo-
cracy. What has happened tn Meerut
is orly an indication of this. I would
ke to ask the Minister whether the
Government have taken into consider-
ation the fissiparous and communal
tendencies that are abounding -and
whether the Government have initiat-
ed any scheme to meet the challenge,
beat it and create a communal har-
mony in this country? What efeps
are the -Gowernment going to take to
elicit the support of the public in
this direction?

SHRI Y. B. CHAVAN: It is not
only one step, one statement or one
speech that is going to create. this con-
dition. We wil] have to make a con-
tinuous effort at all levels from all
angles and from everybody, This is
such an important, basic question. I
have saig that certainly the Muslim
mipority have certain grievances and
those grievances need to be 1
into. I do not want to creale any
doubt in-the.mind of anybody in this

3251 LS—2

Drotéétion and it Is fer that metter
that ‘we hive to take.diflerent plegs-

tion # ing »it :in -M”..
But 4he wa'ﬁe of the House
s wastel. You HI8 R bnee. Wow I
Sm requesting you -0t o ‘waste the
of the others dlso, who aye
anxious to put questions. Why dodl't
mn give them at least a chance? You
bave alreagy pat jtonee iin Vmnidla,
#nd in Eaglish .Iiam mat:

in ‘the the minority commu-
nity in this country. - May I know
whether the Central Government .8



Y siwre st g ;W qe-ent
Hoft ag @ S g w8 5 fagre
o N T UEE U TE
3 w1 wefer O g A
g ?

SHRI Y. B. CHAVAN: Which party

unless I have got any evidence to the
contrary. The commission is looking
into this matter,

ot W W g - ST T AT
T AT TR §)
T IR g A4 F@ 1 &
wrwr  § fE g dw & Avarcst
F1 AEATErT 1 T FAT A |
w1 WAty Ay wOF A 4G W
fwr ko fe wdtmgem ¥ ofrag
sz Fe ¥ dfediay
& ot T 4t awy & &€ a1 og dmer
oy M gn § @ &
W g ¥ qen vt g
20 wtfy & girardt § forr § fe ag
weetT St AT e §
Wy wl Aiff W etcagd
¥ ¥ avtt 7 drarirow dat Y o
frs @ fr a2 s oF I o
e
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T g it R & B e
W8 e F3E dicgen
= S e

not be a Jan Sangh attitude, a Com-
mimist attitude or a Congress atti-
tude, there can be only one national
attitude, We have done all that is
postible, but unfortunately the com-
munal politics today in India is res-
ponsible for this.

ES
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s
i
2
1

5227
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o) £ ol ) & P e
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SHRI KEANWAR LAL GUPTA: You
cannot deny i{f. Let there be an in-
quiry...(Interruptions).

MR. SPEAKER: Order, order.

SHR]I M. L. SONDHI: Sir, Shri
H. N. Mukerjee, a Member of this
House, himself knew that Shri
Shyama Prasad Mukerjee met his end
in a mysterious way. He is the lea-
der of our party. He is the founder
of our party. We have every right
to get agitated. He is today known
not s the Hindu Mhasabha Leader
but as the Jan Sangh leader, le is
the father of Indian democracy, What
has happened to Deen Dayal Upadh-
yaya? There is a letter published in
the Times of India today written by
an External Affairs official saying that
his death was accidental. We say it
is a political murder.

MR. SPEAKER: Order, order. The
hon. Member should not have the
privilege of getting up and shouting
like this,

& W ate I A AW
o vy wk § 1 A s 9F )
()
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MR. SPEAKER: The Question Hour
is over.

WRITTEN ANSWERS TO QUES-
TIONS

Tt ® Pkt w1 groeme

*243 st srir-dre wieh ;- wn
e il 13 R, 1967 &
Hreifey e €8T 637 F IR ¥
T WA S T W o

(=) W day W pw Taawe
A & granfis et & waw
& s Frohy Ay aran 'y ; 4fte
Ko Fwwwren § ?

R W ¥ e (e
o ey ) : (%) arer wil
faarofi €10

(%) 77 wgerph frew W
W e F fafow aggsit st arame
¥ f=m v s

India Office Library, Londen

(a) whether the UK. Government
bave finally set up the proposed iri-
bunal to divide the contents of ihe
India Office Library in London bet-
ween India and Pakistan;

) ¥ so, the nemes of the mem-
bamy of the {ribunal;

-FEBRUARY .23, 1068  Written . dmsmeny ats

(c) -if the reply 4o
bo G e negetive e raconn T
: delsy m appointing fite rfbiil;

@) the staps -Governmed®t Mbe
taking to selve this prablema?

YHE MINISTER OF EOUUATION

(DR. TRIGUNA SEN): .¢a) -No, ~Gir.

(b) Does not -atise.

#c) .ang :(d). The térms <of teédet-
ence of the proposed Tribunal thawve
not yet been agreed upon by all con-
cerndd, While Ahve Government -bf
India have agreed to the proposml pf
the t of the UK.~ -
iag 4be wyptem <t taw 40 bt gpplisd
by fhe Tribungl for the settement.of
the wguestion, the Wecision  of the
Pallristas ‘Sevefnimaset on this iseus is
still awaited. The need dor an enrly
seftlement of the question waspoint-
ed omt >to #he Pritish Seecyettwy of
Siate for Commonwedlth Affdjrs .jn
Deéé#mber, 1967. The UK. Goverh-
remt sre comtimithmy their eMfurts to
get the reply of the Pakistan 1Gow-
ernment.

-ape8, SHRY HIMATSINGKA: -Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Prime Minister
visited the border ereas of NEFA in
December, 1967;

db) it so, whather she studied the
question of abolishing the inner-line
comtro] arrangement preventing sovial
intercourse of the NEFA people with
thoge of the surrounding areas of
Assam; and

) it eo, the decision taken by
Gevernment on this issue.in the light
of her latest wisit?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME A¥-
FAIRS (SHRI YVIDYA CHARAN
SHUKLA): (a) Yes Sir. Some placcs
in the border region of NEFA <were

“vistted by the Prime Minister

Devember last.
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(b« AdLs importent’ matters were

(c) There is mo proposal to with-
draw the Insep: Bine: wrrangement.
Accard.ing tg the present proceduse
there is mo resjriction on the move-
ment of*the people of Nefa to the
plains but plains people have to take
pexmits before they, entex. Nefa for
reasons of security.

Buddhist Tourists

*248. SHRI CHENGALRAYA
NAIDU: Will the Minister of TOUR-
ISM' AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that the.
Tourist Department was proposing.ta
launch a package programme for
attracting Buddhist tourists to India;

(b) whether it is: also.a fact that:
Government are contemplating a
special scheme te attract Buddhist
teurists. to Nalanda, Sanchi and.other:
places .ol Buddhist interests;

(c) if =, the details thereof; and
(d) when the gcheme is likely to be-
implemented.

THE MINISTER OF TOURISM.
AND  CIVIL. AVIATION (DR,
KARAN SINGH): (a) Yes, Sir.

(b) The packmge programme med~
tioned at (a) above will cowver Nak-
anda, Sanchi and other selected places
of Buddhist interest.

(c) Accommodation facilities al-
ready exist at. Bodh Gaya, Sanchi,
Kushinggar and Ajanta. These will
be, fyrther expanded end improved
during the Fourth Plen period. A
Tourist Shala is under construction at
Rajgir ung a chair-lift ig also bejng
installed. to carry pilgrims up the
Ratnagirl hill

Details of the schemes to provide
additional  facilities at -these
and at other places of Buddhist in-
terest have yet to be finalised..

(dy During the Fourth -Five Year.
Plan period.

John Emith's- Boekr ‘T, way: & OLA.
L)

*B0. SHRI C. K. CHAKRAPAN[:
SHRI- BHOGENDRA JHA;
SHRT K. ANIRUDHAN:
SHRI- JYOTIRMOY BASU: .
SHRI UMANATH:

SHRI DEVEN SEN:

Will the Minister of HOME
FATRS be pleased to state:

(a) whether Government have gone
through the communist party publi-
cation “T was a CIA agent in India”
by Jolm Smith;

(b) whether each and: every. case
mentioned in the: book has. been in-
vestigated thoroughly:

(e} if-so, by whom and when; and

(d) whether. any report has heen,
received?

AF-

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN): (a)
Yes, Sir.

(b) to (d). On an examination of:
its.contents, no action has been con-
sidered necessary.

Crimes in Delhi

*250. SHRI P. RAMAMURTI:
SHRI K. ANIRUDHAN:
SHRI GANESH GHOSH:
SHRI MOHAMMAD ISMAIL:
SHRI K. RAMANI:

SHRI: BEDABRATA BARUA:

SHRI Y. A. PRASAD: ~

SHRI R. R. SINGH DEO:

SHRI' SHIV KUMAR
SHASTRI:

DR. SURYA PRAKASH PURI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that there
was an increase in erime in Delhi in
1967. as compared to 1966;

(b) if so, the total mnumber of
murders, kjdnappings and stabbing
cases, that took place in 1967; and.

(c) the action taken by Governmend
to check such crimes?
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THE MINISTER OF STATE IN
THE MINISTRY OF
(SHRI VIDYA SHUKLA):
(a) During the Calendar year 1967,
17432%} to IPC were re.
yported nlh. nion Territory of
De]hl,ucnmp-'udtolﬁ,Wiclmln

(b) Murders .. 65
Kidnapping (including .. 3261
abduction).

Stabbing .. 158

(¢) (i) Whenever there is apprehen-
sion of breach of peace, preventive
action is resorted to under the vari-
ous provisions of law,

(ii) The crime situation is being
constantly reviewed by the Adminis-
tration and suitable measures ate
taken from time to time to keep the
situation under control

(iii)Recently a number of schemes
have been sanctioned for the purpose
of modernising the Dethi Police by
providing better communication faci-
litieg and scientific aids to investiga-
tion of crime ang these measures @are
expected to bring about considerable
improvement in the ecrime situation.

Statehood for Himachal Pradesh

*251. SHRI PREM CHAND VER-
MA : Will the Minister of HOME AF-
FAIRS be pleaséd to state:

(a) whether it is a fact that the
Himachal Pradesh Assembly have un-
animously passed a resolution de-
manding full statehood for the Union
Territory of Himachal Pradesh and
whether the resolution has been 1e-
ceived by Government; and

(b) if so, the wction taken by Gov-
ernment thereon?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)

Yes, Sir.

wri .
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(a) I'Ml.hu- Gawmnmt
taken any decision fo improve
prevailing rules ang regulations per-
taining to the trefitment of political
prisoners in the country; and

have
the

(b) it not, the reasons for not
taking a decision in splte of the pub-
lic opinion in the mattery

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). “Jails’ being a State
subject, the classification of prisoners
including those arrested and convict-
ed in connection with the mass move-
ments and their treatment in jails Is
the responsibility of the State Govern-
ments. The Jail rules of most ¢f the
States do not provide for a separate
classification for the political prison-
erg

However, in 1984 while considering
the recommendations of the All India
Jail Manual Committee the Central
Government had recommendeq to the
State Governments that political pri-
soners may be kept separately from
the normal convicts but amongst
themselves they mmy be sub-divided
into three divisions on a basis similar
to that for other convicts,

Industrial Projects In Goa

#253. SHRI DHIRESWAR KALITA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to a mews item ap-
pearing in the “Times of Indin™ dated
the 24th January, 1968 to the effect
that “serious differences between the
Lt. Governor of Goa and the Btate
Government have held up the execu
tion of two glant Industrial pm!ed’
worth Rs. 55 crores in the State;
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(b) whether Government have
made any enquiry regarding this news
item; and

(¢) it so, the findings thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Government have seen the news
item mentioned,

(b) Under the proviso to section
44(1) of the Government of Union
Territories Act, 1963 in case of differ-
ence of opinion between the Admi-
nistrator and the Council of Ministers
with regard to any matter, the Ad-
ministrator has to refer it to the Cen-
tra] Government, for a decision of
the President. No such reference has
been received from the Administrator
in regard to the matters mentioned
in the news item.

(c) The question does not arise.

I.A.C. Reservations

#2054 DR. RANEN SEN: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item which has appeared In the Cal-
cutta Edition of the Statesman,
dated the 14th January, 1968 that a
big percentage of reservation of
geats in LAC, are done months;
even years, ahead of the date of
flight;

(b) whether Government have
tried to find out the reasons there-
for; and

(c) if so, with what results?

THE MINISTER OF TOURISM
AND CIVIL AVIATION  (DR.
KARAN SINGH): (a) and (b), Yes,
Sir,

(c) Bookings for foreign {ousists,
particularly for large groups, are
often made well in advance so as to
ensure accommodatien.
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SHIV SENA

*255. SHRI P, P. ESTHOSE:
SHRI P. VISWAMBHARAN:
SHRI JYOTIRMOY BASU;
SHR] UMANATH:

SHRI A. K. GOPALAN:

Will the Minister of HOME AF-
FAIRS be pleased to state: '

(a) whether the activities of Shiv
Sena in Bombay have been consi-
dered unlawful; and

(b) i so, the steps Government
propose to take In the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b), The activities of the Shiv
Sena are reactionary and harmful,
The Central Government are in close
touch with the State Government
who have indicated that the police
are maintaining utmost vigilance
and that action has been taken in
every incident where there was a
prima facie case against any person.

“Mukti Sena"”

*256. SHRI S. K. TAPURIAH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of the formation of “Muktl Sena” in
the Indo-Nepal border and the
massive training imparted to them
by the Chinese and other anti-na-
tional elements; and

(b) the steps taken by Govern-
ment to curb such disruptive ele-
ments in this strategic border area?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Government have no information
regarding the formation of “Mukti
Sena” around the Indo-Nepal border.

(b) Does not arise,
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Activities: af Lackik Sena in

ASSAM
*259, SHRL/ BASU:
SHRJ, GANESH GHOSH:
SHRJ; BEN] SHANEER
SHARMA;

' SHRI BHAGBAN DAS:
SHRI SHBI GOPAL SABQO:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(@) 'whether . Gowernment; ara
aware that a section of the Tesi-
dents of Assam have received notices
signed, “Lachit Sena” ordering them
to quit the State within two months;

(b) whether it is also a fact that
during the last several months pes-
ters proclaiming “Assam for fissa-
mese” have been appearing in differ-
ent towns of Assam; and

(¢) it =0, the action daken by
Government in the matter?

THE MINISTER OF HOME ATF-
FATRS (SHRI Y. B, CHAVAN): (a)
Posters asking the non-Assamese to
quit Assam have come to the notice
of Government,

(b) Yes, Sir.

(c) The Central Government are
in close touch with the State Gov-
ernment regarding the action to be
taken in regard to these activities
which are prejudicial to public order
and the security of the State,

Reported Links of Swantantra Leaders
with Pak Adviser on Kutch Dispute

#2390, SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be pleas
ed to state:

(a) whether Government's atten-
tion has been drawn to the state-
ment made by a Member of the
Gujarat Assembly on the 20th Janu-
ary, 1968 regarding the alleged close
links of certain Seratantra leaders
of Kutch with Mr. Willlam Rush-
brook, a British journalist, who

Hes béen acting' a3 Prestdent Ayubd
Flen's adviver on the Kufth dis-
pute; and

(b); it 30, whether any enquiry has
been made and the result thereof?

RAIRS (SHRI ¥. B; CHAVAN): (a)
and (b). Government have seen the
press reports to this effect. Wa have
no information regarding the alleged
alose links of! certain Swatantra
lenders of Eutch with Mt Willlam
Rushbreslks;

Decree Against Dharma Teja

*260. SHRI K. M, KOUSHIK:
SHRI BASWANT:

Will the Minister of TRANSPORT
AND: SHIFPING be pleased to state:

(a) whether it is a fact that a
decree has been passed against Dr.
Dharma Teja and his wife represent-
ing the Jayanti Shipping Company;

(b) whether Government have

(¢) it not, the steps being taken for
realising the decretal amount; and

(d) whether the decree is a per-
sonal decree binding Dr. Dharma
Teja and, his wife or is it against the
assets of the Jayanti Shipping Com~
pany in the hands of the said Dr.
Dharma Teja and his wife?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAQ): (a) So, far two decrees have
been passed in favour of Jayanti
Shipping Company, The first was &
decree passed by the Delhi High
Court in May 1967 against Dr, Teja
for Rs. 15,66,068.19 together with
interest at 697, p.a. till realisation
and costs, The second was a decree
passed by the Bombay High Court
in December 1987 against Dr. Teja
and Varuna Corporation, Vaduz, for
Rs. * 82,92,348,20 together with infer-.
est at 607 pa. i1l realisation and
costs, Nelfher of these decrees i
against the wife of Dr. Taja,



2887 Winithin Awswers PEALGONF 4; 1088 (SARKA) Written Answers 2888

(b): and (o). The deoretad: irvounts
bave. to- be: realised: by Jayauti- Ship-
Pms Company nnd. not br

. On the prayer made by
the Company in Bombay High Court,
that High Court had already attach-
ed gll the shares held in the name of
Dr. Teja in Jayanti Shipping Com-
pany, The total-face value of these
shares is Rs. 2,12,17,200.

(d) The. tmw deorses in question
are personally against Dr, Teja and
are binding: on- him, The decretal
amounts can be realised from any
assets or mopeys of Dr. Teja.

CIA. Activities

*16L. SHRL S M BANERJEE:
Will the Ministyr of HOME AFFAIRS
be pleased to state:

(a) the steps being- taken by Gov-
ernment to check the CLA. activi-
ties in the. country;

(b) whether some organisations are
still getting momey from the CILA.
and,

(c) it so, the names of such orga-
nisations?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Government are vigilant in regard
to espionage and subversive activi-
ties at the instance of foreign powers
in India and take sppropriate actiom
to counteract them.

(b) The Governmen have ngo* in-
formation.

(c) Does ot arise,

o i ww e growe
TeR e v et (e )
¥ we
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W= Far wifw TgEw AR
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Internatignal Tourishk Year
*363. SHRI VASUDEVAN NAIR;

Will the Minister of TOURISM
AND CIVIL AVIATION he pleased
to state:

(a) whether Government have
assessed the impact of promotional
work done during the Intersational
Tourist Year on the development of

tourism in India; and
(b) if so, the result thereof?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). The
two main objectives of the Inter-

national Tourist Year were promot-
Ing travel to India from abroad and
creating an awareness of the impor-
tance of tourism within the country.
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Aomrdintmmeln:mt;mlﬂn
sble 5o faz, it is reasonubly estimat-
”m’fh“th&emb-mm as
well as e eanipgs from the
tourists in 1967 will be the highest
recorded so far.

Written Anqwers

The celepration of International
Tourist Weeks in various pats of
the country, as well as othet activi-
tles connected with the Interpational
Tourist Year, have helped citizens
apd civic bodies to recognpize the
importance of rendering pssistapce

to visitors,

*264. SHRI G, S, DHILLON: Wwill
the Minister of EDICATION be
pleased to state:

(2) whether his Mijnistry had
_received representation in December,
1967 either direct or through the
State Education Department Punjab,
regarding the demands by the Prin-
cipals of Government and private
colleges that the existing set-up of
Central Association of students of
colleges affiliated to Punjab Univer-
sity (now a Central TUniversity)
should not be disturbed; and

(b) if so, the action taken thereon?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The
reply is in the negative. It may be
added that the Punjab University is
not a Central Ulversity.

(b) Does not arise.

Appointment of Governors

*285. SHRT SHRI CHAND GOEL:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have
worked upon some formula for the
appointment of Governors in various
States; and

(b) whether Government 8&re
contemplating upon = proposal o

FERBUARY 3. 1968

Writien dnswers
m:nnncmmm,

GWM:?. sopointment  as
rmstmgnmv )Ar'r)

The main consideratjon

appointments to the h.i;h gmn, o
Governor is the .mum og
individual. Also, as gn a
tutional convenflop, the ¢ et lﬂnh-
ter of the State conc ip ingo;-.
mally consulted before making the
appointment,

(b) No, Sir,
Byifish Grants to Familjes of Ex-rulers
*266, SHRI SRINIVAS MISRA:

Will the Minister of HOME AF-
FAIRS be pleased to wtate:

(a) whether Government have any
proposal to abolish the granis made
by the British Government to the
families of ex-rulers; and

(b) if so, the details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
At present there Is no such proposal
under consideration.

(b) Does not arise.

Use of Forelgn Money In General
Elections

*267. SHRI YAJNA  DATT
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether some political parties
have demanded the appolntment of
a Commission headed by a Supreme
Court Judge to investigate into the
serlous charges made in respect of
the use of foreign money in the last
Ceneral Flections as the CBl's
investigations were not entirely
satisfactory; and

(b) it so, the reaction of Govern-
ment thereto and when the Com-
mission will be set up?
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HOME AF-
rﬁ Wﬁ mvm W
Yeés, Sip.

(b) Further steps can only be
considered after the examination of
the report submitted by the Intelli-
gengp Burgau has been compleied,

*268, SHRI D. N, PATODIA: Wil
‘the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the news
item appearing in the “Times of
India” dated the 16th December,
1067 that agents of Peking Com-
munists in India are conspiring to
mﬁer:aajigrpumintndhu 2
p o eir na wi
ebvession, tion-wide plan for

(b) whether it is also a facr that
some of the underground leaders who
master-minded the Naxalbari maove-
ment are systematically assisting the
plan of subversion;

(¢) whether Government have
made any enquiries into the matter;

(d) it so, the findings thereof; and
(e) the steps taken in the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir,

(b) to (e). While the Government
have no specified information in
regard to attempts to subvert major
ports, appropriate scurity arrange-
ments are in force to ensure the
safety of ports.

Conference on Shipping and Ship-
‘  Bullding

*269. SHRI S. S. KOTHARI:
SHRI D. C, SHARMA:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

ra) wheher It Is a fact that a
Conference on Shipping, Ship-build-

MMM!HM"WF?
munth'bmﬂ decigions of
the Conference;

(c) the rupee and foreign exchange
requirements for effecting projected
dﬂelopment and

(d) the steps taken to provide
funds for such expangfon?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R. V.
RAO): (a) Yes, Sir. The Conference
was held from 16th to 18th December,
1947,

(b) A statement giying the broad
decisions of the Conference ig placed
on the Table of the Sabha. [Placed
in Library. See No, LT-204/68.]

(¢) and (d), The recommenda-
tions of the National Conferepce are
under examination of the Govern-
ment. The financial implications of
the recommendations can be assessed
only in the light of the specific pro-
grammes to be formulated for the
development of shipping, shipbuild-
ing and ports in the coming years.

Theft of Idol

1651, SHRI C. K. BHATTACHARY-
YA: Will the Minister of EDUCA-
TION be pleased to state;

(a) whether his attention has beer
drawn to the theft of a very old idol
of Raghunathji as reported in
‘Jugantar’ (Calcutta) dated the 3rd
January, 1968 from Paskura in
Midnapur;

(b) whether any steps have been

taken to verify the report that the
i{dol made of ‘ashtadhatu’ (eight

metals) contained gold weighing 1
md. 20 seers; and
(c) if the report s correct, the
action taken in the matter?
THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH):

(a) to (c): Government have ng
information in the matter. Since the
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tioms, of: the, peaple far. agparate. hill
Btsgntin.rp Statehood. Howeveg, %n.
site, it. ig, te, Government conditions prevailing in, an e
concerned t?;ln?e:tigrte,in _the.matter, needs of, the hill area all over the
country.are not the same:and.there is
no proposal to evelye a common far—
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Ipdependent. Stafes for Hill Peoples

1653, SHRI SITARAM KESRI: Will
the Minister pf HOME AFFAIRS be
Ppleased. to m“.

(a) whether Government propose
to evolve a common formula appli-
cable and acceptable tp all the hill
people in view of the fact that de-
mands for independent States are
being made by different groups of
hill peoples; and

(b) it so, the nature of such pro-
posals?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI VIDYA CHARAN
SHUKLA):
{a).hnd Td). In. some. hill areas

wmwﬁmm“&

mula for these arpas;
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fomr W@t (w0 fam @) :
(w)

(w) Tesr & aft ow aw %
fiodt wrer EE gk ]

Laws in Force th Chandigath ‘Udiom
Territory

1656, SHRI ‘SHRI CHAND GOEL:
Will the Minister of HOME AFFAIRS
be pleased fo stite:

(a) whether it is a fact that the
Jdaws .in force .in ‘tHe Ution TPetritory
of Chanfligarh dre not sififlar to the
laws in force in othér “Unlon Terri-
tozies af .the eountry;.and

«(D) +it g0, the wigps ceatemplated
by Adovesament to memove this dis-
parity?

THE MINISTER OF STATE IN
THE 'OF 'THOME AF-
FAFRE (SHRI VIDYA (CHARAN
SHUKLA) : ¢a) @ad (b). Most of
4he Tentrdl Adts, utiless ‘they are of
local applicdtion, apply %o all the
Union territories in the same manner
sas they apply 1o the States. Inregard
%o ‘meifters ‘not covered by such Cen-
tral Adt, ‘the laws in force in the Uni-
-on tervitories mre pot uniform to such
‘mufters are not the same in all cases.
¥t is, ‘therefore, not possible to bring
dbout uniformity in this fleld.

Ministers Account on thelr Tour
Abroad to Parllament

1687. SHRI K. M. KOUSHIK: Will
‘the Minister of AOME AFFAIRS be
pleaced to state:

(a) whether there is a convention
‘that Ministers and Deputy Ministers

‘budiness dhould give an account of

“thelr visit #o the Parlamemt; and
{b) if the reply 4o part (a) above

be in 4he .negative, whether Govern-

anent propose to introduce such a con=
wention?

THE -DEPUTY -MINISTER .IN THE
MINISTRY OF HOME AFFAIRS
'(SHRI K. 'S. RAMKBEWAMY) .

(a) No, Sir,

(b) No, 8ir.

Ww ¥ -qu Aot -4 -F e St
o afwerH gar FmTTe
1658. € e Mg el
W qewtd My w Ry o
wer-fe
(%) war weehstr Y i qfteeT
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Sales Tax Arrears {n Delhi

1661. SHRI YASHPAL SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the amount of Ssles Tax in
Delhi which remained. unrealised up
to the December, 1867; and

(b) the steps tiken by Government
to realise the sime?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME, AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The unrealised
amount of Sales Tax in Delhi as on
S1-12-67 under the Locdl and Central
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Local Central
(Rs, in lakhs) (Rs. in lakhs)
RY, 14188 Ré. 61.09

(b) The following steps are béing:

Mfomhuthemmmﬂ-

(1) Certificates are issued to the:
overdué amounts as artears.
of Land Revenue,

(2) Penal action & provided in.
the Act {4 taken In cases of.
default.

(8) Provision of demanding
security is invoked in all cases
where the financial position of
the dealer is either unsound
or he is reported to be indulg-
ing in tax evading activities.

(4) Action for cancellation of the-
Registration  Certificate is
taken in case of dealers re-
ported to be withholding
payment of tax,

(8) ‘Joint Recovery Drives’ are:
conducted twice in a financial
year, During this period the:
Sales Tax Inspector and the
Assistant Collector  (Sales
Tax) jointly move together
to contact defaulters of heavy,
amounts.

(6) The Assessing Authorities are-
::ied to study théif Demand
and . Collection  Registers.
‘Weekly and discuss with their
fleld staff the action to be:
taken for recovery of Arréars,.

(7) As a regular feature, a mon-
thly statement of cpses where-
the demand exceeds Rs. 2000/~
has been. prescribed for the
Ward Officers and the pro-
gresd of thése cades is walched
by the Assistint : -

fachatge o
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Earthquake in Knich during Jannary
1968

1665. SHRI MANUBHAI PATEL:
“Will the Minister of TOURIEM &ND

‘FEBRUARY 03, 088 Wrissen Muvwsihe - ygsn

CIVIL AVIATION be pleased to state;

(8) “whethér {hére ‘were earthquake
shocks in Kutch on the 3rd and 4th
January. ‘1968; and

(b) it so, the effect of .the shoeks
and the damage caused thereby?

_THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) 'On = ‘the :3vd @l sith
January, 1068, several . surthquake
shocks were recorded with their epi-
centre in the Koyna region. The Ins-
tnimenfil recortds ‘a e with the
Hieteorological Departmest ‘do mot
indicate .that any iremors were expe-
riericed in "Kutch.

(b) No report of any damage in
Eudtsh Hes ‘Beon ‘received.
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Pak Ralds

1667. SHRI BABURAO PATEL:
“Will the Minister of HOME AFFAIRS
‘be pleased to state:

(a) the total number of trespasses
and border raids by armed Pakistani
nationals on Indian territory, State-
wise, during the last three years;

(b) the rames and number of Indian
nationals kidnapped, whether males
wor females, their occupations and how
many have been recovered since;

(c) the nature of damage to Ind.nan
person and property and the loss in
gFupees as a result of these incursions;

3252 LS5—3

(d_) the total number of cattle lost
or killed in such rajds and their ap-
proximate value; and

(e) the steps taken by Government
to prevent these armed incursions
into the Indian territory?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (d). A statement,
giving information pertaining to 1966
and 19867, is placed on the Table of
the House. [Pluced ir Library. See
No. LT-205/67)

(e) Intensive patrolling on the
borders has been maintained and
strict vigilance is being maintained
by the BSF,

Equipment Lying at Palam Air Port

1668. SHRI D. AMAT:
SHRI MRITYUNJAY
PRASAD:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that ground
equipment mostly seats for I.A.C. and
Air India for Caravelles purchased
from France and America Worth
Rs. 68,00,000 are lying idle at Palam
Air Port since 1963;

(b) if so, the reasons
and

(c) the action taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). 168 Sicma seats
with reclining backs, fitted on the first
two Caravelle aircraft of the Indian
Alirlines Corporation, were replaced
in 1967 by Aerotherm seals which
slide forward, thereby eliminating in-
convenience to the passengers sitting
behind and providing additional seat-
ing space in the aircraft. 100 of the
surplus seats have since been utilised
on the two Viscount alrcraft purchased
from the IAF and 5 have been fitted
in the Caravelle mock-up at Safdar-
jung for giving practical training to
Cabin Attendants. 63 seats costing

therefore;
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about Rs. 1.06 lakhs have been kept
in the I.A.C. stores at Delhi and
Bombay-

The 1.A.C. purchased in 1967 certain
types of equipment for mechanising
its ground handling at Bombay, Cal-
cutta, Delhi, Madras etc. at a total
cost of Rs. 49.42 lakhs, with a view
to reducing the turnover period of
aircraft and obtaining higher utilisa-
tion, Of this equipment items worth
Rs. 937 lakhs are in use at Palam,
and the rest at other airports, except
that three toilet service units costing
approximately Rs. 1.68 lakhs are not

being used at present for want of a
few ancillaries which are awaited

from the suppliers.
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Socal Reforms jn NEFA

1670. SHRI HIMATSINGKA: WIll
the Minister of HOME AFFAIRS be
pleased to state the progress so far
wnade to bring about social reforms in
pursuance of the report of the NEFA
Committee to bring social order in
that region in conformity with that
in the area surrounding NEFA and
for introducing Panchayati Rai on
un all-India pattern in that region?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): The recommendations
made by the Ering Committee have
been accepted. As regards Pancha-
yatl Raj, the President has promulgat-
ed a Regulation called NEFA Pancha-
yat Raj Regulation 1¥67. Preparations
are now afoot to constitute wvarious
Jocal bodies such as Anchal Samities,
Zila Parishads and Agency Ccuneil.

Purchase of Land by Pro-Pak
Muslims of Bihar

1671. SHRI BENI SHANKER
SHARMA:
SHRI LILADHAR KOTOKI :

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that some
Pro-Parkistani elements amongst the
Muslims population of Bihar, have
acquired agricultural lands at fabul-
ous prices mear our border with
Pakistan in the adjoining District and
some of them have also constructed
residential houses thereupon; and

(b) if so, the source of their finane-
es?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). Informa-
tion is being collected.
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Eadio Peking Broadeast about Mao's
Book

1672. SHRI MAYAVAN:
SHRI CHENGALRAYA
NAIDU :

Will the Minister of HOME AF-
FIARS be pleased to state :

(a) whether Government’s attention
has been drawn to the broadcast on
the 26th December, 1967 from the
Radio Peking to the effect that ‘Red
Treasured Book’, containing Mao's
works, has been translated into Pun-
jabi and published in India;

(b) if so, whether Government have
confirmed the report; and

(c) the action taken against the
publishers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (c). 1t is reported that a
book jn Punjabi entitled “PARDHAN
MAQO TSE-THUNG'S KATHNAW-
ALI" has been published from
Jullundur. The State Government is
considering the desirability of taking
action under law against the printer
and publisher of the book.

Cancellation of Tamil Film Shows In
Bombay

1674. SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether his attention has been
drawn to the reports that Shiva Sena
volunteers of both Bombay and Poona
have compelled the owners of South
Indian language films and Tami] films,
in particular, to cancel the shows of
south Indian language films; and

(b) if so, the steps taken by Govern-
ment in this connection?

THE MINISTER OF STATE ' IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (&) Yes, Sir.
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(b) Both in Bombay and Poona
cases have been registered in  this
connection, and are being investigat-
ed. In Poona the police have also
taken six persons into custody Police
protection has been made available
to the managements of picture houses
screening south Indian language films,

Bombs of Forelgn Origin

1675. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether some bombs of foreign
origin were found to have been used
in the recent agitation in West Bengal
by the agitators; and

(b) the steps taken by Government
to stop the smuggling of such bombs
into India?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The infir.
mation is being collected and will be
laid on the Table of the House.

Inaugural Flights of Alr Indis

1676. SHRI GADILINGANA
GOWD: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to refer to the reply give. to
Unstarred Question No. 365 on the
15th November, 1967, and state  ths
basis for the selection of Members of
Parliament from various parties for
an inaugural flight operated by Air
India.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : Air India invite Mem-
bers of Parliament on
their  Inaugural Flights in
consulation with Government. In ad-
vising Air-India in this matter, due
consideration is given by Government
to representation to the various poli-
tical parties/groups in Parllament.
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Alleged Ill-Treatment of Passengers
by LA.C.

1677. SHRI ANANTRAO PATIL:
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether complaints have been
received that the passengers are often
insulted or given ill-treatement by
the staff of 1LA.C. at the I.A.C, Book-
ing office or at the Airport; and

(b) if so, the staps taken to avoid
such complaints?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) and (b). There have
been some complaints about discour-
tesy shown by 1.A.C. staff at booking
offices and the airports. Each com-
plaint is thoroughly investigated by
the Corporation, and the staff dealt
with departmentally.

Mohit Chowdary Case

1676. SHRI YASHPAL  SINC
Will the Minister of HOME AFFIARS
be pleased to state:

(a) whether the investigation into
the case of Mohit Chowdary has since
been completed;

(b) if not, the reasons for the delay;
and

(¢} the time by which the case’ is
likely to be decided?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) On completion of
investigation, a charge sheet was filed
in this case in the Court of Additional
Presidency Magistrate Calcutta. The
High Court of Calcutta has issued an
ad interim stay order of the proceed-
ings in the trial courfon a revision
petition before the High Court.

(b) and (e). Do not arlse.
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Cases Pepding in Supreme Court

1679. SHRI D. N. PATODIA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total number of cases pend-
ing before the Supreme Court at
present;

(b) by what time the backlog is
likely to be cleared; and

(c) the steps proposed to be taken
to ensure that such huge arrears are
not accumulated?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) 5,526 on 1-2-1968.

(b) and (c). Out of the pending
cases, only 1,790 matters are ready for
hearing. Considering the overall
position of pending cases, special
Benches are constituted in the Supre-
me Court off and on during each term
to dispose of ready cases of various
categories and every effort is made to
reduce pendency. The Supreme Court
has also amended its rules in March,
1966, with a view to expenditing dis-
posal of cases.

Lateral Road Project

1680. SHRI BHOGENDRA JHA:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the building of roads
running through the northern border
of Bihar and parts of Uttar Pradesh
as a lateral road project has been
taken in hand;

(b) if so, the roads under construc-
tion and when they are to be comple-
ted; and .

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) to (c). The ccnstruction
of the Lateral Road from Bareilly (in
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Uttar Pradesh) to Siliguri (in West
Bengal) and then onwards to Amin-
gaon (in Assam) was taken up in
1964, The following link roads were
ulso to be constructed as part of the
Lateral Road Project :

(i) Kasia to Padrauna (U.P.)
(ii) Sagauli to Bettiah (Bihar)

(iii) Muzaffarpur to Darbhanga

(Bihar)

(iv) Araria to Forbesganj and then
on to Maricha|Dagmara
(Bihar)

The alignment of the link road from
Kasia to Padrauna and of the Forbes-
ganj-Maricha Section of the Araria-
Forbesganj-Maricha link road have not
so far been determined, as they will
depend on the finalisation of the sites
of bridges across the Gandak and
Kosi rivers, Except on these roads,
work was taken up on all the roads,
but owing to the current financial
stringency, the progress has been slow-
ed down. It is now proposed to limit
the scope of further work in such a
way that the expenditure already in-
curred does not become infructuous;
and the main lateral road becomes fit
for vehicular traffic.
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Republic Day Awazdy

1682. SHRI K. N, PANDEY: Will
the Minister of HOM:I!: AFFAIRS be
pleased to state:

(a) whether some people in Madras
declined to accept Republic Day
awards in Madras; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). It will not
be in public interest to disclose the
information asked for.

Higher Secondary Course Through
Correspondence

1683. SHRI B. K, DAS
CHOWDHURY:
SHRI MOHAN SWARUP:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government have de-
cided that the fcur-year course for

Higher Secondary students be thrown
open to students of all over India;

(b) if so, the details of the scheme;

(c) the amount sanctioned for this
purpose? .

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and
(b) It is proposed to start, on an
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experimental basis, from 1.5.1968, a
Correspondence Course of four years
duration leading to All India Higher
Secondary Examination of the Central
Board of Secondary Education Arts
and Commerce to begin with. The
course will be conducted by the Edu-
cation Department of the Delhi Admi-
nistration, through the meditm of
Hindi and will be open to candidates
from all over the country who are not
able to purse their stdies as regular
school students but are desirous of im-
proving their educational qualifica-
tions,

(¢) A provision of Rs. 2 lakhs as
been made in the budget of the educa-
tion Department of the Delhi Admi-
nistration for the year, 1967-68.
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Correspondence Course in Hindl

1686. SHRI CHENGALRAYA
NAIDU: Will the Minisfer of EDU-
CATION be pleased to state:

(a) whether Government have
started a Correspondence Course in
Hindi for people in Non-Hindi areas
and in foreign countries;

(b) if so, since when;

(c) the number of students who
have come forward from Non-Hindi
speaking areas; and

(d) the number of students from
foreign countries?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a} snd (b).
Yes, Sir. The first preliminary Course
will commence from March, 1068
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(c) 1343 persons applied but only
594 have sent their fees and been ad-
mitted.

(d) So far 200 persons from foreign
countries have applied directly for
forms for .admission to the Course. The
last date for admission of students
from foreign countries is 1st March,
1968. Some more applications are
expected,

Lieutenant Governor’s Note on Delhi
Maunicipal Corporation

1687, SHRI CHENGALRAYA
NAIDU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment have ordered an investigation
on the leakage of Lisutenant Gover-
nor Jha's confidential note to  the
Ministry on the Delhi Municipal Cor-
poration;

(b) if so, the details thereof; and

(c) the action taken against
persons held responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). Certain re-
ports purporting io be based on a note
prepared by the Lt Governor appear-
ed in the press. An informal enquiry
was ordered but the source from
which the press got the information
could not be pinpointed. No question
of taking any action therefore arose.

Safdarjung Afrport New Delh)

1688. SHRI CHENGALRAYA
NAIDU : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

the

(a) whether Government are con-
sidering to shift the Safdarjung Air-
port to some other place in Delhi;

(b) whether it is a fact that this air-
port is a problem to the people living
in that area which is now fully deve-
ioped; and
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(c) if so, when the final decision for
shifting the Airport is likely to be
taken? .

THE MINISTER OF TOURSM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). In view of
the proposal made in the Master Plan
for Delhi, the question of shifting the
Aerodrome from Safdarjung to an al-
ternative site is under examination,

(c) A final decision has to depend
on many factors, specially the avail-
ability of an alternative site within a
reasonable distance of Delhi which
would be suitable for glider and fly-
ing club activities which are at pre-
sent being conducted at Safdarjung.

Attack on Trade Union Office by Shiv
Sena Men

1689. SHRI C. K. CHAKRAPANI:
SHRI BHOGENDRA JHA:
DR. RANEN SEN:
SHRI K. ANIRUDHAN:
SHRIMATI SUSEELA
GOPALAN:
SHRI E. K. NAYANAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware
of the Shiv Sena attack on the trade
union office in Bombay in December,
1967; and

(b) if so, the action taken By Gov-
ernment against such activities of
Shiv Sena?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF.
FAIRS (SHR1I VIDYA CHARAN

SHUKLA): (a) Yes, Sir.

(b) Appropriate action under law is
being taken by State Government
against the miscreants. Thirty three
persons were arrested on the spot. A
case has been registered and ls being

investigated
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Development Projects in Goa

1680. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to gtate:

(a) whether it is a fact that while
the development projects in Goa in-
cluding a project on the Mondovi Ri-
ver are going too slow and much be-
hind the schedule, more than half the
money earmarked for development of
Goa during 1967-68 remained unspent;

(b) if so, the reasons therefor; and

(¢) the steps taken to ensure that
the development projects in Goa are
completed expeditiously?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (bj. WNo, Sir; Out of a total
provision of Rs. 822 lakhs for Goa
expenditure upto March is expected to
be of the order of about Rs. 720 lakhs.
As regards Mondovi Bridge the work
was somewhat delayed due to land
the development projects in Goa are
acquisition procedings, non-availubi-
lity of equipment ete. The work is
now progressing.

{c) High level meetings are periodi-
cally held to review progress of plan
and to remove bottlenecks.

Vigilance Commissions

1691. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s attention
has been drawn to the suggestion
made by the Governor of Andhra
Prodesh to the effect that the Central
and State Vigilance Commissions
should be accorded statutory basis;
and

(b) i so, Government's reaction to
this suggestion?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.
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(b) Attention is invited to the fol-
lowing extract from the President’s
Address to the two Houses of Parlia-
ment delivered on 12th February,
1968, announcing Government's deci-
sion on interim Report bf the Adminis-
trative Reforms Commission:-

“The Commission had addressed
itself to the problem of redressing
grievances of citizens and had and
made certain recommendations.
Government have now decided to
set up a statutory machinery to
inquire into complaints alleging
corruption or injustice arising out

of mal-administration. The machi-
nery will be headed by a Lokpal who
will have authority to inquire into
the allegations arising out of adminis-
trative acts of Central Ministers and
Secretaries. The Lokpal will also co-
ordinate the working of two other
functionaries of these status of Loka-
yuktas. The first will primary go
into allegations of corruption and the
second into other allegations made
against Central Government servants
lower in rank than.Secretaries. A
Bill on the subject will be introduced
in Parliament during the present
session.”

Enquiry into the Meeting of Executive
of Indian Assembly of Youth

1692. SHRI P. RAMAMURTI:
SHRI P. P. ESTHOSE:
SHRI SATYA NARAIN

SINGH:

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarreq Question No 3980 on the
13th December, 1887 and state:

(a) whether the enquiry regarding
the meeting of the executive of Indian

Assembly of Youth hbeld at the resi-

dence of West German
been completed;

official hae

(b) if so, the details thereof;
(c) the action takep thereon; and
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(d) if the reply to part (a) above
be in the negative, the reasons for
the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir,

(b) the general Secretary of the
Organisation has written to stay that
no meeting of the executive com-
mittee was held at the residence of a
German official.

(e) and (d). Do not arise.

Forelgn Missionaries in Assam

1683. SHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a qum-
ber of missionaries in Assamy have
been given notice to leave India in
January, 1968;

(b) if so, their names and the rea-
sons for their expulsion;

(¢) whether all of them have left

India and if not, where they are at
present;

(d) the number of missionaries still
working in Assam; and

(e) the arrangements made to keep
watch on their activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
‘(a) and (b). A statement is laid on
the Table of the House [Placed in
Library. See No. LT-206/ GB].

(c) They have not yet left India

and are at present ip
(d) 329.

-

(e) Local authorities have made
suitable arrangements in the matter.

Tour Expenses of Sheikh Abdullah

1694. SHRI HARDAYAL DEVGUN:
SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Sheikh
Abdulla’s tour expenses are being met
or have been met wholly or partly
by the Central Government directly
or indirectly after his recent release
from custody;

(b) if so, the reasons therefor; and

(c) the amount of expenditure so
far incurred?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)
(a) No, Sir.

(b) and (c) Do not arise.
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‘Development of Kovalam as a Tourlst
Centre

1696. SHRI P. VISWABHARAN:
"Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleaseq to state:

(a) whether the Central Govern-
ment have finalised the scheme to
develop Kovalam in Xerala as an inter.
nationa] Tourist Centre; and

(b) it not, the reasons for the delay
in finalising the scheme?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Steps have
:been taken for the preparation of a
detailed plan of development at
“Kovalam,
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Income from Tourlsm

1702. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state:

(a) the total foreign exchange earn-
ed in 1967 from tourism in India; and

(b) how the earnings compare with
the earningg for 19667

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR- KARAN

1701.
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SINGH) : (a) and (b). The informa-
tion is being collected and will be
placed on the table of the house
shortly. Preliminary estimates show
an increase of 10%—15% over the
1966 fijgure of Rs. 22.61 crores.
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India-Singapore Alr Talks

1706. SHRI ANBUCHEZHIAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it ijs a fact that India
and Singapore have reached an agree-
ment allowing their respective national
airlines to operate in each other's
country;

(b) whether any agreement has been
signed;

(c) if so, the main features thereof;
and

(d) when it is likely to be given
effect to?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR KARAN
SINGH): (a) Yes, Sir.

(b) An Agreement between the
Government of India and the Gov-
ernment of the Republic of Singapore
relating to air services was signed at
Singapore on 23rd January, 1968.

(c) The agreement provides for
operation of (i) air services to/thro-
ugh Singapore by an airline designat-
ed by the Government of lndia and
(ii) air services to/through India by
an airline designated by the Govern-
ment of Singapore.

(d) The Agreement will formally
come into force as soon as the respec-
tive Governments have potified to each
other the ratification of the agreement
in accordance with their respective
eonstitutional procedures. However,
Alr-India are already operating ser-
viceg through Singapore in accordance
with the agreed arrangements.

India-Mongolia Cultural Ex-Change
Programme

1707. SHRI ANBUCHEZIAN:
SHRI GADILINGANA GOWD:

Will the Minister of EDUCATION
be pleaseqd to state:

(a) whether it is a fact that an
agreemnent between India and Mongo-
lia for regular bilatera] cultural ex-

change programme has been signed;
and
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(b) if so, the main features of the
agreement?

THE MINISTER OF EDUCATION
(Dr. TRIGUNA SEN): (a) Yes, Sir.
A cultural exchange programme for
1067—69 has been drawn up and
signed

(b) The Cultural Exchange Prog-
ramme drawn up for 1967—869, envi-
sages co-operation in the flelds of
Archaeclogy, Museums, Art and Cul-
ture, Radio and Television, and sports,
through visits of musicians, artists
and writers, exchange of publications
between the National Museumg and
National Libraries, exchange of
recordings, Radio programmes of cul-
tural end scientific interest and
recordings of music, exchange of per-
sonne] and gelegations in the field of
Radio and Television, and exchange of
sports teams.

... Recruitment of Pilots by LA.C.

1708. SHRI BABURAO PATEL: Will
the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) the number of pilots recently
recruited by the Indian Airlines Cor-
poration and the flying hours to the
credit of each with the salary scale of
each and the terms of employment;

(b) the exact basis on which these
selections were made—whether with
due emphasis on hourg of flying ex-
perience or without it;

(¢) whether it is a fact that while 12
candidates with hardly 200 hours fly-
ing experience were taken up, where-
as 4 candidates with 900 to 2,000
flying hours to their credit were re-
jected; and

(d) if so, the reasong therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (Dr. KARAN
SINGH): (a) The Indian Airlines Cor-
poration did not recruit any pilots in
1867. The Corporation held an Inter-
view on 25th January, 1968 for the
selaction of pilots at which 43 candi-
dates were called. The selectlon has
not yet been finalised.

(b) to (d). Do not arise.
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Air India Services

1709, SHRI BABURAO PATEL: will
the Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:~

(a) the tota]l number of passengers
Indian and foreign who travelled on
Ajr India and the amount of fare
collected from them during the last

year;

(b) the names of 20 top authorised
travel agents in India and overseas,
the percentage of commission allowed
to each and the number and value of
tickets sold through each of them and
the commission payable to each dur-
ing the last year;

(c) the arrears of amounts due
from 20 top trave] agents during the
last year and the steps taken to re-
cover the same;

(d) ika total amount of bad debts
of travel agents written off |during
the last year with names and gues of
each; and

(e) the names of travel agents who
have been allowed to continue in spite
of the bad debts?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (Dr. KARAN
SINGH): (a) to (e) The informa-
tion is being collected and will be
lald on the Table of the Lok Sabha.

Recovery of Bombs in Gauhati

1710. SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Afty
highly explosive gelatine bombs were
recovered from a person while he was
riding in w rickshaw at Gauhati on or
about the 16th December, 1067;

(b) the name of the political plﬂ-?
to which this man belongs; and

(c) the action taken against him and
the rickshaw puller?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) 181 Gelatine Sticks were recover-
ed from the possession of a person
while he was riding in a rickshaw at
Gauhati on 16-12-1967.

(b) BEnquiries made so far by the
Government of Assam have not estab-
lished hig affiliation with any recog-
nised political party.

(¢) He has been arrested and a case
under the Explosives Act has been
registered against him and the inves-
tigation is in progress. No action is
reported to have been taken against
the rickshaw puller as he is a witness.
in the above case.

“Sardar Sen Jusi” Organisation

1711. SHRI P. P. ESTHOSE:
SHRIMATI SUSEELA
GOPALAN :
SHRI UMANATH:
Will the Ministsr of HOME
AFFAIRS be pleased to state:

{a) whether the attention of Gov-
ernment has beepn drawn to the fact
that in Gujarat an organisation known
as Sardar Sen Jusi has been fermed
on the pattern of Shiv Sena;

(b) if so, the aims gnd objects of
the organisation; and

(c) the steps taken by Government.
to curh the activities of the oragnisa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The student leaders of Ahmeda-
bad City have formeq an organisation-
called the Sardar gena.

(b) The main objects of the orga-
nisation are reported to be,

(c) action taken against him and
interests of Gujarat; and



2933 Written Answers

..(ii) to promote the employment
avenues for Gujarati youths
by demanding adequate rep-
resentation in the jndustries.

(c) The State Government are keep-
Ing a close watch.

Incidents in Siliguri University

1712. SHRI S. K. TAPURIAH: Will
the Minister of HOME AFFAIRS be
Pleased to state:

(a) whether Government have re-
«eived the full report on the incidents
at the North Benga)] University, Sili-
guri last year; and

(b) the action taken by the Ceant-
ra] or State Government against the
-erring police officials who geliberately
refuseq to stop violence at the campus
in time?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) The State Government have re-
‘ported that the police took a1l neces-
sary steps to put down the lawless
-activities at the North Bengal Univer-
sity and that hence the question of
taking action against the erring police
-officials does not arise.

Infilfration of left Communists and
Extremists in Essential Services
in North Bengal

1713. sHRI S. K. TAPURIAH: Will

‘the Minister of HOME AFFAIRS be
Ppleased to state:

(a) whether the attention of Gov-
ernment hes been drawn to the infil-
tration by the Left Communists and
extremists into the essentia]l services
like Police, Telephone etc. in North
Bengal; and

(b) whether Government have en-
sured that no subversive activities are
indulged into by anti-nationa] elements
in this strategic area?
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THE MINISTER OF STA!l't IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN HHUKLA):
(a) and (b). Facts are Lelng ascer-
teined from the State Gowvernment.

Suspended Delhi Pollcemen

1714. SHRI SATYA NARAIN
SINGH:
SHRI K. M. ABRAHAM:
SHRI NAMBIAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Delhi Police non-
gozetted Karmachari Sangh has re-
quested Government to allow those
Policemen suspended in last year's
agitation to appear for promotion test;
and

(b) if so, the decision taken there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Sir.

(b) Does not arise.

Scheduled Castes among Delhi
Teachers

1716. SHRI RAM CHARAN: will the
Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that the
representation in the serviceg in the
posts of Teachers under the Delhi
Education Directorate for Scheduled
Castes is very poor; and

(b) if so, the steps taken for ful-
filment of the Scheduled Castes rep-
resentation?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes,

Sir, the representation is not upto the
mark.

(b) (i) The Employment Exchange
are requested to sponsor the names of
sultable Scheduleq Caste candidates
for appointment against the reserved
vacancies.
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(ii) In the event of non-availability
uf guitable candidates, the vacancics
ure advertised in the prominent daily
papers. .

(iii) Reputed Associations|Organisa-
tions of the community are also con-
tacted to spomsor suitable candidates.

Communal Disturbances

1717. SHRI SITARAM KESRI:
SHRI MOHISIN:

Will the Minister of HOME AF-
FAIRS be pleased to gtate:

(a) whether it is a fact that com-
munal disturbances have occurred in
different parts of the comntry mn Te-
cent months;

(b) if so, whether Government have
conducted any ingiury to trace the
elements responsible for such distur-
Bbances and to bring them to book;
and t

(¢) whether Government propose to
convene a meeting of representa-
tives of all political parties and reli-
gious groups with a view to chalking
out programmes for maintaining ccm-
munal harmony?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) A Commission of Inquiry under
the chairmanship of a retired judge of
the Supreme Court has been appointed
to inguire into some of the major
communal disturbances that occurred
after 1st August, 19687. The State Gov-
srnments concerned have also taken
necessary administrative and legal
action like preventive measures, regls-
tration and investigation of cases, etc.

(c) It has been decided to revive
the Nationa] Integration Council
which is expected to consider issues
like communalismy and linguism aAd
to make recommendations to Gowvern-
ment,
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Performance of Indian Sportsmen

1718. SHRI SITARAM KESRI:
Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
performance of Indian Sporsmen jn
various departments of Sports
including Hockey have been steadily
declining in recent years;

(b) if so, whether Government
have looked into the causes of the
decline and prepared any schemes
for their improvement;

{c) whether the Indian Sports
teams visiting foreign countries have
failed to maintain the reputation of
the country; and

(d) if so, whether Government
consiler imposing controls on the
visit of Indian teams abroad for
some years till some improvement is
standards js registered?

L]
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) No, Sir, On the whole it will not
be correct to say that the perfor-
mance of Indian Sportsmen in the
various Departments of Sports has
been steadily declining in recent
years. India is, at present the
reigning World and Asian Hockey
Champion based on the results of
the last Olympic and Asian Games;

(b) The National Sports Federa-
tions formulate schemes for raising
standards in various games and
sports. All proposals received from
these bodies for financial assistance
and other facilities are given due
consideration by the Government in
consultation with the All India
Council of Sports;

{(c) They have not been upto the
expectation.

(d) Government have been mak-
ing a closer serutiny of each and
every proposal for sending Indian
teams abroad. Government feel that
instead of visiting abroad, teams
should concentrate on strengthening
and raising their standard within
the country.

Recreational Facilities at Chilks Lake
(Orissa)

1721. SHRI CHINTAMANI
PANIGRAHI: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the detalls of the schemes
formulated for providing recrea-
tional facilities at Chilka Lake in
Orissa for tourists in the fourth
Plan;

(b) the estimates of these schremes;

(c) whether any progress has been
made in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (Dr. KARAN
SINGH) : (a) to (d). A tentative
allocation of Rs. 3 lakhg was made
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in the draft outline of the Fourth
Five Year Plan on Tourism for pro-
viding recreational facilities at
Chilka Lake, Details of the scheme
alongwith the estimated cost in res-
pect of each component of the
scheme are awaited from the State
Govt., Recreational facilities envisag-
ed are aguatic sports, fishing and

bird shooting.
India Tourism Development Corpora-
tion
1721, SHRI JUGAL MANDAL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether some changes regard-
ing composition of Board of Directors
and other offices are being made in
the India Tourism Development
Corporation;

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (Dr-
KARAN SINGH): (a) and (b). The
present Board of Directors was
constituted with effect from 1-10-1967
for a period cf one year. No chance
is contemplated during the tenure
of this Board.

Government have agreed to relieve
the existing incumbent of the post
of Managing Director at his own
request. His successor is expected
to be appointed shortly, The post
of Financia] Adviser to the Corpo-
ration which was vacant has been
filled with effect from 1st February,
1968. All other appointments in the
Corporation are made by the Corpo-
ration themselves, and not by Gov-
ernment,
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M/s. Aminchand Pyarelal and Co.
Ltd.

1723. SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH:
SHR1 MOHAMMAD ISMAIL:

Will the Minister of TRANSPORT
AND SHIPPING be pleased fo state:

(a) whether the C.B.I. has filed any
case against Mjs Aminchand Pyare-
12l and Co., Calcutta;

(b) if so, on what date and under
what provisions of Law; and

(c) the details thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V K. R. V.
RAQ): (a) Yes, Sir,

(b) The charge-sheet has been
filed in the Court of the Chief Presi-
dency Magistrate, Calcutta on
16-12-67, under gection 120B}420, 420
IPC and section 23 read with sec-
tion 4 of the TForeign Exchange
Rg:‘l-llat.ir.:ns Act.

(¢) The accused have been pro-
secuted for having cheated the Cal-
cutta Port Commissioners, for ob-
taining Customs Clearance Pgrmit
from the Iron and Steel Controller
on duplicate documents and for pay-

ing freight charges in foreign ex-
change in contravention of the
Foreign Exchange Regulations Act.
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Cenire’s Certificata to Nizpm
1729. SHRI RABI RAY:
SHRI B. K. DASCHOW-
DHURY:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the High Court of
Andhra Pradesh has quashed the
Centre's certificate to the present
Nizam as the gole successor to the
wealth of his grandfather; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SBHRI VIDYA CHARAN
BHUKLA): (a) and (b). The Andhra
Pradesh High Court has quashed the
certificate jssued by the Government
of India to the present Nizam gabout
his being the sole successor to all
the private properties held by the
late Nizam in the capacity of the
Ruler of Hyderabad. The matter is
being examined.

Shipping Tonnage

1730. SHRI RABI RAY: Will the
Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the total shipping tonnage own-
ed by the public sector at present;

(b) the percentage intrease con-
templated during the Fourth Plan
period; and

(c) whether the rate of growth in
the public sector is satisfactory?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO):

(8) (i) The SPHPP*HS Cor-

lmn of India
» Bombay 4:17,479 GRT

(id) The Mogul Ll
Ltd., Bombay 42,369 GRT

Total 4,59.848 GRT

(b) Does not arise, as the Fourth
Plan has not been finalised yet.
However, the Shipping Corporation
of India expects to cross the 1 mil-
lion GRT mark by March 1971

(¢) Yes, Sir.
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Translation of Text Books

1731, SHRI RABI RAY:
SHRI ESWARA REDDY:

Will the Minister of EDUCATION
be pleased to state:

(a) whether his Ministry has ask-
ed the State Governments to supply
schemes for translating text books
in regional languages;

(b) if so, how many State Govern-
ments have sent those schemes and
how many Governments have not
yet sent those schemes; and

(c) the amount of money that is
going to be paid by Government to
State Governments for the purpose
of translation?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) Yes, Sir.
The State Governments have been
requested to send their scheme for

production of university level books
in regional languages including
translations.

(b) Only one State Government
has sent its proposal so far.

(c) This can be determined only
after the State proposals have been
received and examined,

University at Calicut and Ernakulam

1732. SHRIMATI SUSEELA GO-
PALAN:
SHRI A. K. GOPALAN:
SHRI P. GOPALAN:

Will the Minister of EDUCATION
be pleased to refer to the reply
given to Unstarred Question No. 5129
on the 20th December, 1967 snd
state:

(a) whether Government have
considered the proposal for the esta-
blishment of a University each at
Calicut and Ernakulam; and

(b) if not, the reasons for the
delay? |

FEBRUARY 23, 1968
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THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) and (b).
The proposal is still under consider-
ation.

Mangalore Port

1733, SHRI LOBO PRABHU: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to refer to
the reply given to Unstarred Ques-
tion No. 485 on the 15th November
1967 and state:

(a) whether the estimate for
completing the Mangalore Harbour
by 1871 has since been sanctioned
and funds allocated;

(b) if so, the amount sanctioned
for the years from 1968 to 1971 se-
parately for each year and whether
it is sufficient; and

(c) the progress made for the
Eottur-Harihar Railway link and
the Hassan-Mangalore Railway, to
stablise the export of iron ore?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V. K, R. V.
RAO): (a) ang (b). The construction
of an all-whether major port at Man-
galore at an estimated cost of Rs.
243 crores has already been appro-
ved. The provision of funds for
the execution of the project would,
however, be decided on an year to
year basis, taking into account the
resources position at the time of for-
mulation of the Annual Plans. In
view of this, it is not possible to in-
dicate at- present what funds will
be made available year to year dur-
ing the Fourth Plan period,

(¢) The comstruction of the Kottur-
Harihar rail link is not being consi-
dered at present for the movement of
ore.

The construction of the Mangalore-
Hassan rail link costing Rs. 23.73
crotes is progressing according to
schedule, The broad gauge link from
the existing Mangalore station to the
new Mangalore Port (26 kms) is ex-
pected to be ready by the middle of
1968. An overall progress of 635
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‘per cent ha? been achieved upto end
-of December, 1967 on this portion,
Work on the metre gauge link from
Hassan to Mangalore Port is being
synchronised with the completion
of the Mangalore Port Project. A
progress of 22 -per cent has been ac-
hieved upto end of December, 1967.

Bomb Blast in Delhi University Area

1734. SHRI YASHPAL SINGH:
SHRI MANIBHAI J, PATEL:

‘Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether a bomb blasted in
‘Delhi University area on the 30th
.January, 1968;

(b) if so, the pumiber of casual-
‘ties as a result thereof; and

(c) the action taken by Govern-
ment or the University authorities
-in the matter?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFA-

IRS (SHRI VIDYA CHARAN
.SHUKLA): (a) No, Sir.
(b) and (c). Do not arise.

Police Excesses in West Bengal

1736. 8HRI S. M. BANERJEE: Will
-the Minister of HOME AFFAIRE be
pleased to state:

(a) whether the Police excesses
in West Bengal in December, 1967
.and January, 1968 have been brought
to his notice;

(b) if so, whether this has been
investigated by any Central Agency;
.and

(c) if nqt, the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VDYA CHARAN
SHUKLA): (a) Certain complaints of
.alleged police excesser in West Bengal
-were received by the Government.

(b) No, Sir,
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(c) Public Order being the res-
ponsibility of the State Government,
the complaints were brought to
their notice. They have denied alle-
gations of police excesses,

Employees of River Steam Navigution
Company

1737. SHRI S, M. BANERJEE: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether all the employees of
the River Steam Navigation Com-
pany have been provided with alter-
native jobs;

(b) if not the number of those who
have not been provided with jobs
so far; and

(c) the steps taken to absorb them?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V. K, R, V.
RAO): (a) No, Sir.

(b) out of about 8170 employees
of the Rivers Steam Naxigation Com-
pany before its closure, about 5064
men have been employed so far in
Cenfral Inland Water Transport
Corporation and various private
and public sector undertakings thro-
ugh the assistance of Government
and its agencies.

(e¢) A Committee was set up under
the Chairmanship of the Deputy Chair
man of the Calcutta Port Commissi-
oners to explore ways and means for
finding re-employment gpportuni-
ties for the surplus employees of the
Rivers Steam Navigation Company,
Labour Employment officers have
been earmarked at Calcutta and
Shillong for dealing with the reha-
bilitation of the surplus men on a
continuous basis. The Bureau of
Public Enterprises has intimated all
public sector undertakings that the
surplus persons should be absorbed,
as far as possible, on a preferential
basis, if otherwise found suitable,
wherever vacancies exist or are like-
ly to arise in future. The Central
Iriland Water Transport Corporation
also asks the unabsorbed men to
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send their applications whenever
any vacancy is notified to it. The
Ministry of Labour, Employment and
Rehabilitation have issued imstruc-
tions to those concerned to register
the surplus employees and render
them every possible employment as-
sistance.

Triple Benefit Scheme for Teachers

1738. SHR] S. M. BANERJEE: Will
the Minister of EDUCATION be
pleased to state:

(a) whether Triple benefit Scheme
for the teachers has been implemen-
ted by all the States;

(b) if not, the reasons therefor; and

(c) the amount given to each Sta-
te by the Centre for the impleinen-
tation of this gcheme?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
and (b) Most of the States have al-
ready taken steps to implement the
scheme, a few of the States still have
the matter under consideration, while
others do not propose to implement
it for various reasnos which intlude:—

(i) financial costs;
(ii) the possibility of taking over
the aided schools;
(iii) the smallness of the pumber
of aided. schools.

(c) The Triple Benefit Scheme was
treated as a part of the State Sector
scheme of “Improvement of Emolu-
ments of Teachers” for which Cen-
tral Assistance was provided an the
basis of 50 per cent of the total ex-
penditure till the end of the Third
Plan. After that Central Assistance
for this scheme if included by a
State in the Plan, is 40 per cent of
the total expenditure on the scheme.
Since, however, Central assisiance
for State Plan Schemes is released
for the head of development as a
whole, and not for each scheme se-
parately, it is not possible to indi-
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cate the amount given to esth Siate
by the Centre for implementation of
this particular scheme.

Purchase of Second-Hand Ships

1739. SHRI DEIVEEKAN: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whether it is a fact that the
U.N. Secretariat has suggested to the
developing countries which are short
of capita]l to purchase good second-
hand ships instead of new ones;

(b) whether India
this suggestion;

has considered

(¢) whether Government propose to
purchase the second-hand ships in
future;

(d) if so, from which country?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) In a Preliminary Report
by the UNCTAD Secretariat on the
Establishment or Expansion of Mer-
chant Marines in Developing Count-
ries it has been mentioned that
“capital costs can be reduced by the
purchase of second-hand tonnage, al-
though whether it is an economic
proposition to purchase such tonnage
depends on the use to be made of the
ships, the rate of interest charged on
purchase loans the adequacy of do-
mestic repair facilities, the price of
the ships in the market and many
other considerations.”

(b) to (d). As the report itself
points out, the economic advantages
of purchase of second-hand ships are
dependent upon a number of factors.
So far as India is concerned, she is of
the view that second-hand vesscls
would not be suitable or economic
in the case of lange tankers and bulk
carriers or liners. For the coastal
trade and for the smaller tramp trade
hwever, India hes already been buy-
ing second-hand tonnage, There s no
particular country from which sucn
tonnage is bought. The shipowners
locate suitable second-hand snms
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anywhere in the world to suit their
requirements,

Indian Institute of Historical Studles

1740, SHRI E. K. NAYANAR:
SHRI UMANATH:
SBRI BHAGWAN DAS:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the uttention of Gov-
ernment has been drewn to the fact
that Imdian Institute of Historical
studies is solely financed by Asia
Foundation which is a CIA financed
organisation;

(b) whether Government have
investigated the affairs of the Indian
Institute of Historical studies; and

(¢) the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA):
jects of the Institute had been assist-
ed by the Asia Foundation, after
obtaining clearance from Govern-
ment. It ig not correct to say that
the Institute was solely financed by
the Foundation.

(by No, Sir.

(c) Does not arise,
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History of Freedom Movement
1744. SHRI BEN] SHANKER
SHARMA :

SHRI GOPAL SABOO:

Will the Minister of EDUCATION
be pleased to state:

(a) the amount spent in getting the
“History of Freedom Movement of
India” written and the number of
volumes published so far and the cost
thereof;

(b) the reaction of the historians
and genera] reading public to the
same; and

(c) the establishment and other ex-
penses now being incurred per month
for the purpose and the further esti-
mated cost and time by whichk the
work is expected to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) to (c).
The History of Freedom Movement
will consist of three volumes, of
which two volumes have been pub-
lished in English so far. The work of
preparation of the third and final
volume of the History which is at
present in hand is expected to be
completed by December, 1969. Hindi
edition of the first volume has also
‘been published and the Hindi edition
of the second volume is under pre-
paration.

The amount spent so far since 1953
in preparing the History of Freedom
Movement is Rs. 9.22 lakhs, excluding
an amount of Rs, 938,000 spent in print-
ing and production of the volumes
published so for including the reprint
of volume I (English) -

The reaction of the public and his-
torians has been generally favourable
judging from the fact that the first
volunle has been completely sold out
and its second prin had to be brought
out. Tt ijs too early to assess the re-
action of the genergl public and his-
torians to the second volume.
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The average expenditure on estab-
lishment has been Rs. 5,000 per month.
At this rate, it is estimated that an
additional expenditure of Rs. 1.05
lakhs will be incurred on establish-
ment by December, 1968, when the
project is expected to be completed.
‘The cost of printing and production of
the third volume in English as well
as of Hindi Edition of Volumes IT and
TII has not yet been worked out.

D.T.U. Bus Service during Peak Hours

1745. SHRI P. C. ADICHAN: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Delhi Transport
Undertaking has a proposal under
consideration to charge 5 paise more

from the passengers travelling by
D.T.U. buses during the peak hours;

(b) if so, the reasons advanced by
D.T.U, therefore;

(¢) whether Government have exa-
Tnined this proposal; and

(d) if so, the decision taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) A proposa] of the Delhi
Transport Undertaking to introduce
Express Services with a surcharge of
5 paise per ticket has since been ap-
proved by the Municipal Corporation
of Delhi.

(b) It is claimed that the step has
been taken*mainly to provide quicker
means of transport specially to the
:mengers travelling during the peak

ours.

L]
(c) No, Sir. The Municipal Corpora-
tion of Delhi is competent to approve
the proposal.

{d) Does not arise.

Arms Smuggled from Pakistan by
Mizo Hostiles

1746. SHRI G. S. DHILLON: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(@) whether a number of times
Mizo hostiles were found bringing in
large consignments of arms and am-
munition from East Pakistan recent-
ly;

(b) whether a large gang of hostiles
carrying these consignments crossed
Aijal Lungleh Road and moved te-
wards Burmah Border in December,
1967 and January, 1968; and

(c) the number of encounters bet-
ween such hostiles and our Border
Security Forces and the number of
hostiles killed in December, 1967
and January 19687

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Some Mizo hostiles, are reported
to have returned from East Pakistan
some of them with arms, during recent
months.

(b) There is no such information.

(c) There was no encounter bet-
ween the Security Forces and the re-
turning gangs during these months,
However, 41 encounters took place in
different parts of Mizo Hills District
in this period, in which 34 Mizo hos-
tiles were killed.
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D.A for Haryana Employees of Chan-
digarh Administration

1748. SHRI SHRI CHAND GOEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
employees of the Chandigarh Union
Territory allocated to Haryana have
not been given the same dearness
allowance, which the employvees of the
Union Territory, Chandigarh allocat-
ed to Punjab have been given;

(b) if so, the reasons for the dis-
parity;

(¢) whether it is also a fact that
the Administration of the Union Terri-
tory had represented to the Union
Government that there should be no
diserimination or disparity between
the employees of the same Govern-
ment; and

(d) if so, the action taken on the
representation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The em-
ployees of the Chandigarh Union
Territory who are an deputation from
Punjab and Haryana are getting the
dearness allowance at the central
rates. The difference is only that the
enhanced rates of dearness allowance
are applicable 1o those employees
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from the dates sanctioned by the
present Governments.

(c) Yes Sir.

(d) The matter is under considera-
tion.

Buses for Chandigarh

1749. SHRI SHRI CHAND GOQEL:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the Chandigarh
Administration has asked for funds
for plying more buses;

(b) if so, the amount demanded;

“and

(¢) when Government propose to
provide the funds?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) to (c).- The Chandigarh
Administration had asked for a sum
of Rs. 480 lakhs for the purchase of
8 buses during 1967-68 and Rs. 9§
lakhs for the purchase of 18 buses
during 1968-69. However, a provision
of Rs, 250 lakhs has been proposed
in the Budget Estimates for 1968-62
for the purchase of 4 buses,

Madras Port

1750, SHRI K, N, PANDEY:
SHRI MOHAN SWARUP:
SHRI ANBUCHEZHIAN:
SHRI S. K. SAMBANDHAN:

Wil] the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it has been decided to
increase the capacity of Madras Port
from 2 million tons to 3 million tons;
and

(b) if so, the amount to be spent on
this praject?

THE MINISTER OF TRANSPORT
AND SHIFPING (DR. V. K R. V.
RAO): (a) Presumably, the
Honeurable Members have in
mind the capacity of Madras Port to
handle iron ore. The port at present
is handling 2 million tonnes of irom



29rg Written Answers PHALGUNA 4, 1889 (SAKA)

ore per annum. With certain improve-
ments in the existing berths, the
capacity would increase to 2.5 million
tonneg per annwin. It is proposed to
instal a modern mechanical ore load-
ing plant, capable of handling about
5 million tonnes annually, in the new
outer harbour, now under construe-
tion.

(b) The provision of the new
mechanical ore handling facilities at
the Madras Port is estimated to cost
about Rs. 9.85 crores.

Gandhi Murder Comspiracy Enquiry
Commission
1751, SHRI K, N, PANDEY:
SHRI VISHWANATH PAN-
DEY :

‘Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Gandhi Murder
Conspiracy Enguiry Commission has
<completed its work; and

(b) if not, when the enquiry is to
be completed?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No Sir.

{b) The Commission is expected to
complete its work by the end of
March 1968,

Acquisition of Qil Tankers and Bulk
Carriers

1752. SHRI K. N. PANDEY: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether Govermment have de-
cided to acquire more oil tankers and
bulk carriers; and

{b) if so, from which country?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V. K. R V.
RAO) : (a) The last sanctions for
acquisition of such ships were issued
in July 1967 for 2 tankers and Novem-
ber 1987 for 3 bulk carriers. After
that no further sanctions for such
ships have so far been issued but it

 have been erected and
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is Government’s policy to lay empha-
si1s on the acquisition of tankers and
bulk carriers. However, there will be
no bar against the acquisition cf other
types of ships.

(b) All the five ships referred to
above were ordered in Yugoslavia,
For further acquisitions it is not possi-
ble to say exactly in which countries
the orders may be placed but at least
some of the further orders are expect-
ed to go to Yugoslavia.

Ring Road, Delhi

1753. SHRI M. L. SONDHI: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Ring Road in Delhi
where there is heavy traffic is with-
out proper lights for the last decade
or so;

(b) whether at places where poles
cables laid
down, the connection is still not com-
ng; and

(e) if so, how long it will take to
electrify the Ring Road particularly
from Dhaula Kuan to Lajpat Nagar?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) The Ring Road, which
serves as a byepass to Delhi for vari-
ows National Highways, carries mostly
through trafic. On National High-
ways and byepasses, the vehicles move
at night with their own lights. The
need for lighting the Ring Road arose,
when residential colonjes developed
on either side of this rond and gene-
rated local traffic. Ligh's have been
either provided or are being provided,
when coloniee hara Anvelaped  Pro.
posals are under consideration for pro-
viding Hghts. where new colonies are
coming up-

(b) At some places, where poles
have been erected and cables laid, the
lights have not been energiseq due
to short supply of street light fittings.

(¢) The Section Dhaula Kuan to
Lajpat Nagar has partly been lighted
and the remaining section is expected
to be Jighted by the end of May, 1968.
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Teaching of Science in Delhj Schools

1754, SHRI M. L. SONDHI: Wil
the Minister of EDUCATION be
pleased to state:

(a) whether Government are aware
of the viewsg of educationists that
there is a general lowering of stan-
dards in the teaching of science in
schools of Delhi, that apart from poor
standard of teaching the text-books
have also degenerated into notes and
are totally deficient and that in most
of the schools students do not use
laboratory equipment; and

(b) the action proposed to be taken
to improve the teaching of science?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
and (b), No such views have been re-
ceived by Government; nor does the
government consider it to be a fact
that there has been deterioration in
the standards of teaching or text-
books or the use of laboratory equip-
ment in schools in Delhi. However,
several programmes for further im-
proving the teaching of science are
being mmplemented.

Instructors of National Discipline
Scheme

1755. SHRI D. C. SHARMA: Wil
the Minister of EDUCATION  be
pleased to state:

(a) whether it is a fact that in re-
ply to Unstarred Question No. 2838,
he had assured the House on .the 30th
November, 1966 that a decision in re-
gard to the keeping of the National
Discipline Scheme Instructors on an
all-India Cadre would be taken be-
fore the end of February, 1967;

(b) if so, whether any final decision
has since been taken;

{e) if not, the reasons therefor; and

(d) the details of the steps already
taken to alleviate the sufferings of the
Instructors of the National Discipline
Scheme? . -
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir.

(b) to (d). It has since been decid-
ed to transfer the Nationa] Discipline
Scheme Instructors to the  States.
Accordingly State Governments were
requested to absorb the Instructors as
their employees protecting their exist-
ing pay and seniority. Final decision
could not be taken as the State Gov-
emments have not agreed to these
terms. The terms acceptable to the
State Governments are now being re-
examined.

Reserved subject concerning Delhi
Administration

1756. SHRI YAJNA DATT
SHARMA:
SHRI R. S. VIDYARTHI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Delhi Administra-
tion Act had put only “Law and
Order” as a reserved subject but the
Presidential notification gdded *“Hous-
ing”, “Home"” and “Services” to the
list of reserved subjects;

(b) whether Delhi Executive Coun-
cil have now demanded transfer of
these subjects to the Delhi Adminis-
tration; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir,

(b) No, Sir.
(¢) Does not arise.
Night Ranners of Bengal

1757. SHRI K. M, KOUSHIK: Will
the Minister of EDUCATION be
pleased to state:

- (a) whether Government are aware
that there is a book in the name and
style “Night Runners of Bengal”;
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(b) if so, whether the book is full
of defamatory passages against the
residents of our country;

(c) whether Government are fur-
ther aware that the said book has been
prescribed for study for engineering
students of Indian Institute of Techno-
logy, New Delhi; and

(d) if so, whether Government pro-
pose to take steps to get the book
proscribed?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) No, Sir, when read in context.
(c) Yes, Sir,
(d) Does not arise.

Port Development Works

1756. SHRI D. N, PATODIA: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the amount earmarked for deve-
lopment of wajor ports during the
fiscal year 1967-68;

(b) whether this amount is being
placed at the disposal of the State
Governments who in turn are expect-
ed to undertake port developmental
work on behalf of the Centre; and

(¢) if not, whether the entire deve-
lopmental work is proposed to be
looked after by the Union Govern-
ment directly?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K R V.
RAO): (a) The overall outlay ap-
proved for the development of major
ports during 1967-68 js Rs. 43.48 crores
out of which the Central Govern-
ment assistance is limited to Rs. 15.88
crores and the balance is expected to
be met by the Ports from their own
resources. + While the bulk of this
provision will be utilised for the
development and modernisation of
facilities at the existing eight major
ports, a sum of Rs. 0.55 crores is ear-
marked for two large supplementary
projects in existing ports and the

2964.

development of Tuticorin and Manga-
lore as major ports as follows:—

Rs. in crores
New Dock System at Haldia 4.55
Madras Outer Harbour Scheme 3.00
Tuticorin Port Project 1.00
Mangalore Port Project 1.00
9.55

(b) No.

(c) The development work in res-
pect of the existing major ports are
looked after by the statutory' Port.
Trust Boards. Mangelore and Tuti
corin are being developed as major
ports, directly by the Central Govern-
ment through Chief Engineer &
Administrators incharge of the pro--
Jects.

Forced landing by an Aircraft at
Amausi Airport
1758. SHRI VISHWA NATH
PANDEY: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that a-
Bornfauza aircraft bound for Kanpur
made a forced landing at Amausi Air-
port on 9th January, 1967; and

(b) if so, the cause therefor?

THE MINISTER OF TOURISM AND"
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A Hind Fly-
ing Club Bonauza aircraft VT-CYJ:
was involved in an accident at.
Amausi Airport (Lucknow) during:
take off on the 9th January 1968. The:
accident is under investigation.
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Clash between Border Security Foree
and Calcutta Armeg Police
1764. SHRI CHANDRA SHEKHAR

SINGH: Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there wag a violent
clash recently in Calcutta between
men of the Border Security Force and
the Calcutta Armed Police;

(b) if so, the number of persons in-
jured in the clash;

(c) whether Government have
made any investigation into the cir-
cumstances that led to the clash;

(d) if so, the findings thereof; and
(e) tie action taken thereon?

THE MINISTER OF STATE IN
THE MINESTRY OF HOME AFFAIRS
(S5HRI VIDYA CHARAN SHUKLA):
() and (b). On the 22nd January,
1960, a minor scuffle took place at
the Bodyguard Limes, Calostta, bet-
ween some men of the Dorder Secu-
rity Force amd the Calcutta Armed
Police. No one was injured.

3251 LS—3§

(c) to (e). The State Government
and the BSF authorities are enquiring
into this matter and suitable action
will be taken on the basis of the find-
ings of the enquiry.

Makajan Commission Report

1765. SHRI E. K. NAYANAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Railway Minister
hag submitted a memorandum to the
Prime Minister at the Lal Bahadur
Shastri Nagar during the Congress
Session period regarding the imple-
mentation of Mahajan Commission
Report; and

(by whether the Minister has de-
manded that Kaserged taluk should
be included in the South Kanara Dis-
tricts

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, sir.

(b) Doeg not arise.

Taticorin Port

1766. SHRI S." K. SAMBANDHAN:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether Government have com-
pleted the examination of the report
of the Joint Teim which studied the
traffic potential of the Tuticorin Port;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF TRANSPORT
AND SHIFPING (DR. V. K. R. V.
RAO): (a) Yes, Sir.

(b) The report of the Joint Team
indicated that on the basis of the
varisus industrial develapments,
plaxmed and lkely {o materialise in
the near fulure, a traffic of abeut
22.35 lakh tonnes could be expected to
move through the Port by 1971-72 and
35.10 lakh tonnes by 1975-76.
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(c) On the basis of the Team's re-
port, Government have approved the
construction of an all weather 30 feet
harbour at Tuticorin with 5 alongside
berths—1 each for coal, salt and
cement and Z for general cargo., The
estimated cost of these facilities is
Rs. 22.80 crores. To enable the Port
to handle the zdditicnal traffic en-
visaged later, an additional alongside
berth and ancillary facilities will have
to be provided at an estimated cost of
Rs. 1.60 crores.

Pondicherry Port

17687. SHRI 8. K. SAMBANDHAN:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether any representation has
been received from the Administration
of Pondicherry for the immediale
development of Pondicherry Port; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TRANSPORT
AND sHIPPING (DR. V. K R. V.
RAO): (a) No, Sir.

(b) Does not arise.

Dredger for Cochin Port

1768. SHRI VISHWANATHA
MENON: Will the Minister of
TRANSPORT AND SHIPPING be
pleased to state:

(a) whether Government have pur-
chased dredger called ‘Ganga’ from
the Calcutta Port for Cochin Port;

(b) whether it is a fact that the
saij dredger was manufactured in
1923 and is much older than the exist-
ing dredgers Lord Willington’ and
‘Lady Willingdon' of Cochin Port
which were manufactured in 1935;

(c) whether it ig also a fact that
the existing dredgers of Cochin port
‘Lord Willingdon’ and ‘Lady Willing-
ton' can be repaired and the necessary
spare parts are available with Cochin
port; ang
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(d) if so, the reasons for purchasing
an old condemned dredger from Cal-
cutta and whether Government pro-
pose to conduct 4n enquiry into the
matter?
“E—
THE. MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) Yes.

(b) The dredger ‘Gunga’ was built
in the year 1923 while the dredgers
‘Lord Willingdon' and ‘Lady Willing-
don' were built in 1926 and 1937 res-
pectively.

(¢) Yes. Repairs to the dredgers are
being carried out at the Cochin Port
workshops to keep the craft working
for a few more years,

(d) There is a backlog of siltation
amounting to about 8 lakh cubic yards
in the inner channel and the berths
at Cochin Port requiring large scale
dredging. Representationg had been
received by Government from differ.
ent quarters about the inadequacy of
navigable depths at the port due to
siltation. With their eisting dredging
fleet, the port authorities are unable
to undertake the requisite dredging
to clear the backlog. Efforts of the
Port Trust to get the dredging done
on contract or by borrowing a dred-
ger from another port were not
successful. The Port Trust therefore
decided to purchase the dredger
‘Gunga’ from Caleutts Port Commis-
siltation. With their existing dredging
sioners which the Port Commissioners
agreed to spare.

It is not correct to say that the
dredger ‘Gunga’ is a condemned
dredger Although built in 1923, it
was renovated and reconditioned by
the Calcutta Port Commissioners in
1959 at a cost of about Bs. 63 lakhs
and a further sum of about Rs. 15
lakhs has been spent by the Port
Commissioners on its repairs and
maintenance since 1963. In the opl-
nion of technical experts, the dredger
is capable of rendering useful service
to Cochin Port for about 8 years
more.
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Dredging Section, Cochin Port

1769, SHRI VISHWANATHA
MENON: Will the Minister of TRANS-
PORT AND SHIPPING be pleased
to state:

(a) whether it is a fact that the
salaries of the officers of dredging
section in Cochin Port have been
raised recently when the dredging
work was not carried on there; end

(b) if so, the original pay and the
revised pay of these officers?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) and (b). The Cochin
Port Trust is regularly carrying out
maintenance dredging which is one of
its normal functions. The Port Trust
maintains certain dredgers with the
necessary staff for this purpose. The
existing dredgers have, however,
outlived their normal span of life and
their efficiency has been reduced,
Steps are being taken to augment the
dredging fleet. There has been no
increase in the basic pay scales of
the existing posts of the dredging
section except the grant of a special
pay of Rs. 50/- per month to the Chief
Engineer of Dredger ‘Lady Willing-
don’ in view of the higher duties and
responsibilities attached to the post
us compared to those of other Marine
engineers.

Alrport at Edakkathivayal, (Kerala)

1770. SHRI VISHWANATHA
MENON: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be

pleased to state:

(a) whether Government
to have an Airport at Edakkathivayal,
Ernakulam District, Kerala State;

(b) if so, the present position of the
proposal; and .

(c) the time schedule to complete
the work?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (¢). The feasibility
of extending the existing runway at
Cochin to make it suitable for Vis-
count aircraft js being examined, The
question of constructing @ new aero-
drome at Emakulam will arise only
if it is not found possible to develop
the existng one for operations by
Viscount type of aircraft,

Forelgn Missionaries

1771. SHRI VISHWANATHA
MENON: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of foreign missio-
naries issueq entry visas during 1965,
1966 and 1967; and

(b) the criteria for issuing entry
visas?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) 448 and 332 foreign missionaries
were granted visas for India during
the years 1965 and 1966 respectively.
Information in respect of visas grani-
ed by certain Indian Missions abroad
in 1967 has not yet been received,
According to the information received
so far, 118 missionaries were granted
visas in that year. In addition 276
Special Endorsements were authorised
for Commonwealth missionaries in
the year 1967. Information in respect
of earlier years is not available as
before November, 1966, prior refer-
ence to the Government of India for
grant of such endorsements was not
necessary. Also the Indian Missions
abroad are not required to submit
any returns in respect of such en-
dorsements.

(b) Foreign misslonaries coming as
additional members or in replacement
of existing misslonaries, are admitted
into India only if they possess out-
standing qualifications or specialised
experience and Indians are not avail-
able for such posts,
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Foreigp Missionaries
1772. SHRI VISWANATHA

MENON: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) Government's policy regarding

foreign missionaries in ‘sensitive
areas' like Assdm;
(b) whethey Government propuse

to send them back;

(c) whether Government are expel-
ling only a few foreign missionaries
from Mizo hills; and

(d) whether the other foreign
missionaries in Assam will be allow-
ed to remain?

THE MINISTER OF STATE IN TIE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Policy of Government
is one of progressive Indianisation of
Christian missions in India, including
those in areas like Assam. There is
no proposal to issue a general order
requiring the foreign missionariez to
leave the country. Action is, how-
ever, taken in individual cases where
his continued presence in India is
considered prejudicial to national in-
terests;

(c) and (d). Poliey ik that of com-
plete Indianisation in due course.

Western Zone for Road Traasport

1774. SHRI MANIBHAI J. PATEL:
Will the Minister of TRANSPORT
AND SHIFPING be pleased to state:

(a) whether there is a proposal to
form a Western Zone for the purpose
of road transport;

(b) if so, the States which are pro-
posed to be linked with the formation
of this Zone;

(¢) whether this point was discuss-
ed in the meeting of the Inter-State
Transport Commissiomers; and

(d) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT
DARSHAN): (a) and (b). Yes, Sir.
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The proposed scheme is for the free
movement of a specified number of
goods vehicles of the States of Guja-
rat, Madhya Pradesh, Maharashtra,
Rajasthan and the Union Territory ol
Goa, Daman and Diu, within this
zone, on a single point taxation basis.

(¢) Yes, sir. It was discussed al a
meeting of the Transport Commis-
sioners of these five States at Bombay
on the 18th Jamwary, 1868,

(d) It was decided that the proposal
may be considered further on receipt
of the views of the State Govern-
ments of Madhya Pradesh and Rajas-
than.
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Demand for Sikh Homeland

1779, SHRIMATI TARKESH-
WARI SINHA: Will the Minister
of HOME AFFAIRS be pleased to
state:

(a) whether the demand for a
‘Sikh homeland’ has been made
afresh by a certain section of the
Akali Dal in Punjab, as reported im
the Statesman, dated the 1st Febru-
ary, 1968; and

(b) if so, Government's Teaclion

thereto?



2977  Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The Government's attitude is
one of strong disapproval. The
Government are vigilant and will
curb promptly and unlawful acti-
vity.
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Tourist Centres in Bihar

1784, SHRI SHIVA CHANDRA
JHA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that the
Bihar Government have requested
the Central Government to make
Patna, Bodhgaya, Rajgir, Nalanda
and Vaishali as international tourist
centres;

(b) if so, the
Central Government
the estimateq amount of
needed for the purpose; and

(c) the tourist centres in Bihar
in which the (entral Government
have taken any interest and the
total amount of money givien to
Bihar so far by the Centre for the
overall development of tourism in
Bihar?

response of the
thereto and
money

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b) It
is proposed to provide jointly with
the State Government tourist faci-
lities at Bodhgaya, Rajgir, Nalanda,
Patnag and Hazaribagh and Ranchi
areas during the Fourth Plan period.
The cost of these schemes is tenta-
tively estimated at Rs. 52.81 lakhs.
In addition, the construction of
Tourist Reception Centres at Bodh-
gaya and Rajgir, and the expansion
of Tourist Bungalow (Class I) at
Bodhgaya, js proposed for the Cen-
tral sector at an estimated cost of
Rs. 10.75 lakhs.

(¢) The information is as follows:
&

1. Schemes grior to second Five Yawﬂ;c
8.

Tourist Bungalow at Bodh-
Baya 2,34,660° 00

Rs.

2. Actual cx;endlm' incurred during the
second FiveYear Plan b

Part I schemes

Construction of Rest Hou-
ses and providing trans-
port facilities in D.V.C.
area;setting upTourists
Bureax at Gaya, Bodh
Gaya and Rajgir;mana-
gemcm of the Tourist

ungalow at Bodh Gaya.  6,99,891°00

3. Actual E: iture incurred during the
Third Five Year Plan

Part II 'Scheme

Cos:’\;;;ucﬁonngf Tourist
a at gir (This
scheme has been carried
forward to the Fourth
Five Year Plan). § ki 25:000°00

4. Actual iture ipcurred so far after
the Third Five Year Plan

Part I Scheme
Rpmn T

Bodg gaya(under com-

pletion) §

Part II Scheme

1. Tourist Shala at Raj-

gir (continued from

the Third Five Year
Plan)

2. Aerial RopewayatRaj-
gir 92,000°00
Highest National Award
1785. SHRI SHIVA CHANDRA
JHA: Will the Minister of EDUCA-
TION be pleased to state:

(a) which is the highest national
award in sports;

| 72,555 00

75,000° 00

(b) how many persons, State-
wise, have received that national
award for sports so far; and
any foreigner has
who

(c) whether
received that award and if so,
is he?

-~

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) Arjuna Award.
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(b) Arjuns Awards are given to
outstanding sportsmen, These awards
are not given State-wise. The game/
sports-wise break-up of Arjuna
Awards given so far is as under:

Athletics .
Badminton

Tennis -
Volleyball
Wehtlifting
Wreseigtling

ToTAL -

(c) No, Sir.

The Indian Mountaineering Team
which won a Team Award in 1965 did
include some Nepalese, but the award
was made to the Leader of the Team
and not to individual members.
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Compulsory National Service for Uni-
versity Students

1791, SHRI R. BARUA: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government have
chalked out some scheme to introduce
compulsory national service for Uni-
versity Students;

(b) if so, the main features thereof;
and

(c) whether the State Governments
have agreed to the introduction of
that scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c)-
The Government is formulating a
programme of National Service and
Soprts and Games as alternatives to
the National Cadet Corpas for univer-
sity students,

The Education Ministers’ Conferen-
ce at its meeting held in April, 1967
agreed to the proposed pragramme in
principle, The details of the scheme
are being finalised.
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Charges for Cancellation of Reserva-
tions on I.A.C.

1785. SHRI N. K. SOMANI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the rules governing
the charges for cancellation of reser-
waiting lists on trunk routes during
those prevailing in other parts of the
world;

(b) the total revenue earned in
the last three years, by IAC due to
cancellation charges; and

(c) the average number of people in
waiting lists on trunk routes during
the same period?

THE MINISTER OF TQURISM
AND CIVIL AVIATION (Dr. KARAN
SINGH): (a) The rules are genrally
similar to the prevailing international
practice.

(b) Rs. 66 lakhs approximately.

(c) Approximately 10 each on the
trunk routes. "

Exploration of Indian Ocean

1796. SHRI D, C. SHARMA: Will
the Minister of EDUCATION be pleas-
ed to state:

(a) whether India and U.S.S.R. are
to collaborate this year in exploring
the physical and biological properties
and resources of the Indian Ocaan;

(b) whether any detailed pro-
gramme has been chalked out in this
regard; and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (c).
Oceangraphic Studies of the Indian
Ocean is one of the areas identified
for scientific collaboration between
the scientists of India and USSR. The
details of the project and the time
when it should be undertaken have
yet to he worked out.
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Maladies in the field or Education

1797. SHRI D. €. SHARMA: Will
the Minister of EDUCATION Le
pleased to state:

(a) whether it is a fact that mass
indiscipline, declining educationa]
standards and prevalence of politician
academicians are the chief maladies in
the field of education in the country;
and

(b) if s0, the gdetails of the remedial
steps. proposed to be taken in the
matter?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) It would
not be correct to say that there is an
overall decline of educational stand-
ards. There is, however, no doubt that,
indiscipline, and interference of poli-
ticians in academic affairg are some of
the factors affecting the present educa-
tiona) system in the country.

(b) The University Grants Commis-
sion has been assisting universities and
colleges in implementing various pro-
grammes relating to student welfare,
improvement of standards, etc. with a
view to providing a congenial and
whole-some atmosphere for study and
research and to divert students’ atten-
tion from undesirable activities,

The Education Commission has made
recommendations regarding re-organi.
sation of courses in order to relate edu-
cation to life, needs and aspirations of
the people and thereby to make educa-
tion a powerfu] instrument of social,
economic and cultura] transformation
necessary for the realization of the
national goals. These recommendations
have been communicated to al] the
State Governmentg and universitieg for
consideration and implementation. In
so far as the Government of India is
concerned, a scheme to introduce na-
tional service for college ang univer-
sity students is under consideration.

Moreover recommendations have
been made from time to time by
various educational bodies that aem-
demic memtters should be left entirery
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to- universities and there should t- no

out-side interference, The Government’

of India are of the view that political
parties should agree to desist from
interference in the affairs of the uni-
versities.

Teen-age Crimes in Delhi

1798. SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI R. R. SINGH DEO:

Will the Minister of HOME AFF-
AIRS be pleaseqd to state:

(a) whether it is a fact that ‘teen-
age crimes in Delhi have increased by
50 per cent; and

(b) if so, whether any efforts have
been made to find out the causes of
increase in crimes?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.

Road Accidents in Delhi

1799. SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI R. R. SINGH DEO:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the number of deaths caused on
Delhi roads by accidents invelving
C.D. Cars, DTU Buses and trucks dur-
ing the year 1967;

(b) how does the figure compare
with the years 1966, 1965 and 1964;

&nd

(c) the specific steps taken to mini-
mise such accidents?

THE DEPUTY MINISTER IN. THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) and (b). The number of
persens, who died in roaq accidents in
Delhi, involving wvehicles of the said
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deseriptions, during the years 1904,
1965, 1966 and 1967, is given below :

T'ype of vehicles

involved in accid- 1964 1965 1066 1967
" ents

(i) CD Cars . 2 4 3 2

(ii) DTU buses 46 37 52 64

(ili) Trocks . 100 133 112 1l4

(¢) The following steps have been
taken to prevent road accidents in
Delhi:

(i) Separate staff, ynder the super.
vision of a Sub-Inspector, has
been detailed for road safety
education since December,
1962,

(ii) Pamphlets ang drawings on
road safety have been distri-
buted among children and
other road users.

(iij) Filmg on road safety are
shown in various schools and
in abeut 25 cinemas of the
city. Television shows on road
safety were alsp arranged for
schoo] children,

(iv) Special speed checkg are
carried out frequently to curb
the tendency of drivers to
drive at excessive speed.

(v) Mobile traffic patrols are sent
on motor eycles to gover im-
portant busy roads during
peak hours to detect cases
of traffic violations and help
remove traffic hold-ups.

(vi) A systematic and organised
plan for gevelopment of Delhi
City and its suburbg has been
included in the Master Plan
in order that the rapidly ex-
panding population, urbanisa-
tion and other factors do not
lead to traffic hazardg in
future.

(vii) Leetures on road safety and
instructiong op traffic rules
are being regularly given in
educational jnstitutions. Prac-
tical demonstrations on roads
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have also been given for the
benefit of students.

(vili) With the assistance of M]s
Burmah Shell Oi] Storage and
Distributing Company, a Tra-
fiic Training Park has been
built o Irwin Road, New
Delhi. It has been fumction-
ing since March, 1964. In the
morning hours, school child-
ren are given training in this
Park by the Traffic Police,
according to a fixed pro-
gramme. Ip the evening, the
Park is open to al] children
of a specifiej age group.

(ix) Major roads are being widen-
ed and automatic traffic sig-
nals installed, wherever nece-
ssary, Cycle tracks have also
been provided on some roads.
Bus stops, stalls, vendors, taxi
stands, are being removed
from congested areas.

(x) Pedestrian crossings have been
marked on roads near schools
at suiteble places. Boards in-
dicating pedestrian  cross-
walks have been fixed jp a
number of busy roads and
important places. Special dri-
ves were conducteq to edu-
cate the pedestrians to cross
at pedestrian crossings and
motorists to give the right of
way to pedestrians at such
places,

(xi) Movement of heavy transport
vehicles has been suspended
altogether on various busy
and congested roads, while on
a few gther roads, movements
are suspended during peak
hours. 36 busy roads of New
Delhi and 16 of Old Delhi
area have been closed to slow
moving vehicles during peak
hours, while 10 important
busy areas of New.Delhi have
been closeg from 7 AM. to
10 A.M. to bullock carts. A
number of congested roads
have been declared one way
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and parking banned in con-
gested areas on various roads.

(xii) From the beginning of Janu-
ary, 1963, selective enforce-
ment was started. Special
attention was paid to offences
committed by public service
wehicle drivers, at selected
places. The persons challan-
ed for breach of traffic law
were punished with heavier
filnes to discourage them from

becoming habitua)] traffic
offenders.
Salarjung Museum

1800. SHRI S. A. AGADI: Wil the
Minister of EDUCATION be pleased to
refer to the reply given to Unstarred
Question: No. 510 pn the 15th Novem-
ber, 1967 and state:

(a) whether it wag proposed to cons-
truet the Salarjung Museum with the
collaboration of the Governments of
Andhra Pradesh, galarjung Estate and
the Central Government;

(b) if so, the amount proposed to
be paid by each of the parties when
the final proposals were made;

(¢) whether the proposals have been
honoured by the above said parties;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) Yes; Sir.

(b) (i) Government of India Rs.
33.65 lakhs.

(ii) Government of Andhra Pradesh
Rs. 12.33 lakhs.

(iil) Salar Jung Estate Committee
(now defunct) Rs. 10.50 lakhs.

(c) Yes; Sir.

(d) Does pot arise.

Construction of Aerodromes In
. Mysore State

1801. SHRI S. A. AGADI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
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reply given to Unstarred Question
No. 3230 on the 6th December, 1967
and state:

(a) the progress made in the cons-
truction of aerodromes at Bijapur,
Hospet and Hassan in Mysore State;

(b) whether the selection of sites
and the preparation of estimates for
the air strips at Hospet and Bijapur
have been completed; and

(c) if so, the details of the sites,
the estimates and the distances of the

air strips from the nearest railway
station?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI KA-
RAN SINGH) : (a) and (b). The
work of construction at Hassan com-
menced in August 1967 and the pro-
gress upto the end of December 1967
has been reported as 15 per cent.
The sites for construction of aero-
dromes at Bijapur and Hospet have
been selected and esimates are under
preparation.

(c) All weather aerodromes at Bija-
and Hospet are roughly estimateq to
cost Rs. 43.55 lakhs ang Rs. 5543
lakhs respectively.

The sites for Bijapur and Hospet
are 3 miles and 1 mile respectively
from the nearest railway stations.

Avs ¥ arfierrt andw Ared W
st W

1802. it wifeTT wrer Avwy © HT
g-wTd Wt O AT A gy w3 i

(%) w1 ag &= & s 28 s dt,
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stz faar mar av, & gl safemf &
‘arfa fommare’ &1 ATo I gw
AT WA FEET A THTE ¥ e
foan ar;

(&) #av 3z ¥ 77 & fs Swgw
FETAT FY A A S g e T A
ot s 91 st arfes £ gom
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Inquiry Officers of Delhi Administra-
tion

1803. SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases of Delhi
Administration employees Depart-
ment-wise, who were charge-sheeted
during 1963-64 pending with the In-
quiry Officers;

(b) the number of cases in which
Heads of Departments anq Chielf
Executive Councillor, Delhi, had as-
sured to finalise them before the 15th
August, 1967, but still remain unde-
cideq with the Inquiry Officers; and

(c) the action taken by the Delhi
Administration against the Inquiry
Officers for such long dalays in spite
of the assurances by the authorities
cited above?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). Three cases
are pending with the Enquiry Officers.
In two cases pertaining to the De-
partment of Co-operation, the enquiry
reports have been completed a‘nd
their submission from the Enquiry
Officers is awaited. Delay took place
here owing to dilatory tactics adopted
by delinquent officers and transfer of
the BEnquiry Officer. One other case
concerning the Director of Industries,
about which an assurance was given
by the Chief Executive Councillor, is
pending with the Enquiry Offieer,
because of the transfer of the Enquiry
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Officer and non-receipt of the report
of the Government Examiner on Ques-
tioneg Documents in time, The de-
fendent is insisting on cross-examina-
tion of the Examiner, adducing of de-
fence ang has also applied for trans-
fer of the case fromy the present En-
quiry Officer. Since the delay occurr-
ed due to circumstances beyonq the
control of the Enquiry Officer the
question of taking any action against
him does pot arise.

Military Secretary to Lt. Governor of
Him=zchal Pradesh

1804. SHRI SEZHIYAN: Will the
‘Minister of HOME AFFAIRS be
pleased to state:

fa) whether Government have
approved the appointment of a Mili-
tary Secretary to the Lieutenant-
Governor of Himachal Pradesh;

(b) whether the Chief Minister of
Himachal Pradesh was consulted be-
fore approving the appointment by
Government. and

(c) who initiated the proposal to
Government for appointment of the
Military Secretary?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (e). A post of Officer on Spe-
k] Duty (Border) existed under the
Government of Himacha] Pradesh. An
officer of the Central Goverament
was appointed to this post on 28th
February, 1966. On his transfer, the
Government of Himacha] Pradesh
appeinted a Military Officer with the
approval of the Government of India
to the post and designated him as
Officey on Speeial Duty (Border)-cum-
Military Secretary. There has been
‘only a change of designation for a
post which already existed. As the
proposa]l whas initieted by the Govern-
ment of Himachal Pradesh, it was mot

. Necessary for Government of India to
ecospuMt the Chief Minister of Hima-
‘ciisl Pradesh,
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Poadicherry Port

1805. SHRI SEZHIYAN: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whether it ig a tact that Pondi-
cherry Port is not being utilised to
its capacity;

(b) whether Government have any
proposa] to direct some manganese
ore export and fertilizer import
through the Pondicherry Port; and

(c) if so, the target of import and
export fixed for 1968-69 for that Port?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.EK. R V.
RAO): (a) to (¢). The capacity of
Pondicherry Port is between 2 and 3
lakh tonnes per annum, but the traffic
being handled at present is only of
the order of 90,000 tonnes, The port
wag designed mainly to handle iron
ore, but it is not being used for this

in the gbsence of vequisite
mechanical handling facilities. There
is no proposal at present to divert
manganese Ore exports from Madras
to other ports as the existing market
conditions do not permit such diver-
sion. In order to utilise the capacity
of Pondicherry Port to the maximum
extent possible, a programme has
been drawn for the import of 1 lakh
tonnes of fertilisers during 1968-69
through the Port.

Pre-Medical Course at Delhl Univer-
sity

1806. SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION be
pleased to state:

(a) whether Government propose to
abolish the Pre-Medical course at +he
Delhi Uﬂi?t‘!‘li‘ly;

(b) if so, reasons therefor; and

(¢) the avenues likely to be opened
by Government for those students who
wish to join medical course after
passing their Higher Secondary Ex-
amination?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) No suca
proposal is under consideration.

(b) and (c). arse,

New Cachar Road

1807. SHRI M. MEGHACHANDRA:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the tota] expendityre so far in-
curred in constructing the New Cachar
Road from Imphal to Cachar;

(b) whether the construction of the
+oad is being transferred to the Army
Engineering Staff; and

(c) the progress made in the cons-
truction go far?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) A roaq already exists
from Silchar to the river Jiri on the
Assam|Manipur border. The road
under construction from Imphal to
Jiri is known ag the New Cachar Road.
An expenditure of Rs. 247.00 lakhs has
been incurred on the work upto the
end of January, 1068

(b) Yes, Sir. The construction of
this road is being transferred to the
Border Roads Organisation with effect
from the 1st April, 1968.

(c) The tota]l length of the New
Cachar Road in Manipur is 148 miles,
out of which a length of 10 miles
already exists. Earth formation in
18 ft. width has been completed in
121 miles ang is in progress in 8 miles.
Soling and metalling has been com-
pleted in 21 miles and is in progress
in 17 miles., Culverts have heen com-
pleted in a stretch of 21 miles and
sre in progress in 23 miles. Out of
six major bridges, the construction
of ghe bridge has been sanctioned.
Estimates for three of the remaining
6 bridges are under finalisation and
those for two are being prepared by
the Manipur Government.

3251 L.S.—6.

Infiltration of Kukis into Manipur

;Bﬂa. SHRI MEGHACHANDRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there was heavy infll-
tration of Kukis from Burma into
Union' Territory of Manipur during
the last few months;

(b) if so, the number of the infiltra-
ing Kukis; and

(¢) whether any rehabilitation pro-
gramme has been taken up by the
Government of Manipur apnd the am-
ount spent on the aforesaid work?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). During the last few months
about 2000 Kukis have migrated from
Burma to Manipur. The Government
of Manipur are providing them re-
lief and are making necessary efforts
to rehabilitate them. Rs. 1 lakh have
so far been spent op relief measures.

Assistance to Students in Low I
Group

1809. SHRI MEGHACHANDRA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that 3 sum
of Rs. 15 lakhs has been set apart
for the grant of aid to the students
of the Low Income Group of the
Union Territory of Manipur for the
year 1987-68;

(b) whether the Manipur Adminis-
tration is going to gramt the aid to
the students on the basis of a different
criteria than that fixed by the Cen-
tral Government in this regard; and

(e) it so, what is the new Lasis?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (e).
The requisite information js being
collected from the Manipur Adminis-
tration and will be lald on the Table
of the Lok Sabha in due course.
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Writing of Books by Minister

1810. SHRI HARDAYAL DEVGUN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a Minister who writes
a book, while in office and using offi-
cial materia] and machinery, can get
it published through a private pub-
lisher and appropriate the roalties
carned from the sale of such book;

(b) it so, under which circumstan-
ves;

(c) whether Government have laid
down any rules in this regard; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): (a)
Official machinery and material are
not intended to be used for such pur-
poses.

(b) to (d). Do not arise,

Taxes imposed by Nagas|Mizos

1811, SHRI D. N. PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
so-called Federal Government of
Nagas and Mizos have imposed taxes
on motor vehicles plying in those re-
gions;

-

(b) whether it is also a fact that
kuki and Mizo hostiles seized 2 tim-
ber-load of trucks mnear Taphou on
the 23rd January, 1968 and demanded
a ransom of Rs. 5,000 for each vehi-
cle; %

(c) whether several groups of
armed Kuki and Mizo hostiles were
moving from Ponlen and Lonpi {o-
wards Larkhong in Manipur area;
and

(d) it so, the steps Government
have taken to meet this situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
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SHUKLA): (a) No, Sir, There are,
however, some reports of illegal ex-
actions made from the local people by
the hostiles,

(b) No, Sir,
(¢) No, Sir.
(d) Does not arise.

Engineering Graduates

1812. SHRI R. S, VIDYARTHI;
SHRI CHENGALRAYA
NAIDU:

Will the Minister of EDUCATION
be pleased to state:

(a) whether the Engineering gra-
duates from all over the country mek
in New Delhi in a convention on
22-12-67 and urged the Planning Com-
mission to make a realistic assess-
ment of the number of engineering
graduates that can be absorbed every
year to regulate the intake of colleges;

(b) whether the students also sug-
gested that Government should ask
the developing Asian countries {o use
the services of Indian technical men;
and

v

(c) if &0, the steps taken by Gov-
ernment to remove the hardships ex-
perienced by these students?

THE MINISTER OF EDUCATION
(DR- TRIGUNA SEN): (a) and (b)-
Except the reports that have appear-
de in the press, Government has no
information about the convention or
its recommendations,

(c) Various measures to utilise the
services of unemployed engineers are
already under the consideration of
Government,

Arrest of Pakistanis in Cachar

1813. SHRI HIMATSINGEA: Wil
the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that about
30 armed Pakistani nationals with
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lethal weapons f{respassed into
Indian territory at Maha Dev Pur
village in Cachar District on the
Assam-East Pakistan border and
committed dacoity and looting on the
4th February, 1968 and if so, Gov-
ernment’s reaction thereto;

(b) the number of trespasses made
by the Pakistani bandits across
Assam-East Pakistan border and
Rajasthan-Pakistan border during
the past 3 months, how many per-
Bons were killed by them and the
extent of loss of property involved
on this account; and

(c) the effective steps
Government te prevent such fre-
quent incidents of trespassing of
Indian territory by armed Pakistani
gangs?

taken by

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUELA): (a) A report was lodged
with the Gumra Police Station by a
villager of Mahadevpur village,
Cachar District (Assam) on 4-2-1968,
alleging an armed dacoity at 0100

hours involving property worth
about Rs. 6,000/-. The matter s
being investigated by the local
police.

(b) On the Assam-East Pakistan
border eight trespasses were com-
mitted by Pakistani bandits during
the past 3 months. Five .persons
were injured and one was killed
in these incidents. Property worth
about Rs. 3249|. was also lost.

On the Rajasthan-Pakistan border,

during the months of October,
November and December, 1967, 38
cases of tregpass by Pak-nationals

have been reported. There was no
casualty, Out of the 628 cattle lift-
ed by the Pakistanis, 452 have been

recovered so far.
L]

(e) Patrolling on “the Indo-Pak.
border has been intensified and
strict vigilance is being maintained.

Central Vigilance Commissioner
Administrative Reforms

1814, SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the number of complaints
received by the Central Vigilance
Commissioner till January, 1988;

(b) the number out of them dis-
posed of and the number still pend-
ing; and

(¢) the
complaints?

general nature of the

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) From the inception
of the Commission in February 1964,
till 31st January, 1968, the Commis-
sion received 10,192 complaints,

(b) 10,143 complaints have been
disposed of. 49 complaints were
under consideration on 31-1-1868,

(¢) The complaints related to
allegations of corruption against
officers of the Central Government
and State Governments, and grie-
vances of an administrative nature.

Administrative Reforms

1815, SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the number of reports of the
Administrative Reforms Commis-
sion which have been received so
far by Government;

(b) whether they have been cxa-
mined by Government;

(e) if so, the conclusion arrived
at;

(d) whether Government have re-
ceived the report on the Administra-
tion of Union Territories; and

(e) if so, the recommendations

made therein?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). The Commis-
sion has so far submitted four
reports to the Government on the
following subjects:—

(i) problems of redress of citi-
zens' grievances.

(ii)
(iii)

machinery for planning;

public sector undertakings;
and

(iv)

Its recommendations about the re-
dress of citizens' grievances have
been considered and the Government
of India have decided to set up a
statutory machinery to enquire into
complaints of injustice sustained due
to maladministration or complaints
alleging corruption. The machinery
will be headed by a Lokpal who will
have authority to look into grievan-
ces and allegations arising out of
the administrative acts of central
ministers and secretaries. He will
also coordinate the working of ‘wWo
other functionaries in the machinery,
having the status suggested by the
Commission for Lokayuktas, one
primarily going into grievamces and
the other into allegations, in rela-
tion to central government servants
lower than secretaries, A bill on the
subject will be introduced in Par-
liament as soon as it is finalised.

As regards the Commission's' re-
commendations on the machinery for
planning, attention is invited to
the statement made by the Prime
Minister in the Lok Sabha on the
17th July, 1967. In accordance with
the decisions then announced, the
Planning Commission hag been re-
congtituted. Executive functions
being performed in the Commission
through the Rural Industries Plan-
ning Committee and Public Coopera-
tion Wing have been transferred to
the concerned Ministries, The Na-
tional Development Council has
also been recomstituted and an inter-

finance, accounts and audit.
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nal reorganisation of the Secretariat
of the Commission is under progress.

~The Commission’s recommenda-
tions on public sector undertakings,

are currently being examined by the
Government,

The report on flnance, accounts
and audit submitted by the Commis-
sion on the 13-1-1968 is also under
examination.

(d) No, Sir.

(e) Does not arise.

Pay Scales of Himachal Teachers
LA.C. Strikes

1816. SHRI HEM RAJ: Will the
Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that the
school and college teachers in Hima-
chal Pradesh have held demonstra-
tions for the raising of their pay
scales according to the pay scales
recommended by the Kothari Com-
mission;

(b) whether it is also a fact that
the Himachal Pradesh Governmenit
have supported their demand and
sent it to the Central Government
for sanction; and

(e) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir, the teachers held demons-
tration for raising their pay-scales
to the level of the scales revised in
the Punjtb.

(b) The Himachal Pradesh Govern-
ment”has sent proposals to Central
Government for additional funds for
revising the pay scales on the above
basis,

(¢) The matter is under considera-
tion.
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LA.C. Strikes

1818. SHRI . VIRENDRAKUMAR
SHAH: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the number of flights cancel-
led on account of strikes by the
employees of the Indian Airlines Cor-
poration on different occasions dur-
ing 1966-67 and 1967-68;

(b) the total loss of revenue to
the Indian Airlines Corporation on
account of these strikes in each of
these years; and

(c) the gteps proposed to be taken
Ao avoid guch frequent strikes and
to infuse discipline among the
workers of the said Corporation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (PR
KARAN SINGH): (a) The number of
flights Cancelled during 1966, 1067
and 1068 were as follows:
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Year Period of Strike  * No, of flight
cancelled
1966  28129-5-66 8
27128-7-56 17
28-9-66 4
1957  21/22-1-67 3
17-5-67 I
11-8-67 to 20-8-67 147
1968  16-1-68 to 20-1-68 2
Grand Total 182
(b) The approximate loss of

revenue to the Indian Airlines on
account of these strikes in each of
these years is given below:

Year Loss (Rs. in lakhs)
1966 3-04
1967 20-12
1968 o 63

(¢) Government have issued a
circular to all Unions|Associations in
the Corporation warning them that
severe notice would be taken in
future of illegal strikes regardless of
the merits of the demand in support
of which such strikes are organised.
Their attention has also been drawn
to the penal action to which they
would be liable under the Industrial
Disputes Act.

Use of Devnagarl Numerals in Scooter-
Car Plates in Delhi

1819, SHRI P. K. DEO:
SHRI J. MOHAMED IMAM:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether number plates of many
cars and scooters are displayed in
Hindi (Devnagari) numerals at
Delhi;

(b) whether the Constitution pro-
vides use of only international nu-
merals; and

(c) the action taken by Govern-
ment in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) (a) Generally, the cars and
the scooters in the Union Territory
of Delhi yse International Form of
Indian pumerals. However, a pum-

ber of cars|scooters displaying their -

registration numerals in Devnagari
(Hindi) have also been noticed.

(b) Yes, Sir.

(¢) The Delhi Administracdon is
taking action to ensure that Interna-
tional numerals are used on regis-
tration plates of motor vehicles.

Arrest of Pak Infiltrators in Kutch.

1820. SHRI K. P. SINHG DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a batch
of Pakistani infiltrators was
in the Kutch area recently which had
crossed into the Indian territory at
the sea coast with the intention of cre-
ating trouble when the Kutch Award
is announced;

(b) if so, whether the matter has
been investigated;

(¢) the result thereof; and

(d) the steps taken by Government
to strengthen the border guards at
the sea coast?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to information availa-
ble, some Pakistani boats carrying In-
dian and Pakistani nationals were sei-
zed off the Kutch coast. The captured
personnel have been taken into cus-
tody. So far, no facts have come to
light to warrant connecting the move-
ment of these boats with fhe announ-
cement of the Kutch Award.

(b) and (e).
investigation.

(d) Necessary steps to <gquard the
sea coast have been taken and vigil

The matter is under
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has been stepped up in the
area,

coastal

Political Sufferers in Delhi

1821, SHRI K, P, SINGH DEO:; will
the Minister of HOME AFFAIRS be
pleased to gtate;

(a) whether it is a fact that the
Delhi Administration has recommen-
ded to Government to write off the
amounts of loans given to the politi-
cal sufferers;

(b) if so, the amount involved; and

(c) the
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) Rs. 6,900}

reaction of Government

(¢) Recommendations of Delhi Ad-
ministration have been accepted.

Entertainment Tax in Delhi

1822. SHRI K. P. SINGH DFO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact the Delhi
Administration has suggested to Gov-
ernment to arise the present rate of
entertainment tax jn Delhi;

(b) if so, the reasons therefor; and

(¢) whether Government have ag-
reed to the proposal made by the
Delhi Administration?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Delhi Administration has proposed
that the Uttar Pradesh Entertainment
and Betting Tax (Amendment) Act,
1958 be extended to the Union terri-
tory of Delhi. The said Act confers on
Government the Power to levy enter-
tainment tax at a rate not exceeding
50, per cent of the payment for admi-
ssion, as the Government may from
time to time specify by notification in
that behalf,
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(b) The Administration feel that an

enhancement of the rate of this tax
in Delhi is justified in the light of the
rates levied in Uttar Pradesh, Punjab,
Haryana and Chandigarh.

(¢) The matter is under examina-

.

National Highway No. 6

1823, SHRI S. KUNDU: Wil® the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whether it is a fact that the Mi-
nister of Irrigation and Power after
his visit to the flood-affected areas of
Balasore in the State of Orissa in his
letter No. MIP-4370|67, dated the 6th
October, 1967 had suggested provision
of additional water ways across the
National Highway No. 5 near Bala-
sore;

(b) whether Government have re-
ceived any plan and estimate from
the concerned National Highway d&i-
vision suggesting construction of more

water ways;

(c) if so, the details of the plan and
estimate;

(d) whether Government have ganc-
tioned money for the above construc-
tion; and

(e) if not, when it is likely to be
sanctioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIFPING (SHRI BHAKT DARSHAN
(a) and (b) Yes, Sir.

(c) The Additional Chief Engineer,
National Highway Project, Orissa, has
recommended the construction of 4
new minor bridges and the extensions
of two existing minor bridges, as de-
tailed below:

Sl.. N.H. Location of bridge Proposal by the State National = Estimated®
No. No. m;!l){ﬁmw cost.
Rs.
1 5 Mile 110/3-7 Minor bridge of 3 spans of 40" each 3,84,000
z s Mile 111/0-1 Minor bridge of 6 spans of 60" each 14,65,700
3 5 Mile 114/0 Minor bridge of 10 spans of 20" each 5:73,600
Mile 114/4- Exwmionogmiao:blid’enfj s of 20"
. 5 s by 4 spans of 20’ on either 5,81,400
5 s Mile 115/2-3 Minor brifge of 8 spans of 20" each 4,13,000
6 § Mile 115/6 Bmamnf.ﬁmmﬁnhlﬂhhbﬂdpbyﬁ
spans of 60" 11
(d) and (e). [Estimates for items in sections of the road, where no

(4) and (8) above, where breaches
have taken place in the road, bave
been examined and the question pf
sancion to the estimates i{s under ccn-
gideration. The remaining estimates
relate to provision of extra waterways

breaches have occured It is propos-
ed to watch these sections of the road
and necessary action will be taken in
the light of further experience and
studies.
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A
Explosives Berth at Cochin Port

1826. SHRI E. K. NAYANAR: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether Government have any
proposal to set up an explosives berth
at Cochin Port;

(b) whether Government have re-
ceived any memorandum from the All
India Manufacturers Organisation
about this; and

(c) if so, the action taken thereon?

THE MINISTER OF TRANSPORT
AND SHIFPING DR V. K. R. V.
RAO) : (a) Yes. A proposal to cons-
truct a berth for handling explosives
at Cochin Port is under examination.

(b) No.

(c) Does not arise.

Tearist Hotels

1827. SHRI G. C. DIXIT: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the average “room-wise” and
“bed-wise® monthly occupancy of the
hotels approved for tourists in Madhya
Pradesh during the 18 months ending
June, 1987;

(b) the comparativee average hotel
occupancy figures at other main tou-
rist centres except Bombay, Deihi,
Calcutta and Madras; and

(¢) the reasons for low ocCupancy
of the above tourists hotels?

THE MINTSTER OF TOURISM AND
CIVIL. AVIATION (Dr. KARAN
SINGH) : (a) to (c). The approved
hotels are not required to furnish
such information which is therefore
oot avallable.
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Allocation for Central Eoads Fund
Madhya Pradesh

1828. SHRI G. C. DIXIT: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) the amount allotted to Madhya
Pradesh from the Central Roads Fund
during 1967-68 so far; and

(b) the manner in which this fund
was utilised?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) A sum of Rs, 40 lakhs
has been prvided in the budget for
payment To the State Government
during 1967-68. This amount will be
allotted before the close of the current
financial year.

(b) A list of work on which this
amount is proposed to be utilised by
the State Government is laid on the
Table of House. [Placed in Library.
See No. T-209/68].

Cases pending in Madhya Pradesh
High Court

1829, SHRI G. C. DIXIT: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases pending on
the original and appellate side in the
Madhya Pradesh High Court, as on
the 31st December, 1967 separately;
and

(b) the reasons for the delay, if
any, in disposing of these cases?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) Original side 849
Appellate side 9,548

(b) Some of the pending cases re-
late to company matters which could
not be heard due to death of parties.
the delay in disposal was also partly
due to diversion of two of the Judges
to other duties, with the result that
the High Court had to function with
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two Judges short for a period of 12 to
15 months,

M Ps'. Visit to West Bengal

1830. Dr. RANEN SEN: Will the
Minister of HOME AFFAIRS be
pleased t¢ state:

(a) whether it is a fact that a non-
official committee of M. Ps, visited
West Bengal in the middle of Decem-
ber, 1967 to investigate into the alle-
ged Police excesses committed after
the 21st of November, 1967;

(b) whether some members of the
Committee met the Prime Minister
and apprised her of their experience
after the visit; and

(c) if so, whether Government made
any reference to West Bengal on the
report of the M. Ps. and the results
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Yes, Sir.

(¢) A reference was made to the
State Government who have denied
the allegations regarding police ex-
cesses.

Alleged Forbidding of Singing of
National Anthem

1831, SHRI G. C, DIXIT: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Madras Food Minister had forbidden
the singing of the National Anthem
at a meeting of the Coimbatore sTuni-
cipal Council; and

(b) if so, the steps Government pro-
pose to take in the matter?

THE ~MINISTER OF STATE In
THE MINISTRY OF HOME ATFAIRs
(SHR] VIDYA CHARAN SHUKLA,.
(a) No, Sir.

(b) Doss not-arise,
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1889 (SAKA) Re-C.A. 3020
Pak. High Commissioner's Alleged
Letter Implicating Adulya
Ghosh

1833. SHRI D. N. PATODIA:
SHRI MRITYUNJAY PRA-
SAD:

Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether attention of Govern-
ment has been drawn to a press re-
port published in the “Current
weekly” of 20th January, 1968, to the
effect that the Home Ministry after
enquiry has come to the conclusion
that the letter purported to have been
written by the Pakistan High Commis-
sioner to his Foreign Minister impli-
cating Atulya Ghosh is a forgency;

(b) whether the Intelligence De-
partment has attributed the author-
ship vf this letter to Mr. Yuri Modin,
Counsel in the Soviet Embassy in
New Delhi; and

(c) whether the question has been
taken up by Government with the
Russian aud Pakistani Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) There ig no definite inormation
about the author of the forged docu-
ment,

(c) Does not arise.

12 hra.
RE: CALLING ATTENTION NOTICE

SHRI GANESH GHOSH (Calcutta
South): Sir, I gave notice of a Calling
Attention Notice . . .

MR. SPEAKER: Order, order, I
would request the hon. Member to
resume his seat, ] have got a number
of Calling Attention Notices and also
a number of adjournment. motions.
It is not as though I get only one and
I admit it, Because we are taking up
the No-confidence Motion on the issue
of Kutch I am not admitting the Cal-
ling Attention Notice on that. I am
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[Mr. Speaker)

not mentioning any mnames.
the Proclamation of President's Rule
in Bengal, the Governor's statement
etc., are also coming up before the
House, There is a privilege motion
given by one hon. Member about the
variation in the statements of the Go-
vernor. Some hon. Members have a
feeling that their Calling Attention
Notices are not looked into. Let me
place the facts before the House.
When a Calling Attention Notice
is read out to me Ido not know
who has given notice of that
because the names are not read
out and I do not also ask them to
read out the names. I do not even
know whether it is given by a Con-
gressman or a Member from the Op-
position. I only decide whether the
matter should be brought before the
House or not. If every hon. Member
whose Calling Attention Notice is
not admitted raises it on the floor of
the House immediately after the Ques-
tion Hour, will it lead us anywhere?

Shri Bhogendra Jha, to mention only
one name, gave notice of a privilege
motion about some wvariation in the
statements of the Covernor of Ben-
gal. I discussed the matter with him.
I told him that the President's Pro-
clamation wag coming before the
House and he could certainly take up
this point also during the debate on
that. The said Proclamation had al-
ready been placed before the House
and, therefore, I said that I did not
consider it a matter of privilege.. He
wrote to me that it may at least be
mentioned in the House,

If everybody wants that his privilege
motion, adjournment motion or Call-
ing Attention Notice should be dis-
cussed here, I have no objection but
then we will not be able to do any
other business. You may change
the rules, I have no objection.
You may change the rules say-
ing that one or tweoe hours after
the Question Hour may be allotted
for this ‘Then anybody can ruwise
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anything. An hon. Member from the
Congress side yesterday mentioned
that Calling Attention Notices from
the Congress side are not taken up.
As T have already said, I do not read
the names and I do not know whether
a Notice has been given by a Con-
gress Member or an Opposition Mem-
ber. Members belonging to the Ruling
Party cannot give embarrassing Cal-
ling Attention Notices as Members of
the Opposition have the privilege to
do,

Therefore, while there is some acei-
dent or trouble the opposition has the
privilege to give notice of a motion
while the members of the ruling party
cannot naturally give notice of such
motions,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Wren you do mnbt
read the names, how do you know
which will embarrass whom.

MR. SPEAKER : If hon. Members
so desire, let the leaders of all parties
sit together, discuss and provide in
the rules if anything is to be raised
after the question hour.

SHRI HEM BARUA (Mangaldal):
There is a feeling among the mem-
bers that Calling Attention Notices
are often arbitrarily rejected. ‘Then,
what is the remedy?

MR. SPEAKER: The rules provide
the remedy for it. Any member can
make use of the rules. Let there
be no more discussion now. If hon.
Members so desire, let us sit the
leaders of all parties and come to ¢
decision It can be done in the Busi
ness Advisory Committee or in the
Rules Committee. Let us sit down
and discuss it. After that, if a decl-
sion is taken to permit the raising of
such points after question hour, I
will permit it; not now. So, anything
mentioned by hon. Members now will
not be recorded. (Interruptions).**

Yesterday even when I said “nothing
will be recorded”, the press has pub-
lished something, which is not proper.

**Not recordsd.
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Therefore, when 1 say that nothing
will be taken down, it means abso-
lutely no proceedings and the press
shall not publish anything that has
happened at that time. Yesterday
some papers have done it. Therefore,
I am gorry, I have to warn them.

—

12.07 hrs.

PAPERS LAID ON THE TABLE
Economic Survey

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCE
(SHRI MORARJI DESAI): I beg to
lay on the Table a copy of ‘Economic
Survey, 1067-68' [Placed in Library.
See No. LT-199]68.]

UNLAWFUL ACTIVITIES (PREVEN-
‘TIONS RUES

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): 1
beg to lay on the Table a copy of
the Unlawful Activities (Prevention)
Rules, 1968, published in Notification
No. 8.0, 481 in Gaette of India dated
the 5th February, 1968, under sub-
section (3) of section 21 of the Un-
hawfu] Activities (Prevention) Act,
1967, [Placed in Library. See No.
LT-200/68.]

Annual Repori of LLT. Madras

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): I beg to lay
on the Table a copy of the Annual Re-
port of the Indian Institute of Tech-
nology, Madras, for the year 1966-67.
[Placed in Librery. See No. LT-201/
68.]

Notifications under All India Services
Act,

T warem § e WA ()
froraco qaw): wemw W@ #
ufgs W @@ afefaw
1951 Frara 3% Fewra (2)
& wrta fafafaa  wfagemei 7t
F-UF NfT gWr A 9% WA fi—

(i) G.S.R. 1906 published in Gazet-

te of India dated the 30th De-
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cember, 1067, making certain
amendments to the schedule to
the Indian Police Service (Fixu-
tion of Cadre Strength) Regu-
lation, 1955.

——

(ii) G.S.R. 1807 published in Ga-
zette of India dated the 30th
December, 1967, making certain
amendments to Schedule III to
the Indian Pelice Service (Pay)
Rules, 1954.

(iii) G.S.R. 34 published in Gazette
of India dated the 13th Janua-
ry, 1968, making certain amend-
ments to Schedule II] to the
Indian Police Service (Pay)
Rules, 1954,

(iv) G.S.R. 42 published in Gazette
of India - dated the 13th
January, 1968.

(v) The Indian Administrative Ser-
vice (Pay) Amendment Rules,
1867, published in Notification
No. G.SR. 43 in Gazette of
India dated the 13th January,
1968,

(vi) The Indian Administrative
Service (Regulation of Senlo-
rity) Amendment Rules, 1067,
published in Notification No.
G.S.R. 4 in Gazette of India
dated the 13th January, 1968.

(vii) The Indian Administrative
Service (Appointment by Pro-
motion) Amendment Regula-
tions, 1967, published in Noti-
fication No. G.S.R. 45 in Gazette
of India dated the 13th January,
1968,

(viii) G.S.R. 46 published in Gazet-
te of India dated the 13th Jan-
uary, 1068, making certain
amendments to the Indian Ad-
mifiistrative Service (Fixation
of Cadre Stremgth) Regulations
1955,

(ix) G.S.R. 47 published in Gazette
of India dated the 13th Janua-
ry, 1968, making certain amend-
ments to Schedule IIT to the
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[Shri Vidya Charan Shukla]
Indian Administrative Service
(Pay) Rules, 1954,

(x) The Indian Administrative Ser-
vice (Cadre) Amendment
Rules, 1967, published in Noti-
fication No. G.S.R. 48 in Gazette
of India dated the 13th January,
1868.

(xi) The Indian Administrative
Service (Recruitment) Amend-
ment Rules, 1067, published in
Notification No. G.SR. 49 in
Gazette of India dated the 13th
January, 1968,

(xii) G.S.R. 50 published in Gazet-
te of India dated the 13th Jan-
uary, 1968, making certain
amendments to the Indian
Police Serviee (Fixation of
Cadre Strength) Regulations,
1955,

(xiii) G.S.R. 52 published in Gazet-
te of India dated the 13th Jan-
unary, 1968, making certain
amendments to Schedule III to
the Indian Administrative Ser-
vice (Pay) Rules, 1954,

(xiv) The Indian Administrative
Service (Re¢ruitment) Amend-
ment Rules, 1867, published in
Notification No, G.SR. 53 in
Gazette of India dated the 13th
January, 1968.

(xv) G.S.R 54 published in Gazette
te of India dated the 13th Jan-
uary 1968, making certain
amendments to Schedule III to
the Indian Administrative Ser-
vice (Pay) Rules, 1954,

(xvl) G-SR. published in Gazette

of India dated the 13th Janu-

ry, 1968, making certain amend-

ments to the Schedule to the

Indian Administrative Service

(Fixation of Cadre Strength)
Regulations, 1855,

(xvil) G.S.R. 568 published in Gazet-
te of India dated the 13th Jan-
uary, 1968, mmaking certain
amendments to the Indian Ad-
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ministrative Service (Fixation

of Cadre Strength) Regulations,
1855.

(xviii) G.S.R. 57 published in Ga-
zette vf India dated the 13th
.January, 1968, making certain
amendments to Schedule III to
the Indian Administrative Ser-
vice (Pay) Rules, 1954,

(xix) The Indian Administrative
Service (Regulation of Senio-
rity) Amendment Rules, 1967,
published in Notification No.
G.SR. 58 in Gazette of India
dated the 13th January, 1968.

(xx) The Indian Administrative
Service (Pay) Amendment
Rules, 1967, published in Noti-
fication No. G.S.R. 59 in Gazette
of India dated the 13th January,
1968,

(xxi) The Indian Administrative
Service (Fixation of Cadre
strength) Amendment Regula-
tions, 1967, published in Noti-
fication No. G.SR. 60 in
Gazette of India dated the 13th
January, 1968,

(xxii) G.S.R. 61 publisheq in
Gazette of India dated the 13th
January, 1968,

(xxiii) G.S.R- 63 published in Gazette

of India dated the 13th Janu-

ary, 1968, containing corri-

gendum to G.S.R, 177 dated the
11th February, 1967.

(xxiv) The Indian Administrative
Service (Appointment by Pro-
motion) Amendment Regula-
tions, 1968, published in Noti-
fication No. G.S.R. 100 in Gazet-
te of India dated the 20th Janu-
ary, 1968.

(xxv) G.S.R. 102 published in
Gazette of India dated the 20th
January, 1968, making certain
amendments to Schedule III
‘to the Indian Administrative
Service (Pay) Rules, 1954,

(xxvi) G.S.R. 103 published in
Gazette of India dated the 20th
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January, 1968, making certain
amendments to the Indian Ad-
ministrative Service (Fixation
gb Ead.re Strength) Regulation,

(xxvii) The Indian Administrative
Service (Appointment by Pro-
motion)  Fifth Amendment
Regulations 1968, published in
Notification No. GSR. 104 in
Gazette vf India dated the 20th
January, 1968,

(xxviii) The Indian Administrative
Service (Appointment by Pro-
motion) Second Amendment
Regulations, 1968, published in
Notification No. G.S.R. 105 in
Gazette of India dated the 20th
January, 1968,

(xxix) The Indian Administrative
Service (Appointment by Pro-
motion) Third Amendment Re-
gulations, 1968, published in
Notification No, G.S.R. 106 in
Gazette of India dated the 20th
January, 1988.

(xxx) The Indian Administrative
Service (Appointment by Pro-
motion) Fourth Amendment
Regulations, 1968, published in
Notification No. G.S.R. 107 in
Gazette of India dated the 20th
January, 1968.

(xxxi) The Indian Police Service
(Appointment by Promotion)
Amendment Regulations, 1968,
published in Notification No.
G.S.R. 108 in Gazette of India
dated the 20th January, 1968.

(xxxii) The Indian Police Service
(Appointment by Promotion)
Second Amendment Regulations,
1968, published in Notiflcation
No.*G.S.R. 109 in Gazette of
India dated the 20th January,
1968.

(xxxiii) The Indian Police Service
(Appointmens by Pormotion)
Third Amendment Regulations,
1968, published in Notification
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No. GSR. 110 'in Gazette of

India dated the 20th January,
1968.

(xxxiv) The Indian Police Service
(Appointment by Promotion,
Fourth Amendment Regulations,
1968, published in Notiflication
No. GSR. 111 in Gazette of
India dated the 20th January,
1968,

(xxxv) G.S.R. 140 published in
Gazette of India dated the 27th
January, 1968, making certain
amendments to Schedule III to
the Indian Police Service (Pay)
Rules, 1954

(xxxvi) G. S. R. 150 published in
Gazette of India dated the 27th
January, 1968, making certain
amendments to Schedule III to
the Indian Admistrative Service
(Pay) Rules, 1954

(xxxvii) G.S.R. 183 published in
Gazette of India dated ihe 3rd
February, 1968, making certain
amendments to the Indian ad-
ministrative Service (Fixation of
Cadre Strength) Regulations,
1955,

(xxxviii) G.S.R. 184 published in
Gazette of India dated the 3rd
February, 1968, making certain
amendments to the Indian Ad-
ministrative Service (Fixation
of Cadre Strength Regulations,
1955,

{ Placed in Library, See LT-2/2/68.]

Annual Report of Board of Trustees
of Indian Museum Calecutta

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(PROF. SHER SINGH): I beg to
lay on the Table a copy of the Annual
Report of the Board of Trustees of
the Indian Museum, Calcutta for the
year 1966-67. [Placed in Library, See
NO. LT-203|68].
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12.10 hrs.

ESTIMATEs COMMITTEE
Thirtieth Report

SHRI P. VENKATASUBBAIAH
(Nandyal): I beg to present the
Thirtieth Report of the Estimates
Committee on the Ministry of Finance-
Foreign Exchange.

12.10% hrs.

ANNOUNCEMENT RE. CONVICTION
OF A MEMBER

(Shri Samar Guha)

MR. SPEAKER: 1 have to inform
the House that I have received the
following wireless message dated the
22nd, February, 1968 from the Sub-
Divisional Officer, Contai;—

“Shri Samar Guha, Member, Lok
Sabha, courted arrest in C|W
Satyagraha launched by the local
unit of PSP party and entered
into the court of Shri B. C. Maitra
Magistrate, First Class, and sen-
tenced to till rising of the court
for contempt of court under Sec-
tions 228 IPC|480 Cr. P. C. at
Contai court this day.”

SHRI HEM BARUA (Mangaldai) :
Professor Samar Guha offered satya-
grahg in a peacefu] way to bring re-
lef to 12 lakhs of people who have
suffered. Why should he be arrested?
" MR. SPEAKER: He was doing
satyagraha. So, he was sentenced
only till the rising of the court.

12.11 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
NUNICATIONS (DR. RAM SUBHAG
SINGH): Government Business in
this House for the week commencing
Tuesday the 27th February, 1968, will
consist of:—

(1) Discussion on Motion of Ne-
Confidence in the Council of
Ministers to be moved by
Shri Bal Raj Madhok.

FEBRUARY
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of National Fitness
Corps (St.)

(2) General Discussion on Rail-

way Budget for 1068-69.

(3) Discussion on the Constitu-
tional Developments in Bihar
on a motion to be moved by
Shrl Nath Pai and others at
4 P, on Wednesday the 28th
February, 1068.

As the Members are aware, the
General Budget for 1968-60 will be
presented by the Deputy Prime Min-
ister on the 29th February, 1068 at
5 pM,

oft Wit wi(SEETe): s
g {4 A ga afawr ) qA
fas mo% wmx Fogow ¥ W
A gEr WK AW § S AW
o HE {I FCEAT FT RHAW FF
& cafeg A @ @ fE
T W1 W@ 9@ | g
Fgom Al wEOg X II FT

¥ oA

M EIE 1 ATNE wR

taow g1 K gewm AE w E
T ware ot femr smar @ A2
Tq A AT W o g § oW

st & faams T FT AT @ F

T W TET F4T | a9 a% garL /1Y
gdrgnm ) & 35 wT ST @EIE

(€& qram AAHT "I IEAT
g w® )

12.12}4 hrs.

STATEMENT RE. DECENTRALISA-
TION OF NATIONAL Y¥ITNESS
CORPS

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): Sir,
the House js aware that an ‘Integrat-
ed ‘Programme’ called the National
Fitness Corps (NFC) was formulated
in 1965-66 as a sequel to the recom-
mendations made by the Kunzru
Committee that at the school, there
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should be only one integrated pro-
gramme in the field of Physical Edu-
cation woven into the fabric of edu-
cational system which would replace
the existing programmes of Physical
Education, National Discipline Scheme
(NDS) and the Auxiliary Cadet
Crops (ACC).

Discussions were held with the re-
presentatives of the State Goveru-
ments on the question of implement-
ing the NFC Programme and in the
light of these discussions, it was de-
cided that—

(1) From the academic year 1965-
66, the NFC Prcgramme
should be the only programme
of multipurpose Physical Edu-
cation as a compulsory cur-
ricular activity for students
in Middle, High and Higher
Secondary school and that
all these schools should be
covered by the end of the
Fourth Plan in a phased
manner. Further, the High
and Higher Secondary -chools
should be given the first
priority for the purpose of
coverage in the Programme.

(2) control over about 7,000 NDS
Instructors, employees of the
Central Government since
1954 when the National Dis-
cipline Scheme started, should
be decentralised and their
services should be trens-
ferred to the States for the
implementation of the NFC

Programme.

As a consequence of the above de-
clsions, the terms and conditions for
the trasfer of the staff from the
Centre to the States were prepared
by Government and negotiations
were started with the State Govern-
ments on this question, In drawing
up these terms, it was suggested that
the existing salaries and the scales
of pay of the staff of the indivldaul
Instructors should” be protected even
though their gervices might be trans-
ferred to the State Governments

3251 LS. -7

Corps (St.;

With a view to finding accep'ance of
the terms and conditions drawn up,
the Central Government expressed
its willingness to bear the entire ex-
penditure on the staff to be trans-
ferred to the States throughout the
period of the Fourth Five Year Plan.

Unfortunately, no State Govern-
ment has agreed to the proposed
terms of transfer, the principal reasons
for their inability to do so being two.
namely: —

(1) The State Governments did
not find it possible to yive
the scales of pay of the Gov-
ernment of India; and

(2) The State Governments were
not in a position to undertake
the responsibility in respect of
Instructors to be employed
under local authority and in
private schools. '

In view of the above position, it has
become necessary to draw up fresh
termg of transfer that would be ac-
ceptable to the State Government.
The matter is under consideration at
present and as soon as fresh lerms
are drawn up, it is proposed that
negotiations will be carried on with
the State Governments during the year
1968-69 with a view to transferring
the staff to them.

I would like to assure the House
that in arriving at the final decision
in the matter, it will be our endeavour
to bring about a smooth transfer of
the Instructors to the State Govern-
menis, local bodies and the institu-
tions concerned, keeping in view the
interests of the Instructors as also
the larger public interest consistent
with educational needs ag a whole.

SHRI INDRAJIT GUPTA (Alipore):
Sir, I want to ask a question.

MR. SPEAKER: Not on the state-
ment,

SHRI S. M. BANERJEE (Kanpur):
We want a clarification. We bhave
tabled calling-attention notices and
ghort notice questions.
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MR. SPEAKER: If you want, you
may have a discussion some time
later. I have been allowing a dis-
cussion whenever you have wanted it.
But if I allow one question, how can
I prevent others from putting nund-
red other questions? Therefore, I
have been following a procedure
where no questions are allowed but
we have a discussion if recessary.

SHR] S. M. BANERJEE: The dis-
cussion is all right; we will not object
to that. But our submission is this.
We wanted the hon. Minister Lo make
a statement on this particular issue
He has made that statement. We
are very grateful for that. Now we
seek some small clarification.

MR. SPEAKER: How can I diffe-
rentiate between one Member and an-
other? You show me a way out and
I am prepared to do that If I
allow Shri Banerjee, how can I opre-
vent others? But if you want a dis-
cussion, I have been allowing half

an hour or one hour or whatever
you want.
SHRI INDRAJIT GUPTA: Now

that you assure us of a discussion, it
is all right.

MR. SPEAEER: On any statement
we can have a discussion. Let us sit
down and see which are the important
things. 1 have absolutely no objec-
tion.

SHRI INDRAJIT GUPTA:
will not be able to fit it in.

MR. SPEAKER: For that you must
find time, Hon. Members must be
able to do that,

SHRI INDRAJIT GUPTA: Neither
elarification nor discussion will be
there. That is what will happen.

You

12.16 hrs;

RE. TEACHERS' STRIKE IN DELHI
SHRI S. M. BANERJEE (Kanpur):

I have a small submission 10 make.

The Parliament is not sitting for three
days, that is, 24th, 25th and 26th
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February, 1968, May I only request
you, without any anger or anything
else, to ask the Education Minister to
make some statement on ieachers’
strike?

MR. SPEAKER : No, please.

SHRI S. M. BANERJEE: A large
number of them have been dismissed.

MR. SPEAKER: I know that.

12.164 hrs.

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd.

MR, SPEAKER: We shall now
{ake up further discussion of {he
motion of thanks on the President's
Address.

We have still got 1 hour and 30
minutes. There is ample time. As I
said yesterday the Prime Minister will
reply at 2.30 p.m. There is stil! time
left. All the Parties have exhausted
their time allotted. The Congress has
a little time. Shri Onkarlal Bohra.
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Address (M)

Phalguna 4, 1889 SAKA

President's
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[ = siwit arw g7
[IY T HT & WAW 1 AT ZH W4T
a1 fedlt w1 gRET & AW X TS
TFHAT I WA F7A &, AL g0 I qFw 1
# fama g &, ot 5 wifaam & swwodia
grafae§ | wfas wmar 1 awear
WwHfgmaairafis |« W
" ¥ q9T §—aura g watfc g
W lag o ge 7 ¥ ag7 ¥ T o
“gr afgmarg” F o A A
g1 wx Wlaw g Mg gan
o sw2ay § o
A F S aga A Fr § 1 Afe
B TR WFT AF F A% § 74 (gt
W w0 ¥ W Aw F g w1
gifee g wrasaT &1 W
FAFAT 5 AFL FWAT WX §95
¥ & X qEA aF & gEr g
Tg A TH & 77 A TF THIC b HRAT
I {771 Aic 9T F TIiEL W
ez w=gi ¥ wg wigy v oww oA
F gewal St o g fFar s
/W dk ¥ F ffo THe Fe F mwH
o faft ¥ wg q@m AEgw g, S 5
ggz ¥ ¥4 § 5 9w sg w@faww
% gfq woq &t § @ ¥ IWW FF
e & vy fadnt @l w1 falm
W WA #T g

SHRI V. KRISHNAMOORTHI
(Cuddalore:: He is saying that some
elements are behind this agitation. I
would like to tell him that the Con-
gress at Coimbatore instigated the
students to agitate,

sfy wtercene W & afeor
o Ao Famg ) §wEw A
7 fier @r ST we W e § oA
W R I FRI guEam ¢ 5 9
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o\ A T (THITYT) | TETH
ey, ¥ o9 1 a3 g g fr
Al & q8 Ugafy F whwamawr g1
Ty F1 A faat | wlAdTT gEed
¥ o fautt wwe f&d § & 97 =
FeaTT T &

o ar § fr aegafr ¥ aw
afewran & =i 8, “wgeager g
aHEATAl F1 AT dEAfT ¥ ST
war wtat wifgg 1" ofErfase
# fos v gy Ueafy & o7 =g
gl ¢, “statdr ¥ fafas w<w &
£ W I9ET 9T A1 geere faar
F L, o7 1 o7 7 7% w17 ¥ B
& gafa & wud wfewmen ¥ ag ot
FE R AL AT F WA aF ®
wfawiaa adi—mqgfaa ke, wq-
gfwa wriewatfaat six foeeft srfodt
# waifasarfes  gwfs awic &
fag waa sfx wic famal 7 faoxr
@ ... BATE §F gmEal 57 svfedt
FaT g aq-xuEaT & R FYH
W@ g

& w9 & sary o ggmi§ e
1T fadt 7f oF oF fratq “Usgq
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Tage FHe WK 39 & feirafoay”’
¥ 99 & §§ T w1 A fgAran
LU SU

. ww off =y fifx, "
ag sqfrez it 51 fors se @ E

o gt § 9 o §, e fag
U qog wraw & ag e frolg
faar § fs- wegivedi &) wgr w1 avg
Ty ¥ TAT ST § 0 IF T
fear sy "

€\ # a1g &% wle a7 sgla 22
FEU T ALATR TR § o4 g7 wAT
it a7 ATt q1gan § g Aty §
Bl frA § 14 7541 #1 @
oEs® Ay ag fear mar
“gq =\ICE w7 4T,

wagypmesrwmigfa
REAY U@ wwEnadi ¥ qevd
eI AgATEN "dgITaT W wga
g a1 atelt afeai AT § 1 A *
wiad 1T, wiaty, affaary, gul-
g3, fmar Wit wiard fame wife
N ERIT ) W g e
wd-saeqr ¥ AT {IT IIN &
a1 wfas 1T &l 7 g1 §

dfem & wqs8r 41 ¥ foar
oty, IE, g, G G g
i %1 feafa & ardafas agraar o
wfRem § | W pAIt Aw F gy
A Qe # e Y faad 1
T B Y Sy & <1y fe
€T AgF [T J7 AT A Foa
fad, 4% fo oy frar & g9 wevl &
fasar 8 4
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qF aTs (i g st wifg &
s &8 A gl 6 awad §,
A1 gt 77w & 1 g < w1 fafeer aar
HYF TATT AT TGO TN FHEITT
1A W xF 9 gAaw wpd
ety afq f frar maT § | grawa-
w41 §7 A1 ¥ § fe wgnTf & mqaTe
I & garad fear ot

wfrary €1 g 340 ® aga frger
Tt s %1 Frafe € o, oeg W
# e 9 MR A fearmn g 9w
W W A § B fagr mar

Hgfae § weER 14, 15 WK
16 % g #1 afas fem mar
T 98T 17 ¥ GEeT gL FA T
wifesm=r & 1 A8z 46 # wqghaw
arfeat W wqgfes sfew anfamd
7 firmr, 39 & o g
Fafa, aonfas amw wk Ao
domor w1 gifaew & 1 odt
"33 338 & AWEd ITAH
% fau o= #fawac fgfm # wf
afeq 39 Y e Faw gag A
& fag qw £ wdr § 9% fR
W 1 Tw0 § %% feam omn

'iav!b

:

-1

A 3 e warge o e T O
HsomEA T qaL Q% Q30 & %
w1 Wl & el wd & frfand
£ 1 AR M F wTgd 9 AT A
&1 ®r§ sty Aff fear aqr W I
agt ¥ I FT FT g X wiaf ¥ ogt
g7 & fag M€ g iz O aff §
qgt 97 a7 F foq gaqe feqr @
2 1. gATh T ag g fr dwe fr fea,
formt g fr gac i @l A9 ¢
fg g2aT 1
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Four wsw ¥ § 1 gt
% ¥ AW ogErE W AT aHe
FERT ¥ wt # & W agt #
FTHTT ¥ 1 FUT 80 AT&w ®T  FT

wT Agt g fam 1 3w # dewm
fear 1 o ¥ 37 1 ar@ gfag
gzt # qE i |

ZOFTET AAFU F1 W @A
ZT | FATT K & 94T gATH ZiET,
WY AT wifE e W feedht ®
EATT TAFT TFET FTOMT g 9T T
qag § | I F A € oA g
qFH & qFE TW T GORIT FT AAT
aifgq |

qfeare fra=a 1 a%ear & S
¢ | wvE Am @ IW § e
feg oy & 1 aret framg 1 & 1 ey
TFT AE A wFAT & 1 fr oAgEw
s fode d9 1920 ¥ WX @
FTHATT TG &1 @61 & | qg FIATH
oTHE A4 & | I8 iR qTHa
gz fegn AT SifEg o

waFwEl #1 ww § Frarg & 4
@y ST AMEY AT A IF AT FAA
39 W wrar § AT Aifgg 1 ww
qraTHT & Arq 34 Wy W A Efa §
[ETETE AT § {EEAT IuT AW,
fagre o feeeit & 3@ fadw s
fmmr wifgm ‘

oo Fy TAAaE qifeqt o sfy-
g1z & AT W BAAT 9T Wr § | wrEA-
qa A sfeerz oT wrarfe @ 0 A
ddt fagw ofdfeafs & ¥Fa= awrwae
F A7 & ®19 qE A9 qHAT | WA
g W vitfea W weEa arfadt &
qewr wfasrdd @ o awr ife
€ g
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TF a<h 69§ Ao 9t g
f  woaldm  wewim AR
wdeim faag v &1 wfew §
TG ATE Y W F AT S A W@
T AT F awAr TH A AHAT AT
FTOERT 9T 5 3qfeardi #F gear a1 T
AT WEA T | TR faw ¥ A ®
TF Qo Hle A f wgfa anfe &
¥ 7g T9 ® X O NQ guiAg fn
ag wigfea afe & o 1 o =
WA FAA F AR WIH TET AT BT
o fr g fafars & vt 7 3%
& w1k ot fs arfree qar man o owe-
< & g 3 931 fF @ 9gA, arefew
9T TP R 48 T5 FT 9 9T gAG
At g WaAG A W WA £
& aygfea orfy 9 wqgfee sfew
wifs &fag a1 wgegel Faw A
FWATATRIE | §AfAT g7 qHT
¥mgamsaEfssmsm T &
v & faafaar # vomg sy wrfgg

SHRI B. N. SHASTRI (Lakhimpur):
Mr, Speaker, I stand to support the
motion moved by my friend Shri
Chandra Jeet Yadav. The President
has drawn our attention to some of
the burning problems of our nation
and he has alsq indicated broadly
how to solve these problems, To my
mind the most burning problem be-
fore the nation is the remova] of
poverty and the upliftment of the
downtrodden people. Unless these
iwo problems are solved, no amount
of wishful thinking will be able to
create confidence in the mind of the
people Unptil and unless the masses
are taken into confidence, no Govern-
ment scheme or project will succeed.
Therefore, these are the most import-
ant problems to be solved immediate-
ly- It is to be regretted that even
today there are certain villages where
there is no facility for drinking water
which is a basic necessity of human
life, There should be some scheme to
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provide arinking water for all the
people throughout the country.

Today, we see that in all parts of
the country there take place fissipar-
ous tendencies and viotent afts and
such other things. It is 2 hydra-
headed demon which is raising its
ugly head in different States, and at
some places it taks shelter under re-
giwnalism, and in certain other parts,
it takes the form of language, relig-
ion and so on and so forth. But the
basic thing is the same. The real
cause for the growth of this fissipar-
ous tendency is more economical than
political or anything else. One major
point is the regional imbalann-e in
the growth of our economy. In this
respéct I refer to my State, the State
of Assam. Assam has great potentia-
lities, but it is the poorest of all the
States in India. Assam is a paddy-
growing State and it is self-sufficient
in respect of paddy. But if attention
is paid to resist the devastating floods
which take place every year, then, it
can be turned into a surplus State
and it can feed someother parts of
India ‘glso.

*

Again, there is no facility for irri-
gating the lands in Assam. Assam
badly needs irrigation facilities, -There-
fore, I hope the Government of India
will take some measures to irigate
the cultiveble lands in Assam.

Assam is a backward State in res-
pect of industrial development. Assam
produces oil, but oil is the dearest
commodity in Assam. The price of
Ppetroleum in Delhi is Rs, 1 per litre,
but in Assam it is Rs. 1.10. Is it a
sin that Assam produces cil, end
therefore she should hy punished and
penalised in this way? For petro-
leum, if it is calculated, the people of
Assam pay Rs. 3,5000,000 a vear, at
the rate of Rs. 1.10 per litre, which
is more by 10 per cent than what the
people in other parts of the country
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pay for the same quantity of the oil
Similar is the case of furnace oil.
No major industrial project is taken
up uptill now in Assam. Therefore,
I urge upon the Government that
Assam, should bs given some major
industrial projects so that the regional
imbalance in economic growth is re-
moved. Unless such regional imbal-
ance is removed, there is bound to be
discontentmant and the fissiparous
tendencies will grow

In all parts of the country, the law
ang order situation is not good. The
law and order situmtion is not pro-
perly maintained and so the life and
property of the people are endanger-
ed. Therefre, it must be the first
duty of the Gov:rnment to see that
law and order is maintained at any
and every cost. ‘

1 now guote to an old saying for
the Mahabharata where there is a
norm glven, to ascertain whether law
and order is maintained or not. It
reads as follows :

feaaeat a1 T o g, W T
. wfaraar ag ey qfea o

Ladies, bedecked with all kinds of
ornaments without male escort, if can
tread the national highway, without
fear, then the country is to be ter-
medes well protected that is law and
order well-maintained.  Though the
saying is old, the essence is new and
1 think this norm can be applied
even today.

There is now the qumtion'ot lan-
guage problem. The question of
language has been agitating the mind
of the people all over the country.
It is not the question of language as
such but it is the question of job
that has been agitating the mind of
the people. Therefore, if the quota
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system is iniroduced for each State,
this question can be solved. Other-
wise, there i¢ bound to be more pro-
blems, and therefore I suggest that
there should be a quota system.

Lastly, I refer to the incidents that
took place on the 26th January last
in Gaunati. This is sdid to be a clash
between Assamese and hon-Assamese.
Actually that is not the problem there
and that is not the cause or the fact,
It is an agitation by some people
against ‘the proposal to reorganise
Assam on federal structure and the
situation has been exploited by some
anti-social oviements. The unseen
hands of somie foreign elements also
cannot be ruled out. Therefore, the
problem of reorganisation of Assam
should be solved immediataly to the
satisfaction «f the majority -of the
people. It is not a question of deny-
ing the rights and aspirations of one
soction of the people, but it is a
question of satisfying all sections of
the people, Living in plains and hills.
Such a propusal should be brought
forward and if the problem is solved
immediately, there will be no cause
for agitation and I hope suoh ugly
incidents, which have been condem-
ned by all sections of the people, will
not recur.

With - these 'words, I support the
motion of thunks to the President for
his Adress,

ll\'-l. BPEAKER:  Shri . Madhu

JLimaye had given 'notice of an Am-
‘endment (No. 92) which he may mowve.

SHRI MADHU LIMAYE (Mong-
‘hyr): 1 'beg to move:

.. _That ay the end of the motion,
the following be -added, namely: —

_“but regret that no mention has
been made in the Address of— .

(@) the decision of the West
Bengal Govermor (o dismiss

the Ajoy Mukerjee Ministry
before it had an opportunity
of winning a confidence vote
in the Assembly, the reign of
terror let loose by the Gov-
ernment with the support of
the Central Government and
the large scale arrests of
legislators;

{b) the imposition of President’s
rule and the remova] of a
popularly elected Govern-
ment . enjoying majority sup-
port on grounds exiraneous
to the provision of article
356 i, on the irrelevant
ground of defection in
Haryana,

(¢) the overthrow of a popular
Government through corrup-
tion and bribery in Punjab;

(d}- the action of Gowernor of
Bihar to instal -Shri Satish
Prasad Singh as a stop gap
Chief Minister merely to en-
able him %o advise ‘the Gov-
ernor to nominate Shri B. P.
Manda] to Legislative Coun-
cil in'.flagrant violation of
article 171 of the Constitution

.of India, thersby reducing
Parliamentary Government to
a mockery and bringing the
Governor's office into con:
tempt;

ve) the illegal prorogation of the
Bihar Assembly ‘which had
been convened for the Bud-
get Session in order to avoid
an adverse vote in the As-
sembly;

(f) the fallure ' of ‘the adminis-
tration to prevent occurrence
of repeated communa] dis-
surbances, affecting the lives,
liberties, honour and praoperty
-of the Muslim minority in
dndis;
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(g) the failure to prevent at-
tacks on Harijans and other
oppressed sedtions of the
population;

(b

—

the fraud of free saleof sugar
resulting in g loot of Rs 160
crores;

(i) 20 per cent rise in the price
of imported foodgraing under
PL 480 and other sources,
bringing hardship on the poor
consumers in the cities and
rural areas;

(j) the imposition of English on
unwilling States who want to
abolish it and the imposition
of Hindi on unwilling non-
Hindi States;

(k) the failure to prevent police
firing and lathi charge on
students in Andhra, Kar-
natak, Uttar Pradegsh and
other areas with the conniv-
ance of the Central Govern-
ment;

(1) the discriminatory Central
policies in respect of food
allocation and advances by
the Reserve Bank to the non-
Congress Governments;

(m) the failure to constitute an
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social, economic and political problems
that the coumtry is facing today. Our
country has passeq through a very
difficult period. In the past few years,
we have had to face two wars and a
severe drought which affected a great
part of our country. Faced with this
situation, it was indeed a stupendous
task to tide over the crisis. Now that
we have turned the corner and things
are looking bright, the Government
deserves to be congratulated for the
manner in which they have handed
this difficult situation,

It is indeed gratifying to pote that
the production of foodgrains this year
is expected to be more than in any
year in the past. At the same time,
it is indeed wery shameful and alse
a matter of concern that even after
20 years of freedom, our country had
to face threats of famine. It {s not
enough to blame the severs drought
for this position. I think our Govern-
ment has now learnt a lesson from
this severe crisis. The Government
ang the planners are now according
the priority which agriculture always
deserved.

Now that the food situation has im-
proved, there should be np com-
placency about it. The efforts to grow
more food should continue with un-

anti.corruption cc ission to
investigate charges against
Central Ministers and present
and former Chief Minigters,
Messrs Sukhadia, K. B. Sahay,
Nijlingappa ete.” (82)

MR. SPEAKER: This amendment
is also before the House now.

SHRI VIRBHADRA SINGH
{Mahasu): Wr. Speaker, Sir, we are
indeed grateful to the President for
his Address to the Parliament, in
which he has pinpointed the varlous

bated vigour. At the same time, the
Government ghould take adequate
measures to build food stocks jm the
country. The Government ghould also
review its policy with regard to feed
zones, which in my view has not help-
ed anybody—not even the surplus
States—and has caused hardship to
the . Yesterday, the Food
Minister said that this matter regard-
ing food zones would be reviewed in
the forthcoming conference of Chief
Ministers. I hope he would advise the
Chief Ministers and the conference
would alsp decide to do away with
the food zones.
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The President in his Address has
expressed concern about the emer-
gence of divisive force which are
causing conflicts and violence in the
name of language, region.or commu-
nity in the country. I am gue all of
ug here must be greatly concerned
about the genera] deterioratiop in the
law and order situation and the
growth of violence and separatist ten-
dencies in many parts of the country.
There bave been many cases involving
desecration of the National Flag and
wilfu] disrespect shown to the Nationa]
Anthem. In this morning's papers,
we have read what happened at Coim-
batore on the 22nd, According to the
report a group of students in pubic
park pulled down the national flag,
burnt it and hoisted the so-called
flag of independent Tamilnad. The
police did nothing to prevent it, Later,
after everything was over, they arres-
ted four students and released them
on bail,

SHRI V. KRISHNAMOORTHI: Do
you want them to shoot the students?

SHR] VIRBHADRA SINGH: I know
the Government there is faced with
a difficult situation. At the same time,
the Central Government cannot help
but take pote of this very very seri-
ous situation. 1 think the time has
arrived when our Government should
tuke very drastic measures against the
anti-national elements who are trying
to divide the country. therwise it
would not be far when we will be
united only in name and the very
unity and integrity of the country
will be threatened.

This is also a matter which should
concern all the political parties of the
country. I should say, all those poli-
tical parties who have faith in parlia-
mentary democracy and are loyal to
the Constitution. They should gat
together and solve this problem at
the ngational level, Al] parties should
make a concerted effort to combat
these divisive forces before it is too
late, At the same time, Sir, I feel,
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and fee]l very strongly, that our Cen-
tra] Government has also been rather
weak and hesitant in dealing with
these divisive forces. I realise the
difficulties of the  Government in
these matters, but it should not be
forgotten that ultimately it ig the res-
ponsibility of the Centre to maintain
the unity and integrity of the coun-
try.

The language problem has no doubt
aroused very strong sentiments in
the country and it has let loose po-
werful forces and sentiments which
we are finding it very difficult to
control. It is no doubt a very diffi-
cult problem, which shouly be dealt
wtih in a cool and calm manner, But
at the same time, this is a matter
which has got a certain amount of
urgency, because what is involved,
and what is at stake, after all, is not
the future of this language or that
language but the very unity and in-
tegrity of this country. It js in this
light that we should view this very
difficult problem and try our utmost
fo meet the wishes and objections and
also the views of those people who
are opposed to Hindi. We should try
to remove their difficulties ag far as
possible, At the same time, jt should
be understood by all that in a multi-
lingual country like ours, a country
as large as our country where so
many languages are spoken, there is
every need for a link Janguage. That
link language, due to various histo-
rica] reasons, can only be Hindi. This
is a matter which we should clearly
understand. Also, as I said earlier,
there is urgency to solve this pro-
blem, 1 think this problem should
be sulved after srriving at a national
consensus and it should be solved
very soon before it causes any per-
manent damage to our ecountry.

The President in his Address,
while referring to our relations with
foreign countries, has expressed sa-
tisfaction on the fact that our relation
with them, except Pakistan and China
% growing very satisfactorily. This
is 8 matter of great satisfaction. So
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far as relations with Pakistan, and
Cnina © aré concerned, our relations
witn them can never be corthal so
long as these two coumntries harbour
fll-will towardg us and they continue
1o have gggressive designs against our
country. I regret the President in
his Address has made no memtion of
Tibet and the atrocities which are
being committed on = the Tibetan
people by their Chinese rulers. We
know that today China is indulging
in genocide in Tibet. China is trying
systematically to destroy the culture
angd religion of the Tibetan people.
What is happening in Tibet today is
something which has roused the con-
science of mankind throughout the
worldh We oOn whom, fhe Tibetan
people have so much faith, cannot re-
main sitent spectators {0 what is hap-
pening in Tibet. 1 would strongiy
urge the Governmemnt to revise their
policy towards Tibet. We should do
our utmest to help the Tibetan peo-
ple in their struggle for l!iberation
trom Chinese Imperialism and colo-

* Before 1 conclude, Sir, I woul like
to say g few words about the demand
of the peeple of Himacha] Pradesh,
the area from where ] come, for
full-fledged statehood. The question
of statehood has been agitating the
minds of the people of Himachal P.a-
desh for a very long time amd this
demend hos gained momentum simce
the integration of the hill areas ot
Punjeb with Himachal Pradesh,

The people there are dissatisfied
with the present set-up which, apart
from many administrative shortcom-
ings, is mot 4n keeping Wwith the
hopes amd mspirations of the people
there. This demand has the umanim-
ous support of a'l sections of the peo-
ple and all the political parties. Re-
cently, the Himachal Pradesh Assem-
hly hag also unanimously passed a
resalution demanding statehoad for
the serritory.

I am sorry to say that the attitude
o* the Certral Government to
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genuine demand of the people of
Himachal Fradesh has not been very
sympataetic sp far. A ot of argu-
ments such as smalimess of goea ana
population or financial viabilily heave
been used aginst us in the past. i
think the argument regarding smaH-
ness of the area or smallness of the
population s no longer vahd after
the creation of a small Btate lke
Nagaland which is much smaller in
area gng population than Himachel
Pradesh and has hardly any resour-
ces of its own. Himachal Pradesh now
has an area of 22,000 sq, miles, which
is larger than thet of Punjab, Har-
yana or Kerala. So far as population
is concerned, it is nearly 29 mil-
‘19n which ig almost the same as ine
population of Kashmir. Bo I think
these arguments are po longer valid.
So far as the guestion of financial via-
bility is concerned, T would -humbly
submit that there is hardly any State
in India today which could be said
to be financial'y viable in the true
sense of the word. Even bigger states
like UP and Madhya Pradesh are not
financially viable in the true sense
of the term. There are some Btates
like Kashmir and Assam which are
getting ‘hundred per cent grant from
the Centre and the other States are
amo not very far behind. So, T woula
urge that this question of fmancial
viability which is just -a boggy,
should not be brought in the way
of granting Btatehood to the people
of Himach' Pradesh.

1 know that the Centre may have
some reasons for itg gtand We bave
also got our case. Let the Home Minis-
try cal] the leaders of Himachal Pra-
desh and give us an opportunity to
place our case before the Centre. Let
them give us an opportunity to can-
vince us, That is the attitude, which
open to conviction, if they can con-
vince us. That is the attitude which
the Centre should take. Let ap im-
pression not be created that the Gov:
ernmen{ will concede a demand only
when thers wre wide-scale rioting or
agitations or when people resort to
some other methods. So, in the case



3ts5 President's

I would urge that the Govem:penl
should give consideration to the de-
mand aof the people of Himachal Pra-
desh and take immediate steps to
fulfil the right demand of the peop‘.le
of that territory.

g Wy weE (I9EA)
wegafa o & wliwaraw qT FTET FwT
¥ wwl &7 & ¥ 1w wrw ¥ s
wrgat g T ARrE A o vy gf
FER HT Y A1 HRIT 9T A/TaT
¥ wr@ afsfafaar arére & o1 w9
T 4F ITF grEew ¥ FE g
AT AT T ATAT4T 74T afea F2
“HTHTT A AT qClT et I ¥ aTor
ar wzard g { s g a9 grfrgd
WsTH AZIRT, TT F 93 19 frawT § 7
fas AT at< wr &7 g7t geore fat o,
gT: I Jerg Fo Wy g
oy ot & 27 ate aTafow
ot Ataty ¥ 7 & 7 fend qwt o
THE? IEFT AT AT g ¢ ¥
& oF 91, S ST AT WA
g IAS0 WeaTgA faar mr, sisi
@it feam wam g g § 46, F=

& F,H IF AT F; AAREIT I 979,

‘¢AT gz A ITH T W ol Frg
I qgaY i ot °g & fiv ¥ a7 ow
gt fomwr fo wata & art # gw
st %7 Af 1 3, forerat e gl offas T4y
Atnfegi w1 fggena § TaTT W I8
fpge 17 w1 ATafar fay ¥ e @—
A6 FIT AU AT AOT F—IT

Y& AT «Tfgy

HoTH WA, W wWegedT W
afafafasy 1 T@T sT3dt 9 FfeT
T e o S wgEAT W1 Grer
QeI AT, I BIT ¥ fFT owgT I
e feT grer T o 7Y, <k owr
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FTIAF FTLAGT w90 &+ few w1
aifgzsey ¥ @v faq 2 ? wae
ag 4 41 A1 IEF FIT qagET ¥l
#{Y =gt At ? w97 ag fadte qr av
IW awIr T omr ? gEwr
ufst ot 3 safc & afafafoat
o € faa® atow dw ¥ et {aw
X &Y 2§ § 1 ag wufew wodt wigd ®
M oty 1A A s aw (& &
F31 w91 7@ A7 wTqt 1 ug g7 ¥
fhe wroar s fa 5 w&TT FY 5%
fox qwgAr §mr |

Ieqw WEIRT, Sigt aF  Wiar &7
waler &, 9 & #wrg § 1% g o
qw ¥ U 90T N 319 T7 H@IT &7
2 | I EGTC AT ATIETE & FTO0
AT g, w A A sw gl 1 N
are g g§, & et fadndt § 1 2@ 7t
THT T & | W INT g IART g
a1 wifgy, gast wot fasdt =tfege )
e U wwfa 1 9w Tl
gfr o= T TN wrwr Fw F oW
a1¥ @ @ g I T W
TTT FT T i & o, weaTe

AqTATET &

AW WEEA, W A AT AT
agt § TR AT K107 HTHAT FY AT
Aifaar, w17 ®Y a5 aoam § wE
¥ F10 Aw ¥ FAQ @ 8, S A -
TramTT 7Y famt | weaTT & s Bwif
& 7w FC AT & AT TEY oA,
TI-IT FF FTCEA, I§ AT JAE] 6y
e @, faa e aEg & dar
wet qat &l 9 @« gr
afgq o @@ «& gur) ww Iy
Fele & fag q & qget mawer
7z § 6 g o1 amg & §i2 8@
w4 FreE g g sum W &
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[=h g wx FoATT]
famrsy fin Zor 7 0¥ wr wfics w7 fiyey
w%, wfas omrT faer 7% =i 3w w5t
FEC TN 1 AW KT O A
Wiy 1 gy o gv5  wifrd
Faw o Afgy | wia gw gfrar &
qgq g T ¥ e waw §, ag 4%
wi Fr AT aterm & o7 v oAl
g9 a1 A T AW F afaw sy w0
wifgr ar fie wfew o 421 &1 o
IN AT T € s faat arar. ar
WIS 7 3w & ATHT wW ¥ &gz a0
g% & g d& A gAT 1 wiwr oY g7
aeeiy w1 fam g & w2w 33 Wi,
INEAN T 97 TIW 7T 357 11 ¥ & Forw
1T g WA W 7y Ad w7 v
R woA 2w § wfge s 920 w7 A
o< g 3fat & fedt 2o & o173 gfe
TEY OATTAT q®AT | WA WY TG HIFTT
aar aff 7 gF4T ¥ | TOFTT afe g
faard Tatd, @1 e Al
% TT ®IT $1Z ¥iw wfys arrg ¥
FATET HIC FTIAFTC F1 SreAGT XA AT
& Tawar § fr gt am ¥ wies ww
far g | AfET W g wCEIT W
GrT famat s7Ta 24T Ifzm, I341 e
T T R F9 e wETE IW A
waw T30 TE E, AfRT T wAT
FFTATAC T@AE AT T R A
mgam A fawar wifge, a8 @gam
A famar @ | W9 wTEIG © AtE
ag AP A2 T GATE AT A AT 4
g fasdr wafy vo wigdr & a wufa
gl g T

% g AT FF FL AW 6T
Tty wEMT | Wiw wE qedl A
o wfag F1 FwX A gE E, TR afa
FET FOFIT AT AW FL JrAAAE &
gagyma s e d vl A% A
JA AT | THF FAAET TA AU
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& wTRA iy dwz 91T § | ¥ wex AW
¥T IRTETOT 2T A0gAT § | 7w WHAW
72T 7T wAAfEl am mteA
TR Ay s F
a7 wgarE war faeat wfgy | @
na § f o o agy o A grfet
stz fior e wafr ww gw A
TR 7 9T I3maT 9 61T 3
THY FT AOEIT 7 ATAEA F WA §
avaey ¥ ¥ § A9 w7 9), ¥ g
& woq walY 71 a8 wivatew faen ar fa
W WITH! AETat I g1 IH wIRTET
F wfawrt o7 I faarrawr & w2t
s ¥ o e ¥ & g waw faeeft
1T g7 AosT 4 gl w3 | Al
i 9 FOHIC AT @Y AT v @mh
R I A dE s T g fe
gRTL otw &t Y &, we gw qaw ferd
GaT I 1 gl Ao F fav dar
zqldT

13 Hrs.

% ar7 qF A7 agdt @ 5 &=
o1 Y FAT 3 vEw! gwtw wfaws
S TSl w1 AT 7§, wfwe faeer @
Wt @A famar §, mwT ol qfawe
T wrT agl A & 1 "
Fga1 § f§ feemt w1 A1 q9Ta wfmm
farmrat =Tfgar

MR. SPEAKER: Shri Sitaram Kes-
ri—absent, Shri Mahida.

SHRI NARENDRA SINGH MAHI-
DA (Anand): Mr. Speaker, Sir, I
rise to support the Motion' of Thanks
moved by my hon, friend, Shri Chan-
dra Jeet Yaday on the President's
Address.

.

MR. SPEAKER: He may resume
his speech after lunch. We now ad-

journ for-lunch.
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13.01 hrs,
The Lok Sabha  adjourned for

Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.
{MR. DEPUTY-Si£AKER in the Chair]
MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd.

MR, DEPUTY-SPEAKER: Mr, Na-
rendra Singh Mahida to continue his
speech.

SHRI NARENDRA SINGH MAHI-
DA: The President's Address is not
supposed to make the crops  more
fruitful, nor the rains more regular,
nor will it make every one wealthier,
nor change the level] of our education.
It will not change the habits of mind
we have grown up with, nor create
any other miraculous changes in our
conditions. The President's Address
is a declaration of intent to live a
rertain kind of life and to act in a
certain kind of manner for desired
ends. By a mere declaration in the
President’s Address, we do not become
socialists, nor does it give us the way
to become more prosperous. All that
is required is sincere act of dedica-
tion; the Party in power, whichever
it may be, should show the way to
the nation that only dedication in
political life will ecarry us forward.
After dedication come actions and
actions should speak for the benefit
of our people; it is from that angle
that we have to consider the Presi-
dent's Address.

Now, I shall refer to certain issues.
T had been to East Africa recently
with some of our Members of Parlia-
ment. The issue there just now is
very much in our minds and many
of our members desire me to speak
something on this. I must confess, Sir,
that our Indian settlers went to East
Africa some decades back not to rule
but to serve and trade. They went

PHALGUNA 4, 1883 (S4KA)

Address (M) 3060

wilh intention to trade and with hard
labour and hard work they carned
money and they have improved the
standard of that country and their
own standard as well. And now, Sir,
in respect of Kenya, they are facing
a crisis. They were rightly advised
by our former High Commissioner
Shri Apa Saheb Pant in those circum-
stances then to accept the British
citizenship. Kenya became indepen-
deng thereafter. So did Uganda and
Tanzania and our people of Indian
origin there should adjust themselves
to the local conditions, And we had
rightly advised them to accept the
citizenship of thag country in which
they had prospered, It is for them,
for our settlers there, to accept our
advice or not. A majority of them held
British passport. They are at liberty
to live in the country or go to Eng-
land or any other place they want.
The policy of our Government is very
clear that we do not want to interfere
in the affairs of any other nation. And
in that respect our view must be
judged by all. But if the people of
Indian origin do not choose to remain
there and if at any time they desire.
to return to India then this country
welcomes al] those people az we have
done in the case of East Pakistan,
Burma, Ceylon. In respect of all
these people who have originated
from India and have settled some-
where else, India will never refuse
them asylum. My reference to these
people of Indian origin is to assure
them through you, Sir. and through
this House that India has always
been helpful. We have given asylum
to Dalai Lama from Tibet. We can-
not refuse admission te people from
our own country., who have gona else-
where, whether they come with wealth
or whether they come without wealth.
India. like a mother, shall never refuse
help to the people of Indian origin:
So, our stand is very clear. This has
been expressed in clear language in
this House. Hon. Members must Le
appreclative of our stand. Something
should be done for the people of
Indian origin in East Africa. But we
should not speak in such a way.
whereby we lose the sympathy of
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[Shri Narendra Singh Mahida.]

our people there; nor should we speak
in such terms where it may be con-
sidered that we are interfering with
the affairs of an independent country.

_Now, Sir, 1 will refer to some con-
ditions in Tanzania. Particularly in
Zanzibar some of our people had suf-
fered. The subject of Zanzibar is
a very delicate subject and Tanzania,
I understand, is doing its best to
bring round Zanzibar to its way of
thinking. There are some interesting
developments which I noted in Tan-
zania It is a fully socialist country.
And they have declared their policy
in the Arusha Declaration. I wil] only
just mention how Tanzania is deve-
loping. My hon. friends ir thiz House
should listen as to what their Gov-
ernment intend to do. It is a lesson for
all those who believe in a socialistic
way of life or a human way of life-
I mean what they are aiming at or
loing at present. It puts a restric-
tion on members of that TANU party.
A member of the party who Is in
office must be a peasant or worker
*and should in mo way be associated
with the practices of capitalism or
feudalism; no leader should hold
shares in any company; a leader
should not hold any directorship in
any privately owned enterprise, nor
should he receive two or mcre sala-
rles, nor should be own houses which
he rents out to others. These are
some of their objectives. [t is thelr
palicy and way of life. Those who
are dedicated to the progress of this
country should remember that this
country can only rise through a mixed
economy and through a sense of toler-
ance. No hard and fast line will do
s any good. India is ahead of Asian
and African countries. We have
twenty years of experience, These
East African countries are also learn-
ing from experience. I am merely
recounting what they are deing or
thinking about. I will not add any
comment on it. It is for them to
decide what is best for them. My
alm is to stress that I do not desire
any Interference of business in poli-
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tics. The famous CACO episode,
what they have done during the last
elections, is an example to all of us;
they had supported the Congress,
the Swatantra, the Jan Sangh and
other parties also. My objection is
to business houses exploiting political
situations. They should not make
MPs or prospective MPs fight like
cocks and watch over it.

I am glad that ghat organisation has
been wound up. In future, we should
ensure that our business houses do
not dabble in politics, they do not
exploit politica] situations, We MPs
may be very poor, but we do not
like interference from big business
“ouses in politics. In my public spee-
rhes also I have strongly resented
the intrusion of these business houses
in politics; they should not be al-
lowed to make political parties fight
among themselves and enjoy it. This
is most undesirable, I am sure our
MPs would also oppose such inter-
ference of big business in politics.

Politics is a work of dedication. It
is not a work of merely coming to
this House, and secure more licences
or more advantages. Those who come
to Parliament with the idea of taking
such advantage of their pasition,
such advantages gained will I am
sure, alone be responsible for their
iindoing, because ultimately the peo-
nle will find them out and reject
them. They will not accept those
who come here with bags of money
or through money, My plea to mem-
bers on this side as well as that gide
is: to reject the idea of big busi-
ness entering politics,

AN HON. MEMBER: What about
princes and privy purses?

SHRI NARENDRA SINGH MAHI-
PA: The princes and their privy
purses is not diseussed here. Because
I wear a turban, one should not be
misguided into thinking that I am a
Maharaja. I do not hold any brief for
the princes. Some of the princes, have
been most patrioiic. They have given
away their states which were in thair
possession for thousands of years, Let



3063 President's
their privy purses be reduced; I am
not against it. I am only speaking
for the common man. The days of
princes and big business have gone.
Let us talk from the common man’s
point of view. Let us talk of raising
the levels of our people, The only
way to do that is to work in a siocere
dedicated spirit, to whichever party
one may belong. I make this appeal
to all, even to my friends in the Swa-
tantra, Jan Sangh, PSP and SSP. Once
we are dedicated, once we adopt the
ways of nationaligm, all our small
quarrels and bickerings will pale into
insignificance.

Unfortunately, the present trend of
disintegration  disrespect shown fo
the national flag or national anthem,
which have been accepted since the
last twenty years, is very discouraging.
[ am sorry that in Gauhati or in some
other places the national flag had
been burnt. In future other parties
can come to power and they can
change the Constitution. They can do
what they like. Till then let us all
respect the national flag and the
national anthem which had been ac-
cepted. It will be the height of dis-
loyalty to our country and to gurselves
to burn the flag and the Constitution
and not to stand up when the national
anthem is sung. We are in a sad
plight.  Thirteen Governments have
fallen after the last general elections.
I am not one of those who are very
earger to see that Congress comes
back to power after each general
election. T would rather wish the
Congressmen to remember the idea of
setfless service. It is only because cf
selfless service that Congress has sur-
vived. Whether in power or not the
Congress is the same to me, It is
the sense of dedication and right
action that will help us to raise the
country. We have not come here to
utter useless and extravagant words
What we preach, we must also prac-
tise. Only then peopel listen to us.
My plea to Congressmen is: let us re-
dedicate ourselves truly, sincerelysand
selflessly to raise our country, with
the full understanding and tolerance
of all the parties.

3251 L.5.—8
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= qAOE qNER  (qEaRE) :
IJITqE AERA, WUfd ST A wed
afewan # 4g3 wgrrg A far
* #R wgew wfave & o fol §
JaFT Ieve fear § o g awer By
s OfF ¥ g F A IR
TN R AT Y g fed A #
o OER T & SR ¥ §9 qeAT
weEil & wiwa=m e 9 W=t wE
THT AEAG ATHTL 9T TS WO T
Piwim g f5 weroe A €9
sfedms #t Y Y &1 =0 ag aw
w1 werasg frew aar AR
faram afceR & oF ww W R AR
f e sfaww ¥ sfader ot Ia
faerfod St =7 61 07 57 T THER
T ZW AT § | TR g9 S
T T ¥ T F AW § | ag T wed
FY #WT 7 gaTw & | gg w1 fagen
A T | G TH TG TG |
Tt F € g Sl e & s
afedt F o F1 faa &, 9% T 31
@ & folr sem gF fgd 1| W
g oo @ & S @ o @
T 4T AT FI A UM OEAT o
T oW EEn ¥ g W A A
= 4 WX Wiy gw 99T 9 fr oy
@ T A q T W T wwr
g W AR & de & dew
firarz st ¥ ey g @ W ifer
g9 Art 7 wgew  sfie,  oF
aeei #fm @ fFgfe 4, frmee
zd s WA we fear a1 AR W@
Ffawm &t frasfa &1 g @& fem
a1 | w9 W At 9 fodd W e ¥
& ag safed 78t 2 <33 v gl wesmil
F WA 7T ST F g A4 gEET Wy
af= Wi IR E v o wgom ahmr
% St A g FN I 9 @ [ 9@
a e wm, wqwe qar wfas
W F O gEHEAT B UHE &
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[t Fwoa afew]
wTHTT 9T vy Ay | Afew Imgfe R wTfers 77 FaTe OF W gq_

g sl g Frowmms w@r
ok gafee gw &7 wwEE A wy
frawmandy c7t & 1 qw W @ e
W G 6 & A wE W] AT
¥ arin weer W g afrEe @
fam fet w1 ¥ qafg & aor %
QETT WTEATHT 1 @ FT WK ATZAH
gl ®1 B w1 faare 70 0}
o€ off afrardy fagrr amg #%F @
#a fawme @ fe 3 o o @ 7@ T
FARY Y Y ST |

ngrery wman ¥ owoAr faefor
@ gay et o gufonfsy fagm
1 =T @ e &1 s QAT
et o< fow foawt fagrr a6 €
Fa* Y fogra A9T 9 961 R §,
ag wEreg v W Ad fear WX
it fagra wgroe; 9T Ay fEar @,
7€ dqT o o Ag fem @ sad
i T wo fegra 7Amg § g o
QY Treat T = TE e g

o e i ag Y weAr wgatg e
T FHYIA & wfadea 1 qard g} qer
ot a%aT 1w gw frgw g
@ Ay wrw g e @t wHea faga
gu =A% sfadaal a1 gard gl wvav
w1 fiet wfte § wfagas ) fegfa
fawrfai #1 @1 gt &1 3 fasrfad g&
wea & forg o ngeager foard @t awdt
® ot ww gfee & a2 w37 97 Famrfoat
®Y TAHTC FT GFATE | T AT HYAT
A7 A & | W T H g ®E
uF waie §, el wer o g 5 S
st fagee g1 40, 3 fawf A
qate g gt € |

&~ @ weat w1 wEaw ¥ 1 gEfEg
T ¥eT ¥ IY FA ®CO AMEC )
agrasg faaw awr 9t faam afoeg
& wraw it fesfan # sdr W §
W & far dg T A dgT A A
¥ g1 omar ¢ s ag o frwfawt
ey F A ¥t daed ) 7 fadza
w1 9gaT g F 75 waw walw dedr
g1 T T A P AT I AR ITE
art # STFY geA-wwn 7 g, I
a%7 ¥ 08 ofqa vd=w & fF ag v
gfr & g guesi fawerd @i sa@
AT ® W FL

Tafay 4 & 4aT & W40 F@r
=rear g f& ag agra AT w1 WE
1 2% A1 a W gfrardr frana
HA T 5@ @wen 9 faaT i
wWaAd U Amg & fF oF w
g ¥ 0@ w R A e
=g, /W wWi darfas wdic
9T g F 1 FifAw FL

SHR] TENNETI VISWANATHAM
(Visakhapatnam): Mr. Deputy-Spea-
ker, Sir, thank you very much for
the time you were able to find for
me, Democracy is often said to be
government by discussion but now we
have government by indiscretion.
There are many examples which I
could quote, going-back through his-
tory of the last 20 Years. This
morning during the Question Hour
we heard a great deal about the prob-
lem arising out of Shri Sheikh Ab-
dullah, Now, that can be traced
to the indiscretion committed in 1947
In 1947. when Kashmir sent the ins=
trumnnt of accession without any eon-
ditions, some British gentleman stood
by the side of the Prime Minister and
said “Yes, in your broadcast perhaps.
wou can also say later you will ger



3067  President’s

the opinion of the People.” And im-
mediately the Prime Minister in hig
broadcast adds the words, Till today,
Wwe are suffering the result of that
indiscretion,

I need not go into severs things.
Last year, the last act of indiscretion
Was with regard to West Bengal. we
are seeing the results. [ think the
indiscretion was not stopped. Even
after the imposition of President’s rule
the same Governor is continua
ed, the same Governor who is mere-
ly a projection of the P. C. Ghosh
Ministry,

) _Worse than all these indiscre-
tions is the indiscretion committed by
this Government during the last ses-
s10n when they introduced the resolu-
tion along with the Official Languages
Bill.  When the Bil} was published,
those who insisted upon giving sta-
tutory recognition to Pandif Jawahar-
la]: Nehru's  assurance to the non-
Hindi speaking people were glad al-
though they found that it wag not
to their complete satisfaction, Yet, as
a compromise, they said outside and
on the floor of this House, that they
would accept it as 5 compromise,
Government took advantage of it;
80me powerful lobbying went on; the
names of two distinguished lady par-
liamentarians were associated with ft
and the resolution was amended
overnight. The result is what we
are now seeing. But the President
coolly says in his Address “The over-
riding objective of the Governments
language policy is to strengthen the
unity of the country. Ig it streng-
thening it?, All of us are anxious
that this country should stand united,
Some of us are old, We joined  the
fight for independence when we were
very young. We did not join this
fight to dlvide the country. I we
say there should be some re-thinking
on this question, why should anybody
say that we are for dividing the
ocountry? As long as they have sgot
that attitude, they .are taking steps
towards the division of the country.,
They must give up that attitude. We
fought for the independence of this
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entire country, In those days, we
used to say “Akhanda Bharat”. Un-
fortunately, in 1947, a bit of it was
taken out, but still we are for the
unity of the country.

The President says “I{ is Govern-
ment’s earnest hope that controver-
sies about language will now be ended.
How? They would have been ended
if there was not that resolution or at
least if it was not amended .vernight.
That was the whole trouble. Appeals
were made here, but then there was
an atmosphere of tension and passion,
hurling of all kinds of adjectives, etc.
Even now if we say, there must be
some re-thinking, an appeal is made
from the other side, ‘“Unity of the
country is above language. Yes, but
let those who say it show in action
that unity is greater than language,
instead of insisting, *“Heads I win;
tails you lose"”

The non-Hindi States are many.
After the next elections, the non-Hindi
States might get a majority and gon't
be sure that they will not thin:: rf:t
amending the language chapter of the
Constitution. Anything may happen
in this eountry by the most demo-
eratic and parliamentary method.
Therefore, let nobody think that be-
cause it is pronounced today that Hindi
is the official language, all thinking
should cease. I am glad the Prime
Minister was good enough =ome time
ago to announce that she would call
for a conference of all the Ileading
thinkers of this country from the non-
Hindi States also and see what could
be done about it. It is a right appro-
ach. I only suggest she should be
firm now. She was not firm at that
time during the last session. The resuit
was so much  shooting, unrest
and bloodshed all over the country.
It she Is irm now in her cpinfon, if
lobbying presures are not too much
upon her, T do believe that the unity
of the country will be a firm fact.

14.29 hrs.
[MR. SPEAKER in the Chair.]

Otherwise, there is no use blaming
always the south, particularly the
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%ri Tennetj Viswanatham)

DMK. The DMK is confuseq with
the DK. South India js only g ballast
for them and they do not know the
mg_raphy of South India and which
Parties are there. We are always ex-
pected 10 be camp followers. We are
willing to be camp followers, put Jet
it be a united country. Let it be a
country of union of hearts, not merely
a union by lip service,

Sir, some time ago I happened to
visit my home dowp Visakhapatnam
where there was trouble, All the
colleges are closed. The students are
on strike. The engineering college
students are om strike. The univer=
sity and college students are on strike.
Now they have gone one gtep further.
They have taken the cue from Shri
Annadurai, the Chief Minister of
Madras. What the students want now
is what Annadurai wants at Madras.

AN HON. MEMBER: That is very
good.

SHRI ANBAZHAGAN (Tiruchen-
gode): The people of Madras want it.

SHRI TENNETI VISWANATHAM:
It is all very good, no doubt, but why
does Government lead the people to
take to these extreme measures and
all the time talk about the unity of
India, allowing things as they gre do-
ing? Things should not be decided in
the streets, as they say, but they drive
people only to go in the streets to get
things decided. Therefore, my earnest
appeal to Government is that it is
time to do some re-thinking. 1 was
glad to hear—T heard it on the radio
this morning—that the President of
the Congress, Shri Nijalingppa, also
said that some re-thinking on this
question is necessary and this unequal
burden upon the non-Hindi-speaking
people should be removed. The And-
hra Pradesh Assembly passeq 5 re-
solution in which it was unequivocally
said that this burden upon the non-
Hindi Speaking people should be re-
moved. Then there i« Madras and
Kerala. The whole of the south is of
one way of thinking. Please treat
south as part of thic country. Sit
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across the table and decide. Do not
take the people for granted. Do not
take even Andhra Pradesh for granted
(Interruption). Shri Brahmananda
Reddy, the Chief Minister moved a
resolution in the Assembly in which
it was said, “Do this, otherwise we
will be obliged to follow some other
course.” What that course ould be no
one can foresee. As an old citizen of
this country I ghudder to think as 1e
what is going to happen if we do not
put this unity above other things and
give it a top priority. Therefore,
what I suggest is, on this question let
there be not only re-thinking. let
there be an earnest re-thinking.

There is one other point on which
I want to say and that is the Kuich
Agreement. It is unfortunate that
we lost a good bit of territory on this,
From the judgment given by the judge
chosen by us I find that our case is
very very strong indeed over the
bit of the Rann of Kutch which
we have lost. But there are
some people who say, therefore
do not accept the Award at a!l
Then, I believe, we lose not only
300 square miles there but we will
also lose our face in the international
sphere. Having accepted arbitration
in the agreement if we say now that
we shall not accept the Award because
we lost we cannot lift up our face
in the international sphere. It 's a
thing which is very important, (‘un-
sider this before geciding it. Already
the propaganda by Pakistan has al-
ways been in an advantageous position
over ours. Today, if we say that we
do not agree to the Award sutsiders
will say, “Here is India which makes
agreements and breaks them, which
says that she will accept the award
and then when it goes against her
says that she does not accept it." I am
one with those who say that we lost
a goods case. But it isour misfortune.
Havying been in courts of law T know
that sometimes we lose excellent cases.
Sometimes it happens like that in thiz
world. We leat Pakistan liself for re
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fault of ours. Qvernight we were told
the country was ready for partition.
Ag members of the AICC we were
not consulted. I think even mzmnbers
of the Working Committee were nut
first consulted. Gandhiji asked the
Prime Minister: “Are yau commit-
teg to partition?” When the Prime
Minister sald “Yes, in a way”, Gandhijl
replied: “In that case I cannot come
in your way”. We lost Pakistan it-
self. It is true I feel as sorely as
snybody else for this Joss here but
we should do nothing by which we
face in the International sphere. Let
me thank ytu for the few minutes
that you were able to give me.

SHRI §. KUNDU (Balasore): Sir,
before you ask the Prime Minister to
reply I want to raise a point of order
under rule 343, I want to refer to
two points. Firstly, while replying to
the debate, the Prime Minister should
not anticipate certain matters which
are pending before the House.

MR. SPEAKER : How does he anti-

cipate that the Prime Minister wrill
refer to them?

SHRI S. KUNDU : It is our experi-

ence. Because, in the Rajya sSabha
she referred to it.

MR. SPEAKER: Let
guided by what
other House.

us not be
transpired in the

SHRI S. KUNDU: Sir, you must
listen to me. I have another pont.
After the Prime Minister finishe; her
speech on the motion of thanks on
the Prisident's Address, voting should
not take place because it would pre-
judice the no-confidence motion, whi:h
is m very substantive one. 3o, first
of all, I Want an assurance from the
Prime Minister that she would not
make any refence to the Kutch A ward,
because she is precluded from doing
so under rule 343. You may kindly
see that rule. Sécondly, no voting
should be taken on this motion be-
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cause a motion of no-confidence,
which is a substantive motion, woaid
be coming in after two or three lays
when a yote would be taken, Sir,
you must give a ruling on this.

MR. SPEAKER:
what to say.

SHRI NATH PAI (Rajapur):
should bear this jn mind.

MR. SPEAKER: So far as the de-
mand that voting should not take
place is concerned, that is not possible,
because sp many other issues are also
mentioned here. Also, I cannot anti-
cipate what ghe would say.

SHRI S. KUNDU: Reference 1o
Kutch issue js strictly prohibited.

MR. SPEAKER: He may resume
his seat. Now, the Prime Minister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Mr. Speaker,
Sir, I think the hon. Member should
have been more alert earlier if he did
not want me to mention Kutch, he
should have seepn to it that gther hon.
Members also should not have men-
tioned it. I am here to reply to the
points raised by hon. Members. Even -
in the short time that I was sitting
here one hon. Member touched upon
this point, and T know many >thers
have also done so.

I do not know

She

There are 280 or so amendments
before the House. I am sure that W,
Members realise that it is hardly pos-
sible for me to touch upon all of
them or the very many points -vhich
have been raised. Therefore, I shall
have to confine myself to only some
which are the most important.

It is quite evident from the trend
of the debate that our friends oppo-
site have lost the gusto they had last
year. This is understandable because
whatever the year might have been
like for this governments, it has been
a year of disenchantment and dislllus--
ionment for our friends opposite and
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their collagues in the States. Hurried-
ly got together. United Fronts of all
kinds of parties, all manner of ideo-
logies, have crumbled one by one,
perhaps under the weight of their
unity. It is all right to fasten the
blame again and again on the Con-
gress Party, or on the Central Gov-
ernment, but the fact of the matter is
that this disenchantment is born out
of the inherent contradictions and
weaknesses of the patterns which were
evolved,

Today there are many grave issues
before the country, and many of these
have naturally been referred to
in the debate, But some of them how-
ever, serious and grave they seem just

-mow, and however heart-breaking
they are, are problems merely of the
moment. Despite all the cynicism
expressed by hon. Members opposite,
we are going to get over these pro-
blems.

Some of our friends have constantly
expressed synicism. They may be
interested to learn of the description
of a synicism given by an English
writer, Oscar Wilde. He said that a
cynic is “one who knows the price of
everything and the value of nothing.”

But there are some grave issues
_ which are not merely issues of the
moment,

SHR] HEM BARUA (Mangaldai) :
There are better quotations than from
Oscar Wilde.

SHRIMATI INDIRA GANDHI:
They involve our long-term interests;
they involve higher stakes and they
dea] with matters of lasting and abid-
ing importance. They involve the
question of the very survival of this
pation. Two of these issues are demo-
cracy and secularism. They are the
pﬂ.hnonwhlehwehavenu;htto
build our society, I firmly believe
that we must make them secure.
This security is not a party matier
por a matter which could be dealt
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with on a regional, local cr any kind
of a pertisan point of view. They
have to be dealt with on a higher
plane.

I was glad to find in many of the
spgec!m a really thoughtful note.
This is certainly more welcome than
the destructive anger which une some-
times finds in the utterances of hon.
Members opposite. There has been a
certain amount of passion also exhi-
bited on the question of national unity,
I myself share this passion and wel-
come it at a time when our young
people and even some old trouble-
makers are taking recourse to viol-
ence and perpetrate ugly events in
Gauhati, Meerut, Ranchi, Madras and
other parts of India.

As one Jooks at these events, one
naturally thinks of the basic and
fundamental issue which is before this
fourth Parliament, which is to main-
tain and strengthen the unity and
solidarity of India. My hon. friend
opposite, Shri Viswanatham, spoke at
some length on this subject and tried
to give the impression that by the
Language Bill or other acts we were
trying to weaken this unity. But such
talk can create misunderstanding, if
I may say so, because it is very easy
now to say that if this had not been
done, that would have happened. At
an earlier occasion we were being
told, “If you do not bring the Bill,
such-and-such a thing will happen.”

SHRI ANBAZHAGAN rose—

SHRMATI INDIRA GANDHI: I am
not yielding.

1 am a little wary of all these ifs
and buts which people think cf after
the event

SHRI RANGA (Srikakulam): Why
did you bring the Bill and the Resolu-
tion?

SHRIMATI - INDIRA GANDHI:
I shall come to that later.

It is for us to discharge this reson-
sibility of maintaining unity and not
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allowing the matter to be decided on
the streets. It is certa.l.nly the busi-
ness of those who are in charge, not
«only of the Government and officials,
not only of political parties but even
of non-political persons to see how
these matters can be kept away from
the streets, how these matters can be
discusseq and debated in the institu-
tions which have been set up for the
Ppurpose. It is for us to decide whe-
ther we believe in Parliament and the
parliamentary method or in mob rule,

It set exactly a year ago that the
€lection results were coming in and
they set the world wondering about
India’s stability. If there is stability
in India, it is not due to odd combi-
nations of Opposition parties but be-
cause the Centre is strong and stable
and fully capable of balancing the
instability of the States.... (Interrup-
tion). I had hoped that the opport=
unity to be in power and to bear res-
posibility would also give the opport-
unity to the Opposition parties to be
more responsible. But our hopes have,
unfortunately, been belied. I am
one of the people who had welcomed
these different governments and had
sincerely hoped that the opportunity
which our democracy gives even to
smaller parties to come into power
would have been better utilised.
‘What did we find? I am saying this
in sorrow—these parties set about
furthering their own ends and did not
hesitate to work against their own
colleagues in the wvarious govern-
ments. For some parties, it has be-
come a pastime to make the Centre
a kind of bogey-man for all their
failures. I must say that I do not
think anybody in this country is taken
in by this posture. I hope that the
second year after the General Elec-
tions will see greater stability in the
States. We must now make up for
lost time ®nd we have to regain the
tempo which two years of drought
and two wars have interrupted in the
development of our country,

L]
Thig year, nature,have been kinder
1o us. But, at the same time, we must
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not forget or ignore the human effort
which countless farmers, scientists
and officials have combined to put in
to give us a good harvest this year.
We want this record harvest to be
followed by many others. In science,
there is a saying that miracles occur
only when the scientist works hard
enough for them, If the House will
allow me a few minutes. 1 may tell
a story which I heard some years ago
visiting a farming community in
America. It is about a Negro who
was utterly destitute, living on the
charity of the village. There happen-
ed to be a very tiny plot of land which
was regarded as useless. So, the vil-
lage people said, “Why not give it to
him? Ewven if he cannot grow any-
thing, it wil] give him something to
do.” ‘This poor man laboured day
and night and managed to take out all
the thorny weeds and all the rocks
and other things here and there and
even managed to grow something on
the plot of land, Later when the
village priest passed by, he remarked,
“John, that is a fine bit of work which
God and you have done together.”
John thought for 3 minute and said,
“Perhaps, you are right, Sir. But you
should have seen this plot of land
when God alone was in charge!”

Sir, no nation, not even the most
affluent nation, is without its ups and
downs. Np country is free from pro-
blems. In fact as I have said so many
times, I believe, that problems in a
way determine the strength and the
stability of a mnation, One of our
gravest problems is the problem of
food. The Minister of Food and Agri-
culture has already spoken on the food
situation. [ think, Bihar has tested
the mettle and proved the capacity
of our wonderful people. Even in
the midst of our grave difficulties,
all kinds of programmes were pushed
through there and elsewhere. I should
like to emphasize that we are not
slackening our efforts either «n the
production front or on the procure-
ment front. We are installing 2 lakh
pump sets and digging 32,000 tube-
wells, to mention only two items. In
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the coming year, we shall provide 17
lakh tonnes of fertiliser as compared
to 13 lakh tonnes this year. Our effort
is to ensure that the spurt in agricul-
ture should spread to other flelds also.
Some of our new trade agreements
are expected to help us to overcome
the pig slack in engineering industries.
I am sorry to say that some Members
are annoyed even about the ecomomic
agreements with the Soviet Union.

The Budget will soon be presented
to you. This morning my colleage,
the Deputy Prime Minister, has plac-
ed before us a detailed economic sur-
vey which we will have occasion to
discuss. Therefore, I need not go
into the details of this matter. But
the one thing that is rightly distres-
sing to us all and is engaging our
minds is the problem of unemploy-
ment, specially among our young
people and our young engineers. The
President's Address defineg this pro-
blem, with clarity and frakness, It
has also put the solution in the right
perspective, by linking it to the growth
of the economy as a whole at a rate
and level which would absorb our
growing population and its growing
expectations. As economic activity
picks up, the economic situation should
also improve. But let us keep our
eyes on the long-term perspective.
Ultimately, it is better to have a suffi-
cient number of engineers and tech-
nicians, rather than to be starved for
them. Capital and equipment can be
found, but talent is more difficult to
have, trained personnel are more di-
ficult to find to run our industry.

Hon. members have referred to the
public sector. We fully share their
concern and we are ourselves anxious
and are taking every possible step to
see that the public sector attains the
maximum efficiency and the maximum
success as soon as possible.

AN. HON, MEMBER: It has already
attained.

FEBRUARY 23, 1968

Address (M) 3078

SHRIMATI INDIRA GANDHI:
Many projects have. But one thing
you must also understand. It is very
easy for people to ask, why is the
public sector not giving profit. The
answer is simple. It is because it is
busy building a base; you cannot get
profit out of certain basic industries
immediately. But certainly where
there is inefficiency, where there are
other such grounds which will create
losses, those problems should be look-
ed into and are being looked into,

The Report of the Administrative
Reforms Commission has been entrus-
ted to a Committee of the Cabinet
and Government’'s decisions 'will be-
placed before this House this very
Session, I hope very soon. [ see the
Chairman nodding his head,

Inevitably, this debate, Sir, has
drawn out familiar arguments and
counter-arguments on economic poli-
cies and programmes, and the solu-
tions are not only varying but, in
many instances, contradictory. I can
only make our own stand clear and
say what we on this side of the House
stand for. In the last two decades,
we have put our faith in the process
of planned development and, T think,
this faith has been fully vindicated.
But for the work put in this sphere,
it would not have been possible for
this nation to have overcome the
major challenges which were posed in
the last few years by repeated ex-
ternal aggression as well as by severe
and unprecedented economic pro-
blems. I firmly bLelieve that there is
no other alternative possible despite
the many passing difficulties that we
face. I do not want to go into this
matter in detail. I have, on earlier
occasions, explained the steps taken
for the formulation of the revised-
Fourth Plan and the work done on
the annual plan in the intervening
perjod.

It is indeed surprising that my hon.
friend opposite, Prof. Ranga is =11
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harping on a plan holiday, especially
since the very captains of industry on
whose pehalf his party speaks are
urging the Govesnment to increase
their investment. There can be no
holiday for this nation—not so long
as this party is in charge of the Gov-
ernment of this country, not so long
as their are hungry millions seeking
social justice.

Our objective, Sir, is to rapidly
promote economic development and
increase the wealth of the nation, to
promote greater economic and social
equality, greater equality of opport-
unity.

One of the prolems which makes
us sad is our inability to do more for
the Scheduled Castes and Tribes and
also our landless labour. But I would
like to make clear that I am fully con-
scioug of the gaps in these program-
mes, and that much more needs to be
done. We are trying to fill in those
gaps. However, at the same time, I
think, the House is aware that it is
the Congress party which took up this
programme initially and it is the
Congress party which is now taking
it up and trying to push it forward.
In the same way, I must express my
concern for all the minorities of
India. Here again we are deeply
conscious of all that we owe them.
‘We are constantly Jooking at this pro-
blem and are in touch with people
from many organisations both other
political parties and non-political
organisations, to see what can be done
to deal with it, and with the commu-
nal tension which rears its ugly head
from time to time.

I had not really wanted to speak on
language on this occasion, Sir, but
many hon. Members have touched
upon it. One of the last speakers, the
hon. Member, Shri Viswanatham used
a word, saying that I should be “firm’
and suggested that I wag not firm on
the last occasion. Now, you see, in
launguage, as in many other mgatters
each person interprets words or at-
titudes from his own point of view.
If 1 agree with Shri Viswanatham,
whatever I do, he will consider me
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to be firm. But if I agree with some
other person, he wiil think I am not
being firm and that I am giving way
to him. If I listen to Shri Viswa-
natham, them the other person will
feel that I am not firm because I am
not listening to him. It is very di-
fficult to know what exactly the word
‘irm’ means. [ think, Sir, that I
have been very firm on the basic issue,
and we must understand what the
basic issue was. The basic issue was
to see that certain assurances which
had been givin to the non-Hindi
speaking people by my father and
Shri Lal Bahadur Shastrj should be
honoured. That is why it was im-
portant to bring this Language Bill
here and that is what we did. Now,
it is true that when it came to the
House the Hindi-speaking people felt
that it was going to create a difficult
situation for them. So, what did we
do? We did not change any basic
thing in the Act. We did not take
any position which would take away
or lessen the  assurance which was
given tp the non-Hindj speaking peo-
ple. What we did was merely to add
to the burden of whom? Not of the
non-Hindi speaking people, but of the
Central Secretariat officials, in that
they have now to provide translations:
not only from Hindj into English, but
alsp English into Hindi. This was
the one thing that took place. It was
made very clear by the Home Minis-
ter here in this House that this bur-
den would be no ug and pot on the.
those who do not wish to use Hindi.

SHRI G. VISWANATHAN
diwash): The Home Minister defi-
nitely stated in this House, He said
in this House that the burden willl be
on non-Hindi speaking people. 1t was
said in this House,

(Wan-

SHRI S. KANDAPPAN (Mettur):
On a point of order. She just now
said that the Home Minister did not
say that there would be an wunequa)
burden on the non-Hindi speaking
people.

SHRI G. VISWANATHAN: Shri
Chavan is here. (Interruptions).
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15 hrs,

SHRI 5. KANDAPPAN: This 1s
very relevant,

MR. SPEAKER: The hon. Members
have had their say.

SHRI S. KANDAPPAN: What the
Home Minister said on record, that
that thi si; an unequal burden. But
she says he has not saig that

SHRIMATI INDIRA GANDHI: 1
did not say that. I saying what
the fact is.

Now, it is true that there will be
a burden on everybody. I happen
to come from a Hindi-speaking area

(Interruptions). Let Prof. Ranga
please listen to me.
SHRI RANGA: Did he not say so?

SHRIMATI INDIRA GANDHI: 1
was sitting in the House when the
Home  Minister was speaking. I
remember perfectly what he said

SHRI G. VISHWANATHAN: You
‘have forgotten the whole thing.

SHRIMATI INDIRA GANDHI:
Naturally, when a new step is taken,
it imposes a burden. It imposes a
burden on those who have tg learn
& new language. But those hon. Mem-
bers who come from the non-Hindi
States perhaps do not realise that the
burden of learning Hindi is only
slightly lesser on most people who
live in the Hindi-speaking States. I
can say for myself that the language
that is now spoken here is for me au
entirely now language, and I have
had to learn 1t a new.

SHRI S. KANDAPPAN: It is a
childish argument.
SHRI HANUMANTHAIYA (Banga-

lore): He gught to be more dignified.

SHRI S. KANDAPPAN: The Prime
Minister just claim that this is a
burden for the Hindi people. what
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does she mean? This is an impossible
position (Interruptions).

MR. SPEAKER: Let the Prime
Minister have her say.

AN HON. MEMBER: He must
behave properly.

MR. SPEAKER: May I tell hon.
Members that all of them have had

their say?
AN HON. MEMBER: Not all.
MR. SPEAKER: Of course, not all.

SHRI S. KANDAPPAN: We can
appreciate that she is Hindi-speaking,
but not this kind of argument.

SHRI ANBAZHAGAN: She should
be reasonable.

SHR] S. KANDAPPAN: This kind
of statement should not be made on
the floor of the House.

MR. SPEAKER: She is Prime Mi-
nister of the country. You may mnot
agree with her, not all of you. I do
not expect that. In a democracy,
cent per cent agreement will not be
there. But still I am sure you can
all give her a patient hearing.

SHRI S. KANDAPPAN: Not this
kind of reasoning.

SHRIMATI INDIRA GANDHI:
Obviously, those hon. Members do not
know the languages that are spoken
in the north or the great diversity
which we have within this area. Any-
way, if they object to this remark, I
do mot want to make it. But it does
not change the facts. If you object,
it does not change the facts.

SHRI RANGA: It is certainly your
language, not ours.

SHRIMATI INDIRA GANDHI:
Any new step does impose g burden
on somebody or the other. What
the Home Minister said was that the
burden would be a little more on
the non-Hindi-speaking people. He
had daid that, but he added that
whatever this difficulty, we would
discuss it and we would find ways
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of minismising it It was necessary
for us to sit and talk and see what

were the difficulties of the people of

the different States as well as the

difficulties of the administrators, He
did say that also, '

Therefore, from the beginning we
did not say that we had closed 11inds
or that we were not going to do any-
thing about the matter, but we said
that we are quite willing and anxious
to discuss this matter. I cepeated it
yesterday in the other House, as my
hon. friend, Shri Viswanatham, men-
tioned just now. I think this ques-
tion is still exciting tog much passion
and emotion to speak more sbeut it
now. Therefore, I am sorry I initiat-
ed It I think the least that is said
about it from now until tempers calm
down, the better it is; then we may
all be in a better position to sit toge-
ther and to discuss it and try of find
a way out which will strengthen the
unity of the country and facilitate
communication not only between all
of us who have had the privilege of
a higher education but even amongst
those who have pot had that privi-
lege. The time has now come when
we should give them also this equality
of opportunity and lessen this class
distinction which has grown through
language-

My hon, friends, Prof. Ranga and
Shri C. C. Desai, have advised me
to quit. I thank them for the advice.
Prof, Rang; gave the same advice, as
many older members of this House
will remember, both to my father
and to Shri Lal Bahadur Shastri,
I am glad to be in good company.
The hon. Member, Prof. Ranga, has
been a true nationalist But what
can ] say about the other hon. Mem-
ber? He has held high positions in
Government. He has been in the
Indian ,Civil Service. He has been
in the Indian Civil Service at a time
when the rest of us were in prison,
when some of our colleagues were
shit and others were being hanged..
{Interruptioms.) Thereafter, * he
astablished himself jn business.
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SHRI NATH PAI: Your father
made him the High Commissiiner in
a foreign mission. "You pampered
them and you rewarded them, You
depended upon them and you con-
tinue to depend upon....(Interrup.
tions.)

fFaT g4 gt s amr o ?

SHRIMATI INDIRA GANDHI:
After having been in office for a
long time, he has chosen to enter
politics now . . .. (Interruptions.)

wi e wig : wgema fadar &1
foq T qamar ?

SHRIMATI INDIRA GANDHI: It
is very amusing to see the hon.
Members opposite. They feel that
they can say anything they like but
if we say the smallest thing, you see
the anger ip their faces, What does
it show? It is only when you have
no argument that you show anger
like this. One Member said that I
made a childish =emark when 1 said
that there were many dialects in the
North. But it is not childish for Mr.
Nath Pai to say that my speeches
are written by the officials! I should
like him to come and see whether
they write my speeches....(Inter-
ruptions.) It is upto them to make
any kind of remarks they like....
(Interruptions.) I am not angry. 1
have to ghout like this only because
they are shouting. Anyway, it is
only we who have passed through
the ordeal of sacrifice who know
better where the shoe pinches and
how to conduct our affairs and
evolve policies and programmes cal-
culated to promote the interests of
our country. It is presumptuous on
the part of the people who have not
gone through this, who have no idea
of the hardships of people who live
in the villages or what sacrifices are
our poor people forced to make, to
tender us advice....(Interruptions.)
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SHRI RANGA: Is it not presump-
tuoud on their part to talk in this
manner? Is this not the most irres-
ponsible manner to talk? What
does she think of this House? They
are here by contesting elections, by
getting the votes of the people. She
is a baby compafed to these people.
Does it lie in her mouth to speak in
this irresponsible manner? Nobody
else is childish.... (Interruptions.)
Go to another subject.

SHRIMATI INDIRA GANDHI: 1
shall go to gnother subject only
when I want to do so.

SHRI RANGA:
such irresponsible
yOUr own services.

Do not talk in
manner about

SHRIMATI INDIRA GANDHI: Is
it not being irresponsible for hon.
Members to ask us to resign on
every single question?

SHRI RANGA: You ought not to
talk in this irresponsible manner.

SHRIMATI INDIRA GANDHI: I
was only referring to Prof. Ranga's
remarks which he makes on this
issue. It is not for them to say who
should bei our leader. That state-
ment was equally irresponsible if
my remark is considered irresponsi-

,,,,,, (Interruptions.)

SHRI RANGA: Your Government
depends upon their advice.

SHRIMATI INDIRA GANDHI: The
ICS people are welcome to give
advice in matters in which they
have been trained. They have not
been trained in the political schoul of
service and sacrifice.

SHRI J. MOHAMMED IMAM
(Chitradurga): Sir, on a point of
erder.

SOME HON. MEMBERS : Sit down.

MR. SPEAKER : The Prime Minis-
ter is not yielding. Please sit down.
(Interruption).

SOME HON. MEMBERS: Let the
Prime Minister sit down.
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MR. SPEAKER: Order, order. Let

us hear the point of order raised

by the hon. Member and let us Lear

t!:e Prime Minister. I feel I am
helpless now!
BHRI J. MOHAMMED IMAM: I

bave listened to the speech of the
Prime Minister; I would like to sub-
mit that it is expected of the Prime
Minister to show all courtesy to the
Members who might have opposed
the policy of the Government and
her policy. But I regret very much
that she has cast aspersion on the
Members of the Opposition. Firstly,
she says that the Members of the
Oppostion have never lived in any
village.

MR. SPEAKER: This is not a point
of order. You are commenting on
her speech.

AN HON. MEMBER: It is a point
of disorder.

MR. SPEAKER: That is not polnt
of order. You are making a speech.
Please resume your seat, May I
appeal to both sections of the HouseT

SHRI J. MOHAMMED TMAM: She
cast aspersions on the Members of
the Opposition; and secondly, she
said that ICS officers were nat train-
ed in the political school of service
and sacrifice

MR. SPEAKER: Order, order.
After all, we have had five days"
discussion; not one or two daysa.

AN HON. MEMBER: She was
angry.
MR. SPEAKER: Angry in the

sense that, when interruptions were
there on both sides, there is beund
to be a little loss of temper. After
all, when you interrupt and do all
that, naturally she is also—(Interrup-
tion.)

SHRI HEM BAROA: Sir, do not
try to defend the Prime Minister's

anger: She is very angry. (Inter-
ruption). .
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MR. SPEAKER: 1 appeal to both
sides of the House, Let ys hear the
Prime Ministers reply You have =o
many opportunities in this House
when you can raise the points

through so many motions later on,

it you do not agree with them, You
have the rihgt later on to move so
many motions; the no-confidence
motion is also coming. So many

er motions are coming. You have
the right to say something, Will you
all kindly listen now to the Prime
Minister?

SHRI D. N. PATODIA (Jalore):
Can the Prime Minister speak some-
thing which goes against the funda-
mental right of a citizen?

MR. SPEAKER: Order,
Now, please sit down.

SHRI D. N. PATODIA: Can the
Prime Minister say that on ICS offi-
cer is not trained to take any gction

in politics? Is she permitted to say
s0?

order.

MR. SPEAKER: She did pot say
that.

SHRI D. N. PATODIA: She did say.
1 request that those words should
be expunged,

MR. SPEAKER: She did not say
‘that nobody can take action. She
only said he has not gone through
+this mill of political suffering and all
that, She did not say that ICS men
cannot do that. (Interruption).

SHRI C. C. DESAI (Sabar-
kantha): In so far as election 1is
concerned, T fought the elections in
villages on principles and not on
names, (Interruption).

MR. SPEAKER: Now, let me
appeal, for Heaven's sake, do not
make any more interruptions.

SHRIMATI INDIRA GANDII: I
welcome the point which the hon.
Member has ma just now, about
courtesy being shown to all Mem-
‘bers, and I only hope that he will
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see to this aspect from the side od

the Opposition on other oceasions
also.

Now, turning to External Affairs
there was hardly afy new point
raised; the usual points were there
on Viet Nam and West Asia, and
there is not much to aayouthu
as this opportunity js Eiven to us
time and again. Tht conflict in
Viet Nam and its escalation is some-
thing that saddens us very greatly,
and it is of great concern to us, What
happens in South-East Asia is of very
great concern to us in India. We
have always maintained that the so-
lution cannot be a military one and
later events have proved the rightness
of our assessment. Today our wview
is shared by @ growing number of
nations. We still maintain, as we said
many months ago, that the first step
should be the stoppage of the bomb-
ing of North Vietnam and that this
would lead to other steps which could
take the conflict from the bmttlefieid
on to the conference table.

There were references here to
West Asia. Here again, we have
always stood for the principle that
no party should be allowed to keep
the fruits of aggression and that
every country should be able to live
in peace and security.

SHRI KANWAR LAL GUPTA:
(Delhi Sadar): What about Pakis-
tan?

SHRIMATI INDIRA  GANDHI:
Regarding Pakistan and China, the
President in his Address has stated
our stand....

SHRI HEM BARUA: What about
China enjoying the fruits of aggres-
sion in Ladakh?

SHRIMATI INDIRA GANDHI: I
do not think I have anything to add
at this moment about either Pakis-
tan or China.

Some hon. members have refer-
reg in their amendments and other-
wise to the new gituation in the
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Indian Ocean area. We maintain a
close and careful watch over the
political and other developments in
this area and have noted the inten-
tion of the British Government to
withdraw militarily from there in
the near future. Our relations with
all these countries of South-and
South-East Asia are very friendly
and cordial and continue to grow
satisfactorily. We feel that the secu-
rity of these countries can best be
ensured not through military alliances
but by the strength of their national
economies and by their political stabi-
lity.

One hon, member said that I
should not say anything ebout the
Kutch Award. But as I mentioned
at the beginning of my speech, I
feel that this ommission would be
comspicuous.

SHRI S. KUNDU: On a poirnt of
order, Sir.

MR. SPEAKER: When Mr, Viswa-
nathan "and other members were
speaking about the Kutch Agreement,
you were there and you did not raise
any point of order. I have given
my ruling.

SHRI S. KUNDU: With all respect
to the Chair, I submit that no point
of order was raised at that iime,
Now I am raising it. Rule 343 says:

“No member shall anticipate
the discussion of any subject of
which notice has been given,
provided that in determining
whether a discussion is out of
order on the ground of anticipa-
tion, regard shall be had by the
Speaker to the probability of the
matter anticipated being brought
before the House within a
reasonable time.”

Within 3 days, on Tuesday next
the no-confidence motion is coming
wp. There are several earlier rul-
ings also. Shall I refer to them?

MR. SPEAKER: Not necessary.

FEBRUARY 23, 1968

Address (M) 3090
) SHRI S. KUNDU: The only thing
is, she is not to read her prepared
text on this.

SHRI K. NARAYANA RAO (Bob-
bili): May I make a submission?

MR. SPEAKER: No-submission. I
do pot want any reply to that point

of order, unless you have a point of
order,

SHRI K. NARAYANA RAO: My
point of order is....

MR. SPEAKER: That he cannot
raise a point of order? (Interrup-
tions).

SHRI G. VISWANATHAN: Mr.
Kundu's point of order has not been
disposed of yet. (Interruptions).

MR. SPEAKER: There is no point
of order. On what issue your point of
order -is I am not able to understand.
He may kindly resume his seat.

When the no-confidence motion was
admitted I had mentioned that it was
a single-line motion. Now the Prime
Minister is speaking under Rule 20
which says:

“The Prime Minister or any
other Minister, whether he has
previously taken part in the dis-
cussion or not, shall on behalf of
the Government have a general
right of explaining the position of
the Government at the end of the

If all the hon. Members of all parties
had a right to speak about this, she
has also @ right and she can explain
the position.

SHRI S. KUNDU: Sir, you have
given your ruling and we accept it
But your predecessor has also given
some rulings on this. )

MR. SPEAKER: I do not want any
further explanation.

SHRUMATI INDIRA GANDHI: Sir,
1 would have very .nuch liked to ob-
lige the hon. Member and agree to
his request had this not been such an
important matter and had we not to
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walt for three full days before the
House meets again, Then ] will be re-
plying only on the 28th, Therefore . .

SHRI S. KUNDU: I am only saying

that it will prejudice the dim:ssion-.‘

(Interruptions).

SHRIMATI INDIRA GANDHI: Sir,
gince I made my statement in the
House on this subject, the introductory
and concluding chapters of the Award
have been received.

With your permission, Sir, I lay on
the Table, of the House a set of these
documents.* Copies of these are
. under print and ag soon as they are

ready, perhaps by Sunday or at the
latest by Monday, they will be made
wvailable to the Lok Sabha Secretariat
tor hon. Members who are interested.

We are closely examining the
Award. But in the meantime, since
some anxiety has been expressed
sbout the position relating to certain
points, I should l!ike to share with the
‘House the information that the Award
has determined that Point 84, Sardar
Post, Biar Bet, Karim Shahi, Bavarla
Bet, Sarf-Bela Bet, Vighokot, (Gainda
Bet, and the entire Nara Bet Chain,
lie on the Indian side of the border.
A marginal area to the south of
Rahimki Bazar, including Pirel Valn
Kun and Kanjar Kot, and Dhara
Banni and Chhad Bet are determined
to lie on the Pakistan side of the
border.
st ue forad ;g7 fofr ®) Far
3

SHRIMATI INDIRA GANDHI: As
I have said earlier, as soon as the
examination is complete, a further
statement will be made. We shall na-
turally hodour our commitments. I
teel it would be a sad day if we fail
to meet an international commitment.

oft wyy fewm : agT w9q I9@ ¥
i i . )
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SHRIMATI INDIRA GANDHI: Sir,
1 would like to repeat the point with
which I started. It is the question of
violence on the streets angd the feeling
of parochalism. This is a mational
problem. I fail to understand how it
is that 3 handful of people can create
%0 much trouble even when a majority
are not with them on some of these
occasiong and on some of these issues.
Hou can & small minority (errorise
a larger majority into either just
tolerating them or encouraging them?
It obviously shows that there 15 a
great need to mobilise the entire com-
munity against these actg of violence
and against the tyranny of the mino-
rity and this is where political and
non-political citizens of this country
should also take a hand and help to
control such activities. Ag far as the
wverage citizen is concerned, it is not
right for him to say that he is not
concerned, It is something with which
he is very much concerned, because
it affects not only hic daily life but
the future of his children.

In this connection, I should like to
say a word about the various senas
which are cropping up all over the
place. 1 cannot understand what
battles these senas are going to fight.
As T see the Indian situation, there
is only one battle to fight and that is
the battle against poverty. And it
requires only one sena and that is the
sena of a united, determined Indian
people. I was greatly heartened to
hear one or two voices from the other
side—Acharyaji's and hon'ble mem-
ber, Shri Vajayee's recognising this.
Since Shri Vajpayee is the leader of
@ party, if he feels this way, I am
sure he will exercise his influence to
see that op these national problems
we can work together.

o} WATATT TR | WEAE AL
7 fites wem fe g 557§ gerer
o & grew § ST ES T E, W

*FPlaced in Library, See No. LT-210| 68.
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SHRI M. L. SONDHI (New Delni);

If you want to get some more terri-

tory, you will get our co-operation,
but not for the loss of territory.

SHRIMATI INDIRA GANDHI: I

was talking about the communal situa.’

lion and the violence that goes about
tlue to comunal tension. I think these
lwe issues which deserve to be placed
wbove party, region, caste and creed.
As I said earlier on, and as Shri Nath
Pai said the other day—I am saying
this only to attract his attention to
this side—we should be Indians first
and Indians last. 1 ask the same
question, 1 repeat the question which
Acharyaji put to us: ure we likely to
secure this objective if the opposition
always adopts a negative and oppos-
ing role, regardless of the issues be-
“fire us?

AN HON., MEMBER: What about
*u?
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SHRIMATI INDIRA GANDHI :
'nnn_h clear e\ndenna thet we are

after years of consideration and deli-
beration. They are in accord with
modern trends. But the difficulties in
solving these problems have not been
mitigated by the opposition but, I
am sorTy to say, they have been in-
creased. However, jt is still not too
late for us to get together to evolve
methods of working together on cer-
tain issues which can be recognised
or identifieq as national issues, As
the President said, on our part, we
shall continue to work for such u
national co-operative approach to-
ward the major national problems.
Indeed, we shall welcome every effort
towards a united and determined
effort by this nation to solve these
problems and to march ahead and I
am convinced that it shall do so.

MR. SPEAKER: Before I put the
motion to the vote, I have to dispose
of the amendments. I will put sepa-
rately those amendments which ware
pressed,

1 shall first put amendments Nos. 30
and 31 moved by Shri Nayanar to the
vote of the House.

Amendments Nos. 30 ang 31 were put
und nepatived.

MR. SPEAKER: I now put Amend-
ment No. 80 moved by Shri Kanwarlal
Gupta to the vote of the House.

The question is:
“That at the end of the motion,
the fol'owing e udded, name'y:—

“but regret that there is no
ntention, in the Address of tns
need for abolition of food zomes
in country.” (80).
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The Lok Sabha divided:

Division No. 2] [15.44 hrs.
AYES
Amat, Shri D, Limaye, Shri Madhu Santosham, Dr. M.
Amin, Shri R. K. Lobo Prabhu, Shri Sharda Nand, Shri
Bansh Narain Singh. Majhi, Shri M. Sharma, Shri Beni-
Shri Mohamed Imam, Shri J. Shanker '

Basi, Shri 8. 8.

Brij Bhushan Lal, Shri
Deb, Shri D. N.

Deo, Shri K. P. Singh
Deo, Shri P. K.

Deo, Shri R. R. Singh
Gowd, Shri Gadilingana
Gowder, Shri Nanja
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
.} Khan, Shri Zulfiquar All
Koushik, Skri K. M.
Kushwah, Shri Y. 8.

Achal Singh, Shri
Ahirwar, Shri Nathu
Ram
Ahmed, Shri F. A.
Ankineedu, Shri
Arumugam, Shri R. S.
Babunath Singh, Shri
Bajpai, Shri
Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Bhagat, Shri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash
Singh, Shri
Bharat Singh, Shri
Bhola Nath, Shri
Bohra, Shri Onkarlal
Butta Singh, Shri
Chanda, Shri Anil K
Chanda, Shrimati
Jyotsna
Chatterji, Shri
Krishna Kumari
Chaturvedi, Shri R. L.
Chaudhary, Shri
Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.*
Dalbir Singh, Shri
Das, Shri N. T.
Dasappa, Shri Tulsidas
3261 L8 —9

Muthusami, Shri C.

Naik, Shri G. C.

Naik, Shri R, V.

Nayar, Shrimatl
Shakuntala

Patel, Shri J. H.

Patodia, Shri D, N.

Puri, Dr. Surya Prakash

Ramamoorthy, Shri S. P.

Ramji Ram, Shri

Ranga, Shri

Ranjit Singh, Shri

Ray, Shri Rabi

NOES

Dass, Shri C.
Deoghare, Shri N. R.
Desai, Shri Morarji
Dhillon, Shri G. S.
Dinesh Shingh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganeh, Shri K. R,
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Girja Kumari,

Shrimati
Harl Krishna, Shri
Harzarika, Shri J. N.
Hem Raj, Shri
Jadhav, Shri

Tulshidas
Karan Singh, Dr.
Kasture, Shri A. S.
Kedaria, Shri C. M.
Khan, Shri M. A.
Khanna, Shri P. K.
Kinder Lal, Shri
Krishnan, Shri G, Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Laskar,»Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram

Chand

Sharma, Shri Ram
Avtar

Shastri, Shri Raghuvir

Singh

Shastri, Shri Shiv
Kumar

Singh, Shri J. B.

Sondhi, Shri M. L.

Sreedharan, Shri A.

Tapuriah, Shri 8. K.

Viswanatham, Shri
Tenneti

Xavier, Shri 8.

Maharaj Singh, Shri
Malhotra, Shri Inder J.
Masuriya Din, Shri
Mehta, Shri Asoka
Minimata Agam Dass
Guru, Shrimati
Mirza, Shri Bakar Al
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mondal, Shri Jugal
Mukerjee, Shrimati
Sharda
Naghnoor, Shri M. N..
Nahata, Shri Amrit
Pandey, Shri K. N,
Panijgrahi, Shri
Chintamani
Pant, Shri K. C.
Parmar, ShriBhaljibhai
Pratap Singh, Shri
Parthasarathy, Shri
Patil, Shri Anantrao

- Patil, Shri Deorao

Poonacha, Shri C. M.

Qureshi, Shri Mohd.
Shaffl

Radhabai, Shrimati B.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajani Gandha, Kumari

Rajasekharan, Shri

Ram, Shri T.

Ram Dhan, Shri

Rem Dhani Das, Shri

Ram Subhag Singh, Dr.
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Ham Swarup, Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K.
Narayana

Rao, Shri J.
Ramapathi

Rao, Shri Thirumala

Rao, Dr.V. K. R. V.

Reddi, Shri G. S.

Reddy, Shri P.
Antony

Reddy, Shri R. D.

Reddy, Shri Surendar

Rohatgi, Shrimati

Sushila

Roy, Shri Bishwa-
nath

Sadhu Ram, Shri
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Saigal, Shri A.S.
Salve, Shri N. K.P.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam,
Shrimati
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri
Sheopujan
Sheo Narain, Shri
Sheth, Shri T. M.
Shiv Chandika
Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya
Charan
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Siddheshwar Prasad,
Shri

Sinha, Shri Satym
Narayan

Sonar, Dr. A, G.

Surendra Pal Singh,
Shri

Sursingh, Shri

Suryanarayana, Shri
K.

Swaran Singh, Shri

Tiwary, Shri K. N.

Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Venkatasubbaiah,
Shri P.

Virbhadra Singh, Shri

Vyas, Shri Ramesh
Chandra

Yadav, Shri Chandra-
jeet.

MR. SPEAKER: The result of the
Division is:

Ayes #4; Noes 141°

The motion was negatived.

MR. SPEAKER: Now, I put Amend-
ment No. 92 moved by Shri Madhu
Limaye to the vote of the House.
The Amendment NO. 92 was put and
negatived

MR. SPEAKER: I will now put Mr.
Masani's amendment, Amendment
No. 98, to the vote of the House,

The question is:

“That at the end of the motion,
the following be added, namely:—

‘but regret that while referring

to the question of the reorganisa-
tion of a border State . like
Assam, no reference whatsoever
is made in the Address to the
deplorable attack on Indian eciti-
zens of non-Assamese origin and
their property that took place in
broad daylight in Gauhati and
other places in Asszm on Repub-
lic Day, 26th January, 1968 re-
sulting in a large number of
them becoming homeless and in
the destruction of property worth
crores of rupees as a result of
the denial of even elementary
protection to those who were left
at the mercy of the mob."” (08)

The Lok Sabha divided:

Division No. 3] LT

Amat, Shri D.

Amin, Shri R. K.

Anbazhagan, Shri

Bansh Narain Singh,
Shri

Basi, Shri S. 8.

Bharat Singh, Shri

AYES

Brij Bhushan Lal, Shri
Chittybabu, Shri C.
Deo, Shri K. P. Singh
Deo, Shri P. K.
Deo, Shri R. R.

Singh
Desai, Shri C. C.

[15.44 hrs.

Dhirendranath, Bhri

Gowd, Shri Gadi-
lingana

Gowder, Shri Nanja

Gupta, Shri Indrajit

Gupta, Shri Kanwar
Lal

*Sarvashri B, N. Bhargava, V. N. Jadhav,

Hanumanthaiya,

Narendra

Singh Mahida, Ramanand Shastri, M. Y. Saleem and Shrimatj Sucheta

Kripalani also wanted to vote

for ‘NOES".
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Jha, Shri Shiva
Chandra

Kandappan, Shri S.

Khan, Shri Latafat
Ali

Khan, Shri Zulfiquar
Ali

Kikar Singh, Shri

Kirutinan, Shri

Koushik, Shri K. M.

Krishnamoorthi, Shri
V.

Kusiiwah, Shri Y. S.
Lobo Prabhu, Shri

Majhi, Shri M.
Mayavan, Shri

" Meghachandra,
Shri M.

Achal Singh, Shri
Ahirwar, Shri Nathu
Ram
Ahmed, Shri F.A
Ankineedu, Shri
Arumugam, Shri R.S.
Babunath Singh Shri
Bajpai, Shri Shashi-
bhushan
Bajpai, Shri Vidya
Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Bhagat, Shri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, ShriR.D.
Bhanu Prakash Singh,
Shri
Bhargava, ShriB. N.
Bhola Nath, Shri
Bohra, Shri Onkarlal
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati
Jyotsna
Chatterji, Shri
Krishna Kumar
Chaturvedi, ShriR. L.
Chaudhary, Shri
Nitiraj Singh *
Chavan, Shri D. R,
Chavan. Shri Y. B.
Dalbir Singh, Shri
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Mohamed "Imam,
Shri J.
Muthusami, Shri C.
Naik, Shri G. C.
Nair, Shri Vasu-
devan .
Patel, Shri J, H.
Patil, Shri N. R.
Patodia, Shri D. N.
Puri, Dr. Surya
Prakash
Ramamoorthy, Shri
S. P.
Ramji Ram, Shri
Ranga, Shri
Ranjit Singh, Shri
Ray, Shri Rabi
Sambhali, Shri Ishag
Santosham, Dr. M.

NOES

Das, Shri N. T.
Dasappa, Shri
Tulsidas
Dass, Shri C.
Deoghare, Shri N.R.
Desai, Shri Morarji
Dhillon, Shri G. S.
Dinesh Singh, Shri
Dwivedi, Shri
Nageshwar
Ering, Shri D.
Gajraj Singh Rao, Shri
Gandhi, Shrimati
Indira
Ganesh, ShriK. R.
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Girja Kumari, Shrimati
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J. N.
Hem Raj, Shri
Jadhav, Shri Tulsidag
Jadhav, Shri V. N.
Karan Singh, Dr.
Kasture, Shri A, S.
Kedaria, Shri C. M.
Khan, Shri M. A,
Khanna. Shri P. K.
Kinder Lal, Shri
Krivalani, Shrimati
Sucheta
Krishnan. Shri G. Y.
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Sharda Nand, Shri

Sharma, Shri Beni
Shanker

Sharma, Shri Ram
Avtar

Shastri, Shri Rama
Avatar

Shastri, Shri Raghuvir
Singh

Shastri, Shri Shiv
Kumar

Singh, Shri J. B.

Sivasankaran, Shri

Sondhi, Shri M. L.

Tapuriah, Shri S. K.

Viswanatham, Shri
Tenneti

Viswanathan, ShriG.

Xavier, Shri S.

Kureel, Shri B. N.
Kushok Bakula, Shri
Laskar, Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram
Chand
Maharaj Singh, Shri
Mahida, Shri Narendra

Singh
Malhotra, Shri Inder
J. ’
Masuriya Din, Shri
Mehta, Shri Asoka
Minimata Agam Dass
Guru, Shrimati
Mirza, Shri Bakar Ali
Mohammad Yusuf, Shri
Mondal, Shri Jugal
Mrityunjay Prasad,
Shri

Mukerjee, Shrimati
Sharda

Naghnoor, Shri M. N,

Nahata, Shri Amrit

Pandey, Shri K, N.

Panigrahi, Shri
Chintamani

Pant, Shri K. C.

Parmar, Shri
Bhaljibhai

Pratap Singh, Shri

Parthasarathy, Shri

Patil, Shri Anantrao
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Patil, Shri Deorao
Poonacha, Shri C, M.
Qureshi, Shri Shaffi

Radhabai, Shrimatj B.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajani Gandha,
Kumari

Rajasekharan, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das,
Shri

Ram Subhag Singh,
Dr.

Ram Swarup, Bhri

Rana, Shri M. B,

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri J.
Ramapathi

Rao, Dr. V. K. R. V.

Reddi, Shri G. 8.

MR. SPEAKER: The result of the
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Reddy, Shri P.
Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati
Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saijgal, Shri A. 8.
Saleem, Shri M. Y.
Salve, Shri N.K.P.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
Shah, Shrimati Jayaben
Shambhu Nath, Shri -
Sharma, Shri M. R.
Shatri, Shri B, N.
Shastri, Shri Rama-
nand

Shastri, Shri
Sheopujan
Sheo Narain, Shri

‘of India (Res.) 3102

Shiv Chandika Prasad,
Shri

Shukla, Shri S.N

Sukla, Shri Vidya
Charan

Siddheshwar Prasad,
Shri

Sinha, Shri Satya
Narayan

Sonar, Dr. A. G.

Surendra Pal Singh,
Shri

Sursingh, Shri

Suryanarayana, Shri K,

Swaran Singh, Shri

Tiwary, Shri K. N,

Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Venkatasubbaiah, Shri
P.

Virbhadra Singh, Shri

Vyas, Shri Ramesh
Chandra

Yadab, Shri Chandra
Jeet

Division is:
Ayes 58%; Noes 144f
The motion was negatived.

MR. SPEAKER: I now put Mr.
Indrajit Gupta’s amendments, Amend-
ments Nos. 118 and 128 to the vote
of the House.
Amendments Nos.
put and negatived.

MR. SPEAKER: I now put Mr,
Tenneti Viswanatham's amendment,
Amendment No. 273, to the vote of
the House.

118 and 126 we/c¢

Amendment No. 273 was put and
negatived.
MR. SPEAKER: I now put the

other amendments to the vote of the
House.

The olther amendments Nos. 1 to 4;
12 to 16; 17 to 29; 32; 43 to 55; 68 to

T72; T4; 81 to 84; 93 to 97; 99 to 102;
106 to 117; 119 to 125; 127 to 134;
158 to 160; 170 to 178; 230 to 243;
260 to 272 and 274 to 278 were put
and negatived.

MR. SPEAKER: I will now put the
main Motion, moved by Shri Chandra
Jeet Yadav to the vote of the House.

The Question is:

“That an Address be m‘esent.ed_
to the President in the following
terms:—

“That the Members of Lok
Sabha assembled in thls Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both Houses of Parliament
assembled together on the 12th
February, 1968’ " ‘

The Lok Sabhg divided:

*Sarvashri A. Sreedharan, Ghayoor Ali Khan, Madhu Limaye, Anbuche-
zhlan and Shrimati Shakuntala Nayar also wanted to vote for ‘AYES".
+Shri G. €: Dixil slsc wanted t: vete for 'NOES:
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Division No. 4]

Achal Singn, Bari
Anirwar, Snri Nuthu
kHam .
Ahmed, Shri F.A
Ankineedu, Shri
Arumugam, Shri R.S.
Babunath Singh, Bhri
Bajpai, Shri Snashi-
bhushan
Bajpai, Shri Vidya
Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Bhagat, Shri B, R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh,
Shri
Bhargava, Bhri B. N.
Bhola Nath, Shri
Bohra, Shri Onkarlal
Butg Singh, Shri
Chanda, Shri Anil K
Chanda, Shrimati
Jyotsna
Chatterji, Shri
Krishna Kimnar
Chaturvedi, Bhri R. L.
Chaudhary, Shri
Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.

Choudhary, 8hri Valmik

Dalbir Singh, Shri

Das, Shri N. T.

Dasappa, Bhri
Tulsidas

Dass, Shri C,

Deoghare, Shri N.R.

Desai, Shri Morariji

Dhillon, Shri G. S.

Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri
Nageshwar

Ering, Shri D.

Gajraj hingh Rao,
Shri

Gandhi, Shrimati
Indira

Ganesh, ShriK. R.

PHALGUNA 4,

AYES

Gunga Devi, Sh.imati
Gavit, ban Tukdram
Gnosa, Sar: Branalkanti
Girja Kumarl, Sorimati
Hanumanthaiya, Shri
Hari Krisnna, Shri
Hazarika, Shri J. N,
Hem Raj, Shri
Jadhav, Shri V. N.
Karan Singh, Dr.
Kasture, Shri A. S.
Khadilkar, Shri
Khan, Shri M. A,
Khanna, Shri P. K.
Kinder Lal, Shri
Kripalani, Shrimati
Sucheta

Kureel, Shri B, N.
Kushok Bakula, Shri
Kushwah, Shri Y. 8.
Laskar, Shri N, R.
Lutfal Hague, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram
Chand
Maharaj Shingh, Shri
Mahida, Shri Narendra
Singh
Maiti, Shri 8. N.
Malhotra, Shri Inder
J.
Masuriya Din, Shri
Mehta, Shri Asoka
Minimata Agam Dass
Guru, Shrimati
Mirza, Shri Bakar Ali
Mohammad Yusuf, Shri
Mondal, Shri Jugal
Mrityunjay Prasad,
Bhri

Mukerjee, Shrimati
Sharda

Naghnoor, Shri M. N.

Nahata, Shri Amrit

Pandey, Shri K. N.

Parigrahi, Shrl
Chintamani

Pant, Shri K. C.

Parmar, Shri

, Bhaljibhai
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(13.54 ars.
Faul, Suri Anancao
Faul, Shry Ueovrao
roonacnd, Snri C, M,
Quresai Sori Mohd. Shal
radhabai, Shrimatj B.
nagnu HRamaiah, Snri
Ra) Deo singh, Shri
Rajani Gandha,
Kumari
Rajasekharan, Shri
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri
KHam Subhag Singh,
Dr.
Ram Swarup, Shri
Hana, Sori M. B.
Randhir Singh, Shri
Rane, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.
1tao, Shri K. Narayana
Rao, Shrj J.
thi
ltao, Dr. V. K. R. V.
Reddi, Shri G, S.
Reddy, Shri P.
Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati
Sushila
Roy, Shri Bishwanath

Salve, 3hri N.K. P.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P, M.
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri Rama-
nand
Shastri, Shri
Sheopujan

*Wrongly voted for ‘AYES'

s
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Sheo Narain, Shri
Sheth, Shri T. M.

Shiv Chandika Prasad,
Shri

Shukla, Shri S.N

Sukla, Shri Vidya
Charan

Siddheshwar Prasad,
Shri

Abraham, Shri K. M.

Amat, Shri D,

Amin, Shri R. K.

Anbazhagan, Shri

Bansh Narain Singh,
Shri

Basi, Shri S, S.

Bharat Singh, Shri

Brij Bhushan Lal,
Shri

Chakrapani, Shri C. K.

Chandra Shekhar Singh
Shri

Chittybabu, Shri C.

Deb, Shri D. N.

Deo, Shri K. P.
Singh

Deo, Shri P. K.

Deo, Shri R. R,

Singh
Desai, Shri C. C.
Devgun, Shri
Hardayal
Esthose, Shri P. P.
Ghosh, Shri Ganesh
Gowd, Shri
Gadilingana
Gupta, Shri Indrajit
Jadhav, Shri
Tulshidas*

MR. SPEAKER : The result of the
division is: Ayes 148%; Noes 66f. The

FEBRUARY 23, 1968

Sinha, Shri Satya
Narayan

Sonar, Dr. A. G.

Sudarsanam, Shri M.

Surendra Pal Singh,
Shri

Sursingh, Shri

Suryanarayana, Shri K.

Swaran Shingh, Shri

Tiwary, Shri K. N.

NOES

Jha, Shri Shiva
Chandra

Kalita, Shri Dhireswar

Kandappan, Shri S.

Khan, Shri Ghayoor
Al

Khan, Shri Latafat
Ali

Khan, Shri Zulfiquar
Ali
Kiruttinan, Shri
Koushik, Shrji K. M,
Limaye, Shri Madhu
Lobo Prabhu, Shri
Majhi, Shri M.
Manoharan, Shri
Mayavan, Shri
Meghachandra,
Shri M.
Menon, Shri
Vishwanatha ~
Mohamed Imam,
Shri J.
Naik, Shri G. C.
Naik, Shri R. V.
Nair, Shri N.
Sreekantan
Nayanar, Shri E K,
Patel, Shri J. H.
Patodia, Shri D. N.

‘ayes’ have it; the ‘ayes' have it. The

Address (M) 3106

Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Venkatasubbaiah, Shri
P.

Virbhadra Singh, Shri

Vyas, Shri Ramesh
Chandra

Yadab, Shri Chandra
Jeet

Puri, Dr. Surya
Prakash

Ramamoorthy, Shri
S. P.

Ramji Ram, Shri

Ranga, Shri

Ranjit Singh, Shri

Ray, Shri Rabi

Samanta, Shri 8. C.

Sambhali, Shri Ishak

Santosham, Dr. M.

Sharda Nand, Shri

Sharma, Shri Beni
Shanker

Sharma, Shri
Yogendra

Shastri, Shri
Ramavatar

Shastri, Shri Raghu-
vir Singh

Shastri, Shri Shiv
Kumar

Singh, Shri J. B.

Sivasankaran, &hri

Sondhi, Shri M. L.

Sreedharan, Shri A.

Tapuriah, Shri 8. K.

Viswanatham, Shri
Tenneti

Xavier, Shri S.

motion is carried
The maotion was adopted.

*Wrongly voted for

‘NOES’.

{Sarvashri Parthasarathy, Tulsidas Jadhav and Pratap Singh also wanted

to vote for 'AYES'.

1Sarvashri Bhogendra Jha, Mohammed Ismail. G. Viswanathan, Kanwar
Lal Gupta, V. Krishnamoorthi, Anbuc hezhian, Nanja Gowder and Shrimati
Shahikuntala Nayar also wanted towvote for ‘NOES".
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15.51 hrs.

COMMITTEE ON PRIVATE MEM,
BERS' BILLS AND RESOLUTIONS

Twentieth Report
SHRI KHADILKAR (Khed): 1
beg to move:

“That this House agrees with
the Twentieth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 21st Feb-
ruary 1968"

MR, SPEAKER: The question is:

“That this House agrees with
the Twentieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 21st February 1968".

The motion was adopted,
15.52 hrs.

RESOLUTION RE: DEFENCE
NEEDS OF INDIA—Contd.

[Mr, DepuTY-SPEARER in the Chair]

MR. DEPUTY-SPEAKER: We hall
reume discussion of the following
Resolvtion ‘moved by Shri Ranjeet
Singh on the 22nd December 1967:

“Thais House resolves that a
Standing Parliamentary Commit-
tee on Defence be appointed to
study the problems of India's
defegce needs and periodically to
keep scrutinising her defence pre-
paredness and suggest ways and
means to the Government to en-
sure the security of the country’s
frontiers”.

Qut of two hours allotted, the hon.
Mover has taken so far :® minutes.
1 hour and 40 ainutes.
remain, , He may continue his speech
and conclude in ten minutes.

SHRI RANJIT SINGH (Khalila-
bad): Twelve.

Hon. Members pnay be reminded that
this Resolution continues from the

last session. I wil] now conclude my
observations in a few minutes. To
refresh your memory, I had recounted
how certain inherent weaknesses of
democracy, primarily the conscious de-
sire for peace leading to the sub-con-
scious ‘make-believe of peace lulls
democracies into a semse of com-
placency. Therefore, in the past no
democracy has been prepared for a
war that its people could see under
their very nose. The example of
Britain was cited and indeed, we can-
not forget the example of the USA
which, with Pearl Harbour only &
month away, had almost rejected the
famous Selective Services Bill neces-
sary for increase in the strength of
the US armed forces, passing it by a
ridiculously thin majority of 23.

Therefore, 1 plead that in consider-
ing this Resolution, we concern our-
selves here with nothing but the
truth, nothing but the objective ana-
lysis of our defence needs, nothing
but the stark facts that glaringly
point to the imperative necessity for
the acceptance of this Resolution. I
hope that for once our international
Minister of Defence will gather the
courage, that for onceé our Govern-
ment will display the foresight to
accept this Resolutiorr. 1 still have
faith in both bodies.

In case there are any reservations
advanced, let me destroy beforehand
those puerils answers that have been
prepared for our international Minis-
ter by hig ill-advisers. The first argu-
ment is going to be on the ground
of defence secrecy. What ac-
cording to our Defence Minister, is
defence secrecy? I had pointed out
last time that a pamphlet circulated on
the organisation of the Chinese Army
is marked ‘top secret”. Let me now
disclose to you that hundreds of pam-
phlets on the detailed organisation of
our defence forces are not even mark-
ed ‘contidential’. Whose secrets is the
Defence Minister guarding? China’s
but our Defence Minister does not
know of such perverted sense of secre-
cy that prevails in the Defence head-
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Shri Ranjit Singh] -
quarters. | shall point out tg you
another example of this secrecy. If
you ask the Defence Minister about
the performance of the Vijayanta tank,
he will say that it is a secret and he
cannot give out the details. But the
Vijayanta tank uses guns manufactur-
ed in England. It uses an engine that
has been designed by the United States;
it uses Asok Leyland engine. All its
performances are available from the
open market. But bhe will not give
them out. If we ask him about the
performance of the MIG aireraft, he
will say that it is a secret but if you
look up any international journal on
-aircraft industry, you will get every
information. -This is his secrecy. Yet
he is going to harp on this secrecy. I
shall warn him that he cannot exploit
any' ignorance in this House because
at least on this side it does not exist.
That after all is his own sense of
secrecy? There is another case. He
will refuse to give any information
to this House on machine guns that
we have ordereg from Fabrique
National, Belgivm, He will say that
it is not in public interest. But when
{ wvisited that factory in Belgium I
found that the number of machine
guns that we had ordered from that
factory was given out publicly and
it was displayed. It is then that
I came to know that we had ordered
these mnachine guns. If we ask about
the Russian SU 7, then again he will
say it is oot in the public interest.
But its  details can be had
from any journal on aircraft Secrecy
in modren concept of defence does not
He in prevenling a small culvert or a
wayside railway station from Dbelng
photographed. Yet, even on rome uri-
‘nals you may find the sign ‘photogra-
phy prohibited”. I shall allow that
for some persons that may be the pro-
‘per place to be safeguarded because it
is there that they will seek shelter
‘when war comes You cannot prevent
‘the enemy agents from photographing
anything. There are cameras DOW
built into small lighters into coat
lapels with lenses in the buttons or
tiepins. What needs to be safeguard-

FEBRUARY 23, 1068
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ed is your strategy, your tactical plans
and the proposed committee is not
going to touch these.

May I further ask the Defence

_Minister: from whom is he gaing to

keep our defence a secret? From the
USA? After the Chinese aggresssion
a team of experts from the United
States came and it is they who have
drafteq all our future expansion pro-
grammes for the armed forces. It is
they who felt that we needed twenty
divisions to hold the Chinese. It is
on that plan that we are working-
It is they who planned how much air
force we should have. It is they who
planned all our air defence arrange-
ments.

=t wf waw avaqa; (@aTm) ¢
I AEIRA, IF T 9T T ®wd
§ P mgaaf®d Fader =3 § %
oTHOH I IW K B W
AT § | §4 TG T THIC FT 91w
& NFASr F4& & 51w 7L Wi ?

ot wwaw kg A e
G wEd AT Aff I T G AW
SR

MR. DEPUTY-SPEAKER: Doeg he
make any statement which goes
against the general security of the
country? The Minister is sitting here.
It he is making any incorrect state-
ments he will contradict him.

SHRI RANJIT SINGH: 1 am only
saying that the security arrangements
had been evolved by Thaving the
Americans probe inte our plan and
arrangements. He is not understand-
ing it. I ean well understand his
groans and grunts because he s
forced by his party to commit such
zoological antics now and then. (An
Hom. -Member: There is no party whip
on this “issue): I ain not talking of
party whip. 1T know there is no whip
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am not concerned with any party. I
:mthconcerned only with the bare
ruth. :

Look at the other side. Are we going
to keep these things a secret from
Russia? We have had their experts
who came here. All our’ weaponry
system is based on the Russian wed-
ponry system, We are getting
tools from them and we are getting
airerafi from them and we
are going to manufacture MIG aircraft
here. It is they who are planning
the weaponry system over here, and
our organisation over here. The
Americans plan our divisions; they
gave detailed outline plan cn cur
mountain division and the Russians
are planning all our weaponry system.
From whom are we going to keep
thesq things secret? From our own
countrymen and from this House? I
hope the hon, Member will now urder-
stand the point that I am making.

16 hrs.

There is another assumption, that
we might keep these things a secret
from China. It is just an assumption
that the left hand will not come to
know what the right hand  does.
When the Russians know something,
how can you say that the Chinese will
not come to know of these things?

Another thing that I would like 1o
point out is that the modern concept
of defence does not lie in preventing
the enemy from knowing our strength;
it lies in preventing the enemy from
knowing our intentions. I had been
to certain foreign countries; Israel for
instance. They permitted me fo
photegraph every installation. There
was no secrecy because they know
that these installations are already
photographed by the enemy.

I assure Sardar Sahib, or, if he
would prefer to be called Sardarji,
that 1 have no intention to advocate
that a committee should pry under

4, 1889 (SAKA) of India (Res.) 3112

lifted now, from the state of morale,
‘from the state of corruption and the
‘state of inter-service, inter-arm and
inter-departmental conflicts that tell
upon the nation's security, and there,
this committee must and will inter-
fere, The Defence Minister .alone
‘‘cannot. If he could, the following
'situations could never have arisen.

There was an embodiment of certain
units on an emergency basis in 1960.
Some of these units were unique ir

‘the whole of India. For instanee,
amongst this was a nregiment of
‘medium artillery of which we had

only four in the whole country. Three
‘months before the Chinese agression
orders went from the Ministry .of
Defence that these units should be
‘disembodied and everybody was to
be sent home. And when did this
disembodiment start? Just before
the Chinese attack and throughout
‘the period when the Chinese were
‘advancing in our territory, our people
were being sent home; the arm was
being reduced. On the one hand,
orders had gone to call up special re-
serves, and on the other hand, the
army was being reduced. When the
Chinese ceased fire, these people were
called back and re-embodied. And
do you know when they were disem-
bodied again? Just nine days before
Pakistan attacked Kutch. On the 1st
April this unit was disembodied. Along
with it six more units were disem-
bodied. On the 9th April, Pakistan
attackeg Kutch and on the 27th April,
these people got their recall back.
After we had agreed to cease-fire in
Kutch, these people were recalled.
Again, with another disembodiment of
these units, the strength of the army
was cat. On the 31st August, 1965,
these units were disembodied, and
on the 1st August, 1885, Pakistan
attacked with Six Armoured Divi-
sions in Chaamb. We all know that.
During the advance of Pakistan
through Chaamb, these units were
being disembodied,

Sir, that is why a defence probe is
essentlal as to who is behind this
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lessening of the strength of the armed
forces at the moment of crisis. It is
such a committee consisting of mem-
bers of all shades of opinion that will
go intg it and it is such a committee
alone that will get all the information

regarding such matters and the effect"

of such things.

Let me point out another case.
During one of the battles, there was
a solitary case, when under the stress
of battle, the Commanding Officer and
10 men remained on the spot facing
the enemy shelling, and the rest of
the battalion disappeared. This Com-
manding Officer was there only for a
period of six days in actual command
of the unit, and in six days he could
not do anything. But instead of
being rewarded for having held to his
post, for having remained at his post,
he has been removed because some-
body on the top was not satisfied with
his boldness,

There was a case of another high-
ranking officer who displayed exemp-
lary courage by remaining on the
front under the direct fire and shell-
ing of the enemy, but because his
superior did not see eye to eye with
him, he was charged with cowardice
and shunted out. We all know it was
a wrong action, but we are not ready
to rectify it. This type of committee
can rectify it and raise the morale of
the people, because the morale suffers
on account of such things.

I will mention another case which
will stun the House. There was @
battalion calleq the Second Battalion
of Assam Regiment, pnmdl in Srinagar
in a remote spot. It was very
djmcm get water up to the trenches
of the troops there. The command-
ing officer had brought his family
and the troops had to fetch water for
his family from a distance of 1 miles-
One day one person made a stray
remark in privacy, which a soldler is
always permitted to make, viz, “If
this person’s wife had not been here.
we would not have had to face this
situation of fetching water from a
mile for his family.”

FEBRUARY 23, 1968
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MR. DEPUTY-SPEAKER: | have
got a long list of members who want
to speak. He should conclude now.

SHRI RANJIT SINGH: You know,
'Sir, it is a matter of mational mmport-
‘dnce. Nobody can  disclose these
‘things. I will finish in five more
‘minutes, What T am pointing out is
‘the root cause of the trouble in Mizo-
land. Because of this remark of &
‘soldier, the commanding officer stop-
ped the food of the whole battalion,
something that is never done in the
army. The soldier's stomach is never
‘touched. In the evening, when they
went to the Jangar, they found that
food had not been prepared. They
‘opened the langar, had their dinner
and after a hearty mea] retired to
bed. Next day the commanding offi-
cer reported to the Brigade Com-
mander that the battalion had revolt-
ed. Next day, a group of people
wanted to go to the commanding
officer to apologise to him for this
misunderstanding. But when he saw
them coming, he left his mess, ran
away to the Brigade Headquarters and
reported that the battalion was com-
ing to kill him. The Brigade Com-
mander came with tanks over there
with another battalion to arrest this
battalion. He found that the battalion
was not in revolt and nobody was
armed or was raising any hue and
cry. But for two months, the whole
battalion was put in an operation
called “operation pinjra” It is &
shame upon us that in Alwar, in small
encloures of barbed wire barricades,
the people were separated one by one
and were exhibited like cattle for
two months. There was a general
court-martial and they were sentenc-
ed. The high officers came to know
‘that it was wrong, but in order to
protect the honour of a single com-
manding officer, they punished the
whole battalion. Those people filed a
writ in the Supreme Court.  They
were summarily dismissed from the
army and they are now leading the
Mizo revolt becauss 8 majority of
them were Mizos. Buch a thing would
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not have occurred if we had a com-
mittee of this type, because somebody
would have informed.

THE MINISTER OF DEFENCE
(SHR] SWARAN SINGH): What
would a committee do in such a case?

SHR1 RANJIT SINGH: You will
never understand defence matters.
That is the whole trouble. That is
why I have called you the Interna-
tional Minister of Defence, because
you are concerned not with our de-
fence, but with the defence of Viet-
nam, Korea, Israel and so on.

SHR] MANOHARAN (Madras
North): This is an unfair remark.

SHRI RANJIT SINGH: If he also
thinks that is an unfair remark, I
will take it back. (Interruptions),

SHRI RANDHIR SINGH (Rohtak):
We have got a very competent De-
fence Minister. There is no doubt
about it.

SHRI RANJIT SINGH: The aim of
this Committee would be merely to
function as a watchdog to ensure that
the morale of the services, their
strength, their consciousness and faith
in their leaders do not dwindle by
such acts as I have narrated. I do
not mean it is going to interfere with
the functions of the Defence Minister.
It is going to help the Defence Minis-
ter.

I would request the Government to
let this leadership be nmow diversified
instead of being personified. A sainik's
morale depends mainly upon the
leadership he possesses. We  have
reached a state of affairs when one
single man is not there to infuse
confidence into him. There is no Lal
Bahadur Shastri. There iz no Jawa-
harlal Nehru. Therefore, let him
derive confidence from a body of
people representing all shades of
opinion. It is only they who can
assure the House ang assure the Prime
Minister that the country is well pre-
pared in all directions for its defence.

Iwﬂlrequutmwm;hhmt
cause be supported by all sections of
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the House. I have much to say, bu:
I pass the ball to other colleagues
for swifter shot at the goal.

I thank you, Sir, I thank the House
for giving me this opportunity, I

* will say again, as I said in the open-

ing part of my speech that if I have
said something provocative it should
not be taken as something against
the resolution. It may be taken
against me personally but not against
the cause which I am advocating.

MR. DEPUTY-SPEAKER: Mbotion
moved:
“This House resolves that a

Standing Parliamentary Commit-
tee on Defence be appointed to
study the problems of India's
defence needs and perlodically to
keep scrutinizing her  defence
preparedness and suggest ways
and means to the Government to
ensure the security of the coun-
try’s frontiers.”

There are two amendments. Are hon,
Members moving them?

SHRI E, K. NAYANAR

(Palghat):
Sir, I beg to move:

That in the resolution,

add at the end—

“and such suggestions must be
endorsed by Parliament.” (1)

SHRI BEDABRATA  BARUA
(Kaliabor): Sir, I beg to move:

That in the resolution,—

for “periodically to keep scrutini-
zing her defence preparedness
and sugget ways and means to
the Goevrnment to ensure the
security of the country’s frontiers”

substitute—

~ “to make necessary suggestions
in that regard” (2)
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“I wil! give example of how on
the question of defence even
England, perpetually fighting wars
since hundreds of years, maintain-
ing an empire by the force of
might, failed owing to the inhe-
rent weaknesses of democracy.
The psychology of a democratic
Governmment is a psychology of
peace.”

SHRI RANJIT SINGH : Some weak-
nesses, I have pointed them out.

SHRI AMRIT NAHATA: You said
“owing to the inherent weaknesses”
not “some”,

agt srad 1 & i wartaw & w2
FB Fauitar fAfgs E1aa € § )

SHRI RANJIT SINGH: This is his
approach.

SHRI AMRIT NAHATA: Yes, this
is my apprcach because it is not a
secret that the leaders of their party
have repeatedly caled democracy a
‘brothel’ and Parliament ‘lalking
shops.’

wa W gee g @ & fE
warda % 3w ffgg sawfar &
oY TAwY I AE ¥ g HC AW F0E
wrvad 7t gwn 1 g wren ag e
w ¥ wg § 99 &W & wawa ¥ wfq
wfY fewrea 91 it faamar gy |

SHRI RANJIT SINGH: The hon.
Member shoild know the facts about

our party.
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SHRI KANWAR LAL GUPTA:
(Delhi Sardur): How ean we remove
his ignorance, Sir?

SHRI RANJIT SINGH: Sardar
Sahib being the senior member of the
Congress present in the House should
control this hon. Member,

o WA AT . TE TATEFL T
AT T AT gl § | WIT AAET
T Fga & I Meawst amga 37 v
AE & I IAET AT KT T TG AT §
A 7 AT ITH AL F A FLAF qor
whit

& FAEE AR ALY

o wwa Ay Fif s T
FAHT HIGHT TET & |19 7 AT 7
Fgd & fe w1 woavw A g Y 7w
I FEY | IAE A I WG AT
2 WX T FET R A AT g A
HH A AT AT ET 4G A g
arat & f 1w Areaes o foafe-
TEAEF |
16.15 hrs,

[Serr MANOHAEAN in the Chair]

QE RTTA@ GAEY : WEAT i
A F a7

ot WA AEET ;. WETHT AT
¥ dwe Al ¥« §few wRw §
o feama 7Y fiF mgrewt oY gare
AT AfsTrAmaAIFRTE ...

ot v fog ¢ WSO AL A
weamgw & A AtfecEaw T
10

S SN AT ;T W I
g o oo €

ol wran & v 3 Fafeg
woaifat § oy W@ T g afew

ot & g e o 3 o )
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aft whss & &= & g1 sie T3 wrfase
éra | ), wataifas eveq €1 F1 gL
grT & @ 33 AT wwam ST
& | wfex gad g w1q & <E-aT9 wY

et AT g fF g oww Fqmw A

wrf 0F w0, 0F 3= N9 Y
wrs ¥ g # 98 weA F 03 3% aw
T7 qzHr wx Efefest @ @w 2,
T Agt & famaetw & o anfaq &7
fear & f& wamoor, waar, s
AW AW FT TET XA A wH WA
g § A1 aET TE SNT ATET IAH
AT g9 ArEEr g

& Fga1 9rgan £ fx feda & wme
# AT AW A AT AT LTIEE HAT
Tifgd | garY feda 1 ;1 Fraqmae-
Wz §, %7 AEEEaTd § gd 4g HH
T 991 £ A% gma ag fasia
=tgT oY e & ot 2o & a1
= amor st F1 & f5 gm qet
fafaer smnfeT gim & o wmre fafaw
wAITET gt & a1 aifadiz gra &
7zt feda &1 a9 o &, 99 W aww
AXY & 1 B = 2 i g s
AT WAt WWg ANy 97 qiferdz
F gEel Y T 6 A E AT sy
ot wifgm | fom g & qad Aaremd
¥ fau  aemgwre afafaat = g€ &,
qifeiiz & ge=al &) 61 96T ¥ T
afafr wm A% daea & fag oy
g g Afi st sE 2 A 4w
w1 3 wfafa 1 s s
w7 Y afgy & wmaw § e wa
wgeg Ta¥  wgwa gh | wa fafae
garfdt gotw & 't gw qrafot,

Hrmafeg: gapf dwm
w1 mar ? '

SHRI SWARAN SINGH: May I
suggest to the hon. Mover that he is
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not serving his cause by continuous
running commentary?

SHRI RANJIT SINGH: It is not my
fault. This is a national cause.

. SHRI SWARAN SINGH: This is the
type of thing which I do not want him
to do. Even when I am speaking he
is interrupting. I would suggest that
there is no use making a runming
commentary when another Member
is speaking. That will only consume
time unnecessarily. No speaker says
or expects that everybody should agree
with what he says, much less a person
like Shri Ranjit Singh, who may have
a lot of experience about the army but
no experience of public life or Parlia-
ment.

SHRI RANJIT SINGH: How does
he say that [ am a public man, I
have come here after going through
the elections. Why does he say that?

MR, CHAIRMAN: That is his
opinion., Why do you bother about it?

SHRI RANJIT SNGH: He says that
I have no experience of public life.

SHRI SWARAN SINGH: He says
that other people do not understand
defence. But if it is pointed out to
him that he does not understand parlia
mentary matters, he at once gets up
excited,

SHRI AMRIT NAHATA: The mover
contradicts himself when he says that
Members of Parliament do not under-
stand defence and only those who are
in the army understand defence., By
saying that he is contradicting him-
self.

MR. CHAIRMAN:
speak on the subject.

Nt enE wgWT ;3 7 gAY
FaTal & akaT Wil §, g HATH
§ s § w7 9w wrf GeA fEa o
Ay www femr amar & f& s
ot et w7 forar § ag @ET & AT
¥ | G AHT Y HATEAT A, TH AHTC HY
et ¥ awer wfgr ) gy g ¥

Now let him
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[t w17 T

fow a8 waas & fs amfonl &
sfafafy  faroeit @ w9 T WX
frrodft @ w1 afwr ag oifai
2 0 dreuedio 3, gard aifie
¥ vt o gemgwre afufy § frmw
TIAT FI WY AT 9T et it
T AT AR AT g5 A=A & Sfafafu
i &\ § rgan g fr g da wvd
Y 9T AT T | T (o 7 wrEvaE
2 & ag wodt @wm w1, woe wfE S
wiuw amrewar & feda Srdw 0 AW
FL | I A AFHCE IT% A1 WiEHTaA
s X ¥ g F o T w8,
ITH U W whw Wz w7 WA fer
#X) afsx fafrs forsefer gRAF T,
AW 9t sman & wfafafa g9 $ T
@y WaE ¥ IR gEEl 9, I
Y e g & 99 o fe % 39
97 §9 Gy fmar w10

ag @ fedw #lgg ¥ @E@g
vaar § gafae & g wEr S &
fafis = Tifew™ § &9 W@
TIeqTT Y {1 WA § IER) a7
fearmr wTgat § wifs @i @1 fedw
Arew #t v o v femmmnr g
e frgam st ofee & g3
¥ qifrem 7 gatht @Ay wius g
qT FEAT FEWAT HIT ATAC F §a F
fear a7, wWifw 39 da § fedw it
avs w8 sqr Agr faar mar qr &
wran § f wa e o o @ R
W qs® a1 @ § Afwew & faepw
FweY § 1 "W www 97 & § g
SaTeg &7 AT §W W wred fear
g1 47 o g0 ot fede Taw
97 feard | A ag i atrarE s fag
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g¥1¢ fedw & fag Treor § Sawwe
TF I A amt o @y g, S
w& fedm & fg shaadre & argie
TF TR ATET TATT g Iwld F )

& % ag o whr ot § f5 corear
T w! fad fa=md &Y gz 7 wawr o,
afes  gure 2w & goem & gleww
¥ 39 AT F7 FAAT FAT qgA qE
21w et fau weifia dare
1w wain | # fedg fafrer w1
T T s feamr agan g {7 @
% A137 §, A fedw & gfeewor &
faegm T far o 30 a™
Iy afu A gogmE Ay, draa s
# Fgr mar f T gAY @ ArdT a7
facEdt 573 | FE AT FI
FT @ TET &1 e T71 9T wEa
Fama fqw amr wifgd, 3wd amA
faer wrt =ifgn, &= smEET W
N o wifge W TR dAE
FATE Y =R |

o # ¥ ag #gm A g f+
BT AT AETRT § WIT IR A
R @ & ven feafy &1 gaaan
wl dfem g, M smam s &
wx feda Tearrciiza O 78 ) andf
q9 aF FHTU ATET FAIC QAT |
& gar qAY &7 ey faiw w9 ¥ ¥4
o fearm amgar g1

oY & 7A aed faun, ga & fav
AT | -

SHRI G. VISWANATHAN (Wandi-
wash) : Mr. Chairman, I cannot
claim to be an export on defence but
I am trying to become an cxpert on
defence. I come from a place which
is contributing so much to the defence
of this country. M distriet, North
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Arcot, Tamil Nad, is at present having
43,000 servicemen.

SHRI KAMALANATHAN  (Krish-
nagiri): Krishnagiri, my constituency,
also,

SHRI G. VISWANATHAN: First of
all, at the outset, I must thank our
friend, Major Ranjit Singh, for having
brought forward this Resolution which
has focussed the attention of this
House on tlie problems of defence. In
hig pamphlet he has suggesied ways
and means of improving our defence
potentiality, He has visited recently
a country which in four or five days
has won a major battle. He has sug-
gested from his own experience what
can be learnt from this country.

As far as our country is concerned,
we are spending huge amout of money
on defence. I do not decry that, but
at the same time we cannot afford to
aliot soc much money for defence be-
cause it talks away more than half of
our Budget when we have other fields
also, for example, agriculture, indus-
try and the welfare of the downtrod-
den.

Some of the other countries do not
have a large army but they have large
reserves., We can follow that exam-
ple. Our Defence Minister was also
connected with the Foreign Ministry
for a long time and it is good that ane
aware of foreign policy as well as of
defence, because our defence policy
is dependent on foreign policy.

We have two enemy countries on
both sides. Our defence problem has
to be discussed from that view, We
cannot always be preaching peace out-
gide and be enemies to our neigh-
bours. We bave 1o pursue a volicy
of negotiations. My hon. friend,
Major "Ranjit Singh, will not accept
this suggestion because he says that
the country must always be ready for
a war. That is good to a certain ex-
tent; at the same time, we have to
keep our doors open for negotlations
so that our neighbouring countries
will come to terms with us. At the
same time, the agreeinent must be an
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honourable agreement to this country
ulso

SHRI INDER J, MALHOTRA
(Jammu) : Negotiation about what?

SHRI G. VISWANATHAN: For
peaceful and honourable settlement.

We have to look at the expense of
the Defence Ministry as to how the
money sanctioned is being spent. 1
had an interesting conversation with
a military officer. I was- asking him
about the expenses in defence, He
was telling me some interesting things.
He said that for a building which can
be built with Rs, 1-lakh by the State
Government, by the Public Works
Department the Defence takes at least
Rs. 4 lakhs. They consume so much
amount of money, I would request
the Defence Minister to go through
this and to cut down extravagant ex-
penses of the Defence.

Again, to read the Audit Report, we
understand that there are so many
lapses and so much extravagant ex-
penditure incurred by the Defence
Ministry, In his suggestions, rather,
recommendations, Maj. Ranjit Singh
bhas suggested very many things. Some
of them are very interesting and must
be discussed and some of them must
be accepted by the House.

He has suggested, first of all, that
this country must be defence-oriented,
That has to be accepted by all be-
cause, at present, we have tWo ene-
mies on our borders. He has sugges-
ted that there should be only know-
ledgeable Ministers afid officials deal-
Ing with defeace. 1 do not know how
far this can be wunplemenled in the
present set-up in a demacratic coun-
try. But this suggestion has to be
taken very seriously. He has also
mentioned that many of our Ministers
have not tried to use even a toy pistol.
This is an interesting thing. I want to
state one thing that when I visited
the H.A.L., Bangaiore and asked them
whether the Defence Minister has visl-
ted that factoyy, where our famous
gnat plans are produced, to my sur-
price. T was told that the Defence
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[Shri G. Viswanathiam)
Minister has not so far

visited the
HAL., Bangalore.
AN HON. MEMBER: Because it is
in the south.
SHRI

E SWARAN SINGH: To
clarify, I would like to say that the
Minister of Defence Production is in-
charaeufitmdthel\ﬁnhﬁudDe—
fence Production has visited it almast
every 5 to 6 months.

SHRI G, VISWANATHAN: This is
not only the question of defence pro-
duction The Defence Minister sheculd
also visit the place where gnat planes
are produced in which we have won
the battle and defeated Pakistan. We
must have a knowledge of it. Preyi-
ously, I did not have the idea of
gnat planes. After visitingthe HAL.
I have got so much idea about that.
1 would request the Minister to have

intimate knowledge of our defence
forces,

Another suggestion made is that in
the fleld of education; the curriculum
should be defence-oriented. The stu-
dents in colleges, particularly, must
be taught something about defence,
That is very necessary in the national
interest.

He has given very many suggestions
from his experience of the recent visit
to Israel. Ome of the interesting sug-
gestion is that their air force is very
superior so that they won the battle
against all the Arab forces combined
together. We have to keep that in
mind, Our radar system is very poor.
Even the Defence Minister will not
refute that. We have to improve our
radar gystem, Again, as far as air
force is concerned, we have got vey
intelligent airmen who can defeat any
other country. But our nevy is not
strong. Though we have a long
coastal line, our Minister and Govern-
ment have not concentrated their efl-
orts to strengthea the Navy. I think
they do not have even a submarine.
Even if there is one submarine, they
will have it only for showing to the
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foreign dignitaries and the VIPS. We
must strengthen our Navy also,

MR. CHAIRMAN: He may conclude
now.

SHRI G, VISWANATHAN: Finally,
I would request the Minister that,
while spending money, he has to be
very prudent and has to take care of
each pie that is spent for the defence
of this country.

SHRI NARENDR\ SiNGH MAHI-
DA (Anand): I understand Major
Ranjit Singh's spirit and feelings
because Army possesses very fine men
and we all are anxious to improve
our defence needs. I appreciate his
sincerity. I recall my own experi-
ence 37 years back, when he was pro-
bably very small. I have received re-
gular training in the army and 1
have some background. I ‘was
connected with the Queen Victoria's
Own Crops of Guide, a famous
British  Regiment. The circum-
siances then were such that one
could not survive that illtreatment
which one received in those days. I
have been very close to the defence
forces in India. Many members of
our family are there and I have also
seen some other Armies in the wurld.
I bave also seen the working Iﬁf
famous Luftwaffe while receiving
training in gliding in Germany and 1
have also seen the spit of pre-War
Germans. We are a peace-loving
country but have to learn a lot in
regard to defence and it needs, and I
very much appreciate the suggesiion
that there should be a standing Parlia-
mentary Committee on this matter.
It is a welcome suggestion. But the
conditions in England and nther places
are different; many of the Members
of Parllament have seen both the
Wars, the First and the Second, but
here, I am afraid our Members are
very keen only on talking—of course.
they should be; but when we have
establisued an MPs Rifle Club, the
response is very poor. I would wish
our Members to learn the art of shoo-
ting, to defend themselves (Incerrup-
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tions). We should learn the art of

shooting for self-defence, not for-

shooting at others but to defend. I
request all our Members here to join
the Club and learn the art of shooting.

Defence is a very vast subject and

as one of our Members very rightly .

said, it has to be under the civil
authority. We also have a record of
it, we have the famous Chanakya's
saying, given 2500 years back, that
“Kshatriyatva” should be under Brah-
manatva'i.e. lhe military autho-ities
must be under the civil authorities.

I am very glad, Major Ranjit Singh,
after receiving training in the Army
has come to us and has given us the
sincere advice., He may be a little less
tolerant because he is  overzealous
about the defence progress in the
country. Of course, there are no twc
opinions about this. We possess the
finest material in the jawans that we
have in India. I am proud that jaw-
ans, as nowhere in the history of the
world has been standing as a gaint for
the last six years from Ladakh to
NEFA to defend the borders. We
must realise that nowhere in the his-
tory of the world has an Army stood
at a height of 12 to 15 thousand feet
for six years, and for that, how much
we pay to our Jawans. I visited the
front in August last and 1 am proud
that they are standing today under
45 feet of snow without grumbling
while we are talking about the defence
needs. I should say that their sprit
s worth praising; it is not merely the
material that counts; but inuch maore
the spirit. We have defeated the
Pakistanis and we shall defend our
country and defeat the Chinese also
if they attack our country. It is the
spirit which i important and the
material comes in the second sense;
the spirit has made aur jawans what
are. They can stand wup
and fight all over the world,
In the battles that have been fought
like the battle of Casino by the
eighth division in Italy, even  the
Germans ran away from the famous
gorkhas. Recently along with a team
3251 LS.—10
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of Members of Parliament, had visited
Tithwal front and our jawang were
inspired and happy to see us. I re-
quest Members of Parliament to go
to our various fronts after the winter
season is over. All they want is a
liftle pat. Certain materials are re-
quired and we are now supplying
them.

Defence is a subject which is very
important, and near to my heart. But
if any thing is neglected amongst us
here today, it is the defence subject.
It is no use criticising the Minister.
Let us admit we have less knowledge
about defence services. We cannot
now fight with swords and old wea-
pons. The need is there to modernise
our Army. If we have to reduce some
of our extra staff, we should under-
stand, it is not a question of unempoly-
ment, It is a question of modernisa-
tion; and when we modernise, it has
to be expensive. We have to learn
from many nations. We are yet a
developing country. We have not got
all the know-how. So if we have help
from the Russians or the Americans,
there is no harm about it. If we think
that they know our secrets, yet we
should not publish them further and
we should not allow our papers to be
in the hands of our enemies. Recently
the Iramian General was here. We
had conducted him to Nathu La and
other places. That does not mean
that we are showing them our secrets.

Secrets have to be preserved. There
should not be any laxity in that
matter. But defence is a subject

which cannot be openly discussed in
the House, and cannot be lightly treat-
ed. The Minister is expected to give
us all the Information about our
strength, about our divisions and all
other things We know the recent
incidents about the Award of the
Kutch Tribunal. I was the first to go
there in 1965. And the Kutch Award
has to be judged from the strategical
point of view, not merely from the
point of view of the political part of
the award. We are just now worried
and feel that this is a wrong award-
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These are political matters which ul.
timetely lead to defence matters. De-
fence matters have to be understoud.
Whether the award is accepted or not,
it is a differerit thing. It is for Mem-
bers of Parliament to consider. My
plea is this: Please consider all this
from defence point of view as well
Even if we accept the award, and our
defence strategy will have to be ad-
justed. So defence is very import-
ant—especially in the border areas.
At the same time I wish that Mem-
bers of Parliament take more interest
in defence matters. I wish that Idinis-
ter takes us around. Because many
of us have not even seen a tank.
Some might say: is there water in
the tank? So, we are yet children in
the matter of defence So, let us
learn. I would regquest the Hon'ble
Minister of Defence to take our Mem-
bers of Parliament to different places
to see the tanks, the aeroplanes,
machine-guns snd all those things.

SHRI INDRAJIT GUPTA (Ali-
pore): I rise to add a few words in
support of the hon. Member, Major
Ranjeet Singi's plea for a new Com-
mittee of Parliament Members to be
set up, to be taken irto confidence
on defence mmatters, and also to act
as some sort of advisory body at
least to the Government on this ques-
tion. Our party is dissatisfled with
the functions end the rdle of these
informal consultdtive committees,
which are etteched to the various
Ministries. And eertainly, as far =»s
defence metiers are coneerned, a con-
sultative committee of that type is
not serving any usefu]l purpose what-
soaver,

My hon. friend, Shri Maghida, just
now said that it is not possible to
discuss defence matters gpenly in
Parliament. Of course, these are re-
lative terms because we have seen
that in Parliament in Britdin or even
In the 'S Congress, very much more
discussed than we are permtitted
ever to discuss or even to receive in-
formation on in this House. Never-
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theless, I agree with him that there
is a eertain field which cannot be
opened up perhaps for public discus-
sion always. For this reason, this
type of committee suggested here is,
I think, a very good and sound idea.

There are two aspects to this Ques-
tion. One is that of national defence
from the security point of view,
which is a national question transc-
ending all political differences. There
is also the financial implication, I
shall just refer to is briefly because
I find that a former Governor of the
Reserve Bank of India, Shri H. V. R.
Iengar, is reported in the press as
having said at a meeting of the Rotary
Club of Caleutta on the 13th instant
that in his opinion, the basic cause of
the peresent economic recession jn the
country is what he describes as the
gigantic defence expenditure we are
having to incur, Nobody has grudged
this to Government since 1962 when
the defence budget was boosted up
to its present proportions of 800 to
900 crores of rupees per year, when
we have felt that it is necessary for
the defence of the couniry, But the
time has come when everybody in
the country is seriously cencerned
over the guestion as to whether this
money is being properly spent or not,
how much of it is heing wasted, what
part of it is put to infructuous or un-
productive purposes and whether the
money that is being expended can
be put to better use or not.

I have a suggestion to make. 1
think the time hag come after six
years when this kind of defence bud-
get outside the general budget should
no longer be permitted as a luxury
or an extravagance, It is time the
defence budget was incorparaled in
the general budget and made part
of it so that it could be budgeted for
as a whole on the basis of whalever
available resources there are in the
country, and could be discussed and
debated in that way. This allétment
of Rs. 800—900 crores giving a sort
of blarik cheque to the Minis-
try to do what they like with it, and
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then not being answerable to the House
in the sense that whenever certain

questions are raised, the veil of se-

crecy in the name of public interest
descends upon it, is something which
I think we should give the go-by to.

Only recently, the estimates Com-
mitee reported on one aspect of de-
fence. I was glad to see it the other
day, I have not had time {o study it.
But I notice one point which some of
us have been making repeatedly,
year after year, in the diseussion on
defence matters that more money
should be allotted for defence re-
serch, not less. Because we find that
the amount devoted to defence re-
search in our country 1is propor-
tionately much less than is spent by
other countries. Essence of our de-
fenee programme should be self-reli-
ance so that more should be spent cn
indigenous research by our efence
scientists in research laboratories in
thig country so that we :become less
and less dependent on external
sources.

The Estimates Committee has more
or less subtantiated this criticism and
suggested that this amount should be
increased. It is much too niggardly
now. These matters are there. There
is no time to go into details.

I will just refer briefly to one mat-
ter which troubles us, the question of
self-sufficiency in aircraft. For exam-
ple, I knmow it is very difficult now
overnight to become seM-suffictent in
all types of aireraft required for
modern milltary operations. But we
have to progress towards that Some
good work has been done—I do net
deny it. But we find from reports
available tv us that the Government
is dabbling, in so many types and
varieties Qf projects that the essemce
which should be there of a minimum
amount of standardisation in atrcraft,
whicli is lirked wp with the questisn
of ppare parls, eulpomll and every-
thing, that aspect is being neglected
very serfously whith may land s in
very great difficulties,
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For example, we know that Hawker-
Hunter aircraft have been purchased
from Britain. We have lmd to pur-
chase them outright. The expendi-
ture is not disclesed to us on the
ground of public interest. This was
the reply given to a question yester-

*day or the day before,

We are told that certain planes
have been bought from Iialy, diver-
ted from somewhere slse. That was
not divulged. In reply to my goes-
tion, it was said that it was not in
public interest to disclose detalils.
Anyway we can assume fthat large
amounts of money are aspect and we
know that modern aircratt are very
expensive things. Thus large sumg are
spent for the direct purchase of com-
bat planes from outside. At the same
time we have not been told about all
our projects which are on hand for
S0 many years. For instance, we are
not told about the HF .24 project. It
was to become a supersonic plane.
It was held up for technical reasons.
Perhaps you will say that we cannot
discusgg all that in the House. There-
fore, I should likg g committee like
that where we can know at least some-
thing about these things. What has
happened to the Indo-UAR project?
Some persons are in favour of it;
others are against it. As far as I know,
Government has not given up that
project. For how many more jyears
will it go on and when js it anticipated
to be ready? It wag to have a
supersonic engine from the UAR and
an aircraft body built in India. There
is then the MIG project. When it
stabilises itself, it can make us self-
reliant in one type of fighter aircraft.
Progress reports abomt that project
also are not made available because
of public interest. | was amared to
find that an amount of Rs. 8 lakhs
had been advanced by the Government
to an American gentleman, Alan
Bragg, to set up a workshop in Simla
in the mountains. I have seen it my-
self from a distance; T d@o not ‘think
I shall be allowed to enter it. The
Ministry of Defence thought that he
was an expert in designing helicopters
and he is supposed to develop some
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prototype of helicopter gor our Air
Force, Several years have passed and
my reports indicate that the machine
he has designed had failed to get off
the ground; it is static. Several De-
fence Ministry experts had been visi-
ting that place to see the progress but
I do not know what their report is.
At the same time we are buying heli-
copters from foreign sources and gom/
are being developed at Bangalore.
Yet s0 many lakhs of our money are
spent on this projects. He is a US
citizen living in this country. I can-
not understand what is going on,

When we talk of defence expendi-
ture, it is not because we are against
any defence effort. But surely this
country and Parliament are entitled
to know whether thig money is spent
properly or wasted on useless projects,
That is why I say that this idea of
having a committee is quite attraclive,
We know the bottlenecks in wvarious
ordance factories, We know that Amba-
jhari and Chanda projects were facing
difficulties. At one stage the’ Americans
and the British stopped giving us aid
and the know-how and so these were
held up. Where are we going to dis-
cuss these matters? We must discuss
it somewhere, if not here. T thank
you for the wvpportunity you have
given me and I strongly suport
the idea behind this resolution.
The form of the committee could be
the subject of further discussions but
the jdea is sound and so I support
this resolution.

t woree Ty (CigTF) : ety
FgAT /g, aga wRiAaa ¥ ge’y
B3 & ®/THA & | ¥o o fag A
qATH B 97, afew § AT @ty qw
T, oF wgta feat § fr s ag
weAta graw & atay Aw fat ol q@
stfer & o A6t faar fie & wradr e
grawr woa ao fedmn fafret o
TEATH | & ¥H AT FT oA A O
QAU ¥ AT § AT WOATEr I g fody
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 fafages wmga #), wife § & gz ate

Fa & fe garr fedi= storr, 4T AT,
T FWT, F4T FEE W R ognya
affgs, &< g eI fedem firdmesw
WS F oi AT agw & gIA 9
T

T TEw, ¥ word qdw AE
Forfadwa &7 3T, Ao oWy w1
woAt feda 1 2@ 3w & & qawda g
oI 38 fawt ¥ w98 {aonw & fag
r:mﬁzhﬁfammﬁm&m
g1
R gwd wed S w19 & @@, 795

Fore sy 37 & afeiies & o7 ® &3
"o W Rt aedred e afew
St @ ata 99 & AMfew # atat afgar
T§ ag o oty ot f g1t ot Aot
Tiw fafret § 77 ©s wdw daree
=y § FiifF 7g TN Fy fasr 73
§ 5T g gata ¥, gfoaton & @
E AT E E A I ® R
st ww & fog oF awe gAY ifgd
A gEsvagi

¢ Hfsa o shmar 3o 9 o §
ag {97 ¥ WA T@AT AT | qW AW
FT 2500 Wi FT IFAT, ag 2500
drer #1 wifger goae & gavr & gt
UF IR W §, AW 7 #T @A
AT EAT & | IW W wEE AR g
¥ & a1q fawadt g, feaa & a1q
famft Y a1 wifeesta & a1 Ferdt
& 1T ag gunA Y Ay @aTw § Nfe
24 W2 frgerta & gt 8% ¥ A
ATl @At & | wgTadr woAt fpata
‘& faw " % foaat § fr ogr ot
RO {1 17, JFA Y A7, WAATE
& of7 &t 39 § avaer w1 tarei €3
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SFAT AT A1y | T gewa & wdT
g2 wEl wdw At Jifgw

qiaFa Qe 9T S AT S
F AR AT E I T A AT H

"k fedw fafre< @gg &1 Tawwg -

d@igat wga g | feaw @aow
gata #, fraw &S gata & gard
wr AW T ATy FT & 7 g O
fageatdt #1 x@ a1 ®) gr4T § fp
EATEr B F1 QF, TF JaATT 91 & UG
wgM, faq & JtET w2, da faq wox
aw Frawa F fag, 79 =T w403
ar, agAl F1 ToAg, IT ¥ ATw, FTaQE
arfz &t 7917 & foir feadt w57 ofc-
feaat # I 92 HI FAT AT
# q21 e g f5 rf foamar o
34 ot 572 & fawfad & 16 #f3-
ATEAT & <Y, ACEATqZar§ 1 F =wgar
g [ 9997 aTH W q9elE ] AT IA-
©Y aTaR F GETAGA AT B0 Fa8q0
Ll i

gg wiAr g ag & f5 ag gaml
TgIgT WAL F4TT A1 wFF A T
a9 w3 § 9% §T & 5T 3w w0 o
T @ &, /lel 9% A9 a3 T@AT 61T
T grar & wiflax ag W <atw § Wk
ag W faw @Y § W IR AT AR
Tz oz aa ) W fag
# fedw fafrees atge & g1 a1gm
e gq A=A ¥ 4-6 7 & fag 2,
AT A F TF 27w €W 9 AW
To7 917 F IG19 T A1 9T | H9Ar
wfedfle & gOX R WG & (qC
3T @ § F aFAF 77 Bt w1
g & 9w & gatt fedw fafaeet argm
TuaT A1few § 1 3y AT SET AT T
& o1d § orgi & & wrat g | Ae, Wie
T & W19 ot atege <oy § AL A Y
qleF @Al § | gATL A AT &

AT § AT JGHT BT F T FT
§ WX fag & s awars w0 wa
AR 9 wwwal §

T A AW A 9T w9 AR
FWG fF gHIR HIAT @t &Y, &Y WX
a1, @ &1 a% "9 9% 9% TG Av
o § W A IF uF av 1 g
gzét famdt & @ ag wwt aga qvgr
g § 1 gafag & g fie fafaee
HTgA T $B TAT T I1EET fpat o fn
6—7 WEIM & 1% a8 §9 91T qF
oq & fag qo3 o% 9T o wF | afeq
WA IART [AAT BEET AT & qHA AT
& aifes g i g o s fea Al
A1 | § T W & W7 (Y vwa gw
HIA @Al § IHEE 92 AFE
RAT & a1 W AT § § ag W fF
FaTRT & #4131 qrg 215w €0 9 fReedr
a4t & fau, faaedr swa<i & fag
GfedT #5786 ®T 417 | g OF oA
T & fasst f5 av% & glo i Favog
fe=tar atgal g 1

EATTHAT FaTTI w1 o gL A 0,
FTgal 9 4419 & 39 FY 9@ WAt
71T w1aT §, &W AT wial § F/gr I
YA AT a5 AT AT WA § 1 U
wrfe a1 gt gt § fie s srardi
% w3 9 § Tl § € aF 9%
Frat, gt w1 a0 fpal srar @, fafeiee
¥ dn X § W gEU & woAqt I &
qZ FI4 T W AT FH E | 9T qg
FAML BT A4 10-20 &a AFq
i < & W1 7 7 A o ey
7 9% 9% wa fear v € o e
A6 FeAT g R |

agit W wage afler dar &
419, 99, W9, 95, a8 Wiy
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a7 0T DR ¢ a7 ard 3w B @
A FATAE T5H FT A & AT 10-20
o AN FA F T2 577 78 Anfow
Fea e g 97 o w1 @ @Y 99 WA
ard # dwa 10 a1 20 Ty fasdr
&1 39§ goA ¥ gt e wd e
1 dwT wE 1 T v f e
O § 8 IEET HT Iaw qfEr
AT 9 76T § /T 9 7T @ T,
HYAT WA AN FC T | AT A Y
T fF Al s a1 @ oF T
Fr q7g & AT TAT ], AT AT T
a8 Aodt w3 e § A o a@
femracre arar g At dfe sa dam
# o aga o el &, ey
are W I SATE B & T w0
% 41 3% % fewww &1 ATAT FO
qrT  FIE T N FEET A g IAE
T® §B AT A & | T 0F v
fefrrsdr 37 =1 w9 SfEw A 9vft
& | Wl WEiTa S BT T WY
treR @ wgfaam 3 #r sgwedr %
f ot 3a @1 Gficht Gerede § 3w &
F TP HE FrEMd A 9T =™
T AR 1 §B oW F@ § Afew
T W & W fagm fe sw o9
F W FgET A | G FA Y A
us feriifcdt & wramn dar grir i
ag @7 WY 9T @Fr & ' F
AT G ST |

da ¥ ag Fg1 I gE AN
A% sanqz Bt & T w7 2 § wdits
aw A qm & fAfafaen m o
§ M wafay w=d § fF o a8
T XA, AT AW AT w
g A gt a9l agw fewnfed arfaa
@
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ag & wren § e wifodt #r o
C we w e & el Fofe fafe-
i & frafedr ¥ agfed frefr g€
& afes o7 #1 wwelt € i e s
21 % g R gT o IHR awes
7 @, @ & fg wrere sarg fag #
St Agfaad WA @ A ¥ I
AP AL WEAT TR § A
g % wry 3 way fag #00 % ww wtde
fesrz 7 & = a7 MRt 19 T
et & g, domw ¥ o, wEf & o
i, ¢ g ¥ T WY woaTET &
surt wgfod ¥

o amw W - fer fewa fafaex
#t faewma & s Fow gw oA ¥
B @A W AR Y JAEETE
# T | g 4 W AT Hea
g &% & &fsw grema w2 @ @
HTET A9 9T § A @A § I A
aearg fredt § a8 aga @rér faedt
# 1 &gt @ wg e 97 A g
T ¥ Brg s 2 S W R
TAT 9 A1 ¥ AW F A W A
feafeamar a@f atfety | gl B &
fanfdi s wowd &7 aAed
TAIA | AT A W B g A @riag
fasriar &ww, dadzw Wk Gy
TR 9T AT ZE WA gfaard & for
i e darad s@ § s ag &
AT q9i A § o) agt 9w o
aedt § i St Ay F Bt o § qg
ot g g, wdt w # w3l @ it
T WA IW MW T W g ¥
TET FT FHAT § | BT T BOATH
& grm ¥ aga ¥ qerearg et § 0
v ¥ ag v § fr we afaldy
el ¥ awgerd & forg s et
gt aiferie ¥ qreT SawA wiiE
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L T T A e e—
et Ay At @ A o gt A
gt ¥ g A E T M ae
Ft #ré grarr ggt dtfaane F s

o ot -mmft & | SR A Fac AT g

Ifr 7 & 1 S 5 gt e
oY, ST FTEE W 9 aEEE gEeg)
¥ gARr it #1 dgaT T 6k
TG H GATRI FCA & T F7 &,
¥ ot ol s = F a Fen
gt Fgt Wrgnt f5 Wi sE ¥ faw
GFAAHT 9T T & #4917 T8 A Bifai
1 aFEAgl 1 QAT FMEC 1§ W
T FY AL WAt R gET 9w ga &
ot ddr 7dF & 1 97 g% MMy T A
gewgl ¥ qggradr Adt w4 7g df-
wHreE A T AT OF Ffrearee wr
T AEEF & | 99 7Y 4 g
g war i ¥ E wT aAwaE §
TG FEA & AR F R A A7
g A AR &1 agfwaa @i 3
HraTT SO § W Tg 3% & A sfET
#1 fiefasr #1 SY F1 37w 4 ar A
wifgq 4w g0 I F1 @ FA B
stgw. fstry 3% w91 0 § Stag
it 38 wfs afifedfal # g 'smt
59H % 1g & 1 98 W ¥ faw s
st wEr TR &, S A ard am s
aw A fgwemd 7% @ & Wi a={ 2
foF I g ®1 TFAT FATAT I WK
o Fefttn & omd | 4 FEY Y aT
T@E X @ § wat A i gt qhes
Wt foreT: AF @ AFaT 8, @0 WfEw
e FfEamet & wt gy wdi T ag
&% gu g W ae weA ar, e ¥
et v | A vee AT aaa
T|AAEE

L
.

& v o iz et ata
LM | A& w72 @ & gl

3140
$éfersie afaw w § g 7 BT
At g1, GO ¥ 47 A uyreft
1§11 IW W FALT qAT AT FAY

aga w=T & |

oF witedr a1 9t & wgar g
agug & e mw Qo dte A & ¥ o
AR AERT AW E, gArd age ot
el § @ I aE & Q¥ el
femraedt T AT FrE<i ®) g
& 2o e, A ok daw #r afew
# wa fear &1 e o7 & sfewg &
oz 9T w&E T aF W ag fafet
ATEA 1 I qgt d Fag w Rkl
f& a7 & ot 21 gER w3, 7 gEE
faar w41 dar 7 & gL SEEI A
TG ft i fF g am &
frafaa sfafafa g & feamedt @@
g1 w7 S qF Iy FTaeg
fear 3% faq & awR E |

17 his,

SHRI E, K. NAVANAR (Palghat):
Sir, I' accept most of the suggestions
that have been put- forward in the
resolution but I want to suggest one
amendment that the recommenda-
tions of the Committee should be
placed before Parliament and dis-
cussed.

The hon. Members who )
me have spoken on the subject of
defence., Parliament Members do
not know what is going on in
defence. When war breaks out
collection- is made, but we do not
know what is going on in the Defence
Department.

preceded

Sir, every year the method of war-
fare is changing. The modern war-
fare is pot what it was some years
befare, The main force of war is
jawans. Weapons are also needed
but, as Shri Randhir Singh also
pointed out, jawans constitute the
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greatest force, I am pot a military
man like Shri Ranjit Singh, but
number of soldiers belonging to
Kerala are even now working at
places 3500 miles away from their

homes and that too at places 18500

feet above the sea level in the
Kashmir area, The Hitler-technigque
of war is gone. Hitler attacked
Poland in 1930, When he failed with
the mighty Red Army of the Soviet
Union in 1945 he “Wwithdrew and
drank a cup of poison-water, Red
Army means the techmigue of jawans
as the main force. Romell attacked
North-West Africa in 1941 but at
last he had to withdraw from that
area, What happened to America?
The I8-nation army attacked Korea
in 1952, It tried to cross Yalu, but
it had to withdraw. What is hap-
pening in Vietnam during the last
eight years? Only three crores of
peasantry in Vietnam are resisting
the so-called mighty power, 1 am
not calling America a mighty power.
With all its modern weapons, with
its modern bombs and rockets it is
not able to bring round the Vietnam
people, Only three crores of ordi-
nary peasantry, jawans, in Vietnam
are fighting during the last eight
years with the help of the surround-
ing nations,

The only thing that is needed is a
political agitation among the jawans.
Our country with 50 crores of peo-
ple hag the mightiest forcee. Why
can't we put the same spirit in our
jawans? The other day I was travel-
ling in & train. There I met a Com-
missioned Officer who was going to
be retrenched. He was recruited in
1962. He got training for three or
four years, He was recruited in the
Emergency Commission. He was
asking me: “What am I going to do?
What am I going to do with my
tamily?” He gaid that Government
spent thousands of rupees on him to
give him training and he was now
going to be retrenched, The funniest
thing is that Government are going
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_lo recruit new Commissioned Offi-

vers also, Those who have fought,
who have got training are being
retrenched and new people are being
taken in, It is just like the
Ndmyumnhu Bharanthan a mad man
who used to pull a stone all the way
up the hill nd then leave it allowing
it to come downm,~ Just like that
trained officers are being retrenched
and new people are being taken to
be trained. The Defence Department
is prepared to take only 20 per

cent of he Commissioned Officers,
The rest of them are going to be
retrenched,
17.04 hrs,

[Mr. DEPUTY -SPEAKER in the Chair]

While I was in Poona three mem-
bers of the armed services, who
come from Kerala, told me that
they are being retrenched, even
though they have put in a service of
8 to 10 years, You will be surprised
to know that the reason is thai they
have pot passed a Hindi examina-
tion. So, the question of Hindi has
penetrated into even military ger-
vice, Merely because they have not
passed a Hindi examination, they are
being retrenched in Poona. Those
people met me and complained to
me about it.

Then, while we are spending
Rs, 1,000 crores every year on defence
our jawans are very poorly paid
The behaviour ‘of the officers towards
the jawans is also far from satisfac-
tory. The mentality of imperialist
bureaucrat of the British period still
persists in the armed services, That
should be changed, The jawans
must be given political education.
The patriotic yrge must be, injected
into the jawans. The economic posi-
tion of the jawan has its effect on
his efficiency, While a jawan is
fighting for the country at an altitude
of 16,000 ft.  he is always thinking
of his poor family ‘which is not able
to balance its budget 8,000 miles
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away from him, So, I would say
that the Defence Minister must look
into the poor conditions of service
of the armed services personnel and
try to improve them.

Now there is a
types of books and newspapers which
they can read. By imposing such a
restriction, which is a legacy of the
British period, we are keeping our
jawans ignorant of what is happening
in the country or outside. That should
stop.  All kooks and literature must
be freely accessible to them so that
they can improve their literacy.

The Defence Minister ghould make
a sincere efforf to reduce the ex-
penditure on defence. Already, so
many States are demanding a cut in
defence expenditure. While reduc-
ing the expenditure on unnecessary
items, he should _ ensure that the
salaries of the jawang are improved
in order to give them confidence
that this government will look after
them. That is the only way in which
we can have a strong defence force.
Also, those who are retrenched
from the armed services must be
provided with alternative jobs.

MR. DEPUTY-SPEAKER: How
much time will the Minister need?

SHRI SWARAN SINGH: I will
take 15 minutes,

MR, DEPUTY-SPEAKER: Another
10 minutes will be required by the
mover to reply. We have already
spent 20 minutes on this on the ear-
liey day, Today we have to Con-
clude it by 5.33 pm. I can cxtend it
by ahotbher 15 minutes. At least by
6 O'Clock we must give an opportu-
nity to the pext Member to move his
Resolution, so that it may not lapse
I want to accommodate as hon.
Members as possible. I have already
got 5 or 6 names with me and others
are appearing on the scene. I will

restriction on the

try to accommodate at least those who
had given their names long ago.

SH#{IMATI SHARDA MUKERJEE
(Ratnagiri): Sir, this debate, like
all debates on defence, I ihink, is
liable to end up in an emotionai
crescendo. I think, the matter under
discussion is not welfare amenities
for the services and so on; the mat-
ter under discussion is whether a
standing parliamentary committee to
look into the problems of defence
need and to scrutinize detence pre-
paredness etc. should be appointed. I
quite agree that there should be a
parliamentary committee because
parliamentary committees are neces-
sary for control of defence matters in
a democracy, but I do not agree that
a parliamentary committee which
will scrutinize defence preparedness
and also defence strategy should be
set up. Therefore, much as I sympa-
thise with Major Ranjit Singh's eflorts
and appreciate his efforts, 1 think, I
cannot support this Resolution.

What are the Conventians prevail-
ing in this country? Shri Nayanar,
just before me, said that the officers
are liable to behave in a bureaucratic
manner. Once upon a time I had
much to do with the services. I was
an officer's wife and let me tell Shri
Nayanar for his elucidation that when
my husband was the Chief of Air
Staff, among the children whom I
used to drive to school was an air-
man's child, In the Air Force today
there are schools where airmen's
children and officers’ children go
together,

So, it is not enough to hear what
one person or another person tells
you about what is happening. It is
necessary to appreciate the situation
as a whole, to go and Jive in en
area, stay with the people and be
among them to-iinderstand what the
situation is. Somebody who has got
a chip on his shoulder or some sort
of a resentment may come and tell
you some inflated story, It is also
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our duty to check up whether n is
true or not.

Regarding
expanded during war time, it is only
natural that there should be retrench-
ment later on, Every country faces
this. During a War or an emer-
gency you have to increase your
manpower strength and you do not
expect to carry that manpower when
the emergency is over. If this is the
manner in which the parliamentary
committee is going to be effective on
defence matters, you can appreciate
my doubts about having a parliamen-
tary committee of this nature.

There is another thimg with
regard to this parliamentary com-
mittee. You know that apart from
the security awgle thére is also the
discipline angle, Therefore, if these
people who are disgruntled already,
without thére being a parliamentary
committee for them to approach and
tell what is going on, how-mueh more
will be tMe danger when there is a
parliamentary committed?  Every
feltow who wants' a transfér or who
thinks that he- has” been superséded
will immediatety rush to a member
of the parlidméntary commiitee. I
have gone through it. 1 know that
these pevple comstantly téke ad-
vantage of this sffuation whenever
they go......

MR; DEPUTY-SPEAKER: Do you
imagire that witheut a parlisment-
ary committee being there' Mémbers
of Parliament are not being appro-
ached?

'SHRIMAT! SHARDA MUKERYEE:
They may come, buf’ whén you are
a member of the pdrliamentary com-
mittee, you must admit that you are
in a more powerful position. As.
long ‘as you are only a Member of
Parliament, it is a difféfeiit oiatter.
But when you are a mémber of a
parliamentary committée, you may
be in a position to ring up X, ¥ or
Z and say, “Look here, is it tru that

retrenchment, if we .
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you have ptomoted &, B or C when
D, E or F should have Been promot-
ed?” 1Is that the sttuation that you
want to bring dbout?

Then, there is already a cunsider-
able effort going on in various direc-
tions regarding certain political
ideologies., As Shri Nayanar said,
there is not enmough political educa-
tion among the forces, That ig ohe
thing we do not want. Whatever
government is in power after fair
elections, the armed forces must fol-
low the policies of that governthent.
Therefore, we do not want cur arm-
ed' fdtves to He pelitieal. Until demc-
craty is stablished in this country
over a’nitmber of years and there is
a proper ctnvention which has come
about, I do not think that the game
sott of pattérn which obtains in
America or other placed can be fol-
lowed in’ our country. For instance,
in Aftietica T’ asked' somebody, “What
is the difference beiween yoar Demo-
critic Party anmd the Republican
Pirty?” They said that the only
difference was that one was in and
the other was out. That is not the
case in our coumitty, The case in

our country is that whether it is
students, whether it is religion or
commutiity, language or anything,

everything becomes a political prob-
lem. Do you want your defence
forves to be brought into this politi-
cal net? Would you want that? That
means to say that at the time of war
one political party will say, "No, no;
we do no think that you should: fight
agdinst China or Pakistin” and those
people who have access to that’ politi-
cal way of thinking or who are
influenced by that political’ way of
thinking will say, “Why shonlq we
fight?” So, you canrot have' this
sort of a thihg. The corvention in
the armed forces is that'they must
follow the policy as laid down' by
the Gdvernment in power. Therefére,
1 would say that tfe parliudetitary
committee can, by all meats, gd into
the defence production asprect of it,
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can, by all means, look into the wel-
fare activities but they should not, in
any way, bave anything to do with
the problems of defence needs or to
serutinise defence prepafedness be-
cetse that is too wide and too com-
prehensive a field for the . olitieians

qel & qataw § frwg mar, qamw
& mar ? A ITRI T Ay
F & wgm

oE g F oty # oyt

to enter.

ot Fo o ' (Y ) ITSTE
Wy, ag o Sy § ag fedw AIT
Fogmeg & 3 F guar HAt ¥
st wrgaT g e s wet g
N gfez g NATr@ A @ g v
f afy W &t qoadiy o &
ferre svifer gt ¢, WY -
Frerrc gmet T @ At ST et
wrHfg e ¥ A vl @ 7
wra Fefagt oA ER
e g0 7 g & 7=0 7 v
gAY I @ g ¥
wer fom € FATT FEAST
dgen ¥ fog s am a F oW
Ut garad, Iy F A e
¥ gt agm ) fegE ¥ e
e g R Ty f e
wrr fegett T gEt
vt wam st gfear e g
e T AT 9T TW am T
gy qere et off o gt sty
fargeamt A e &7 qwrer qae -
gac W wm o fegem #
Ao 1, R W Rere ),
fergearr ow aeT 2w a1 & fa-
wry g ¥ gt qeet & ey
qg ¥ dem # wugde A@ Al WK
G Yo g 7 W o S S
gt ogn, Wt R oft wrowr &
g qE™T gET | W §Ee W
W fggenarainh g | AIwRE e
fif ot Tt TR AT g A
oy g e & e A
i ¥ fege far ¥ g

/Ot &1 T WA g | IR A
fegeta ik A fwar, fagéaty
A ot FdanTH g ot | g
wrta #1 < F AtwR gt F 47
e @Y Aty IR g #
R AT ar | ®feT o awe dETr
gOTH HEPT AN W § ) e
Y A AT @ WY T A
7% Sz atft g &Y wraR atar @
W fatr A9 ¥ I H AT @
¥ FEy & WA A IR I Hr
gt amat & 1 fergea o o ®
st a1, @F w5 91 qfaw 7z ¥
farr ¥ fggray mazdz A @
o are fgeary F farewe &1 qwer
AL TETF A

gt T & Qe 3 wwgar g
e frar  feedft Y gt
Foaa o, dafear 3 dvef arcdx
IE T foeelt w0 oo goem W
amd Agr 4t i far ey agam
T g Ed fuwd | AfgTae
I g § arfr g a wwaf fpar
q1 | IHH A qIA FE @A fomr
%t fa & some A O fear mar a7
A for & g & wnR wred TR
¥ afer T @R Uit e A
AT ACHAT 32 AT BT 9T &%
& T BT AR S0 T A
T AQ | | wEEI At # w5 Jw
&CF HEAA T | TZ FIAA £ F A=
Tz Wi Wi I & T A e
G 9 THATET IR A Al wr
T T A ey ag e
T A g At e
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qqeT UL FEEIWT SAGT | TG
et Wt fggem Famw &
gfagre go9T ®welt & | woF TH
dfm wiem & 1 Afpr fowagm
oA g F i F . wweEe
gare g7 SwaAw F W@ &
Taf ¥ WU g TR AT G
fargeat o e wf fema gwer
g @ e Iw ¥ faq fggem
fore &\ x® & fag ot faedmme
§? wiffn &t dardr T ot w37
® ) RIF DA IR E, @,
fomrs, weweat Y, s fadtar &
afr faaFw & 3@ & aMd
7z W1 a1z @At ge fE ag S
Frufw W F TR A qEA
#1oqfw W m owd
R @A wia fagArgfa @
1 g% @ vew o wfed |, G
wear frgram =gy fom d amg &
/T 99 FT gH T T FEAT 9,
o Twarar A @ M FR T A ¥ A
@ 9@ & fegeam wma s
@ & Afm & At & fegetaa
cfage  wreft 3

N AT AT AR - IIETT AEEA,
wfwd f1fer AkTA™ qger
T wit @eefa & ama St

gEA w91, fF WU AwEw

ol WM | FAEFAT wEw A

?E.*Fﬂ‘iﬁ*ﬁmw
1

MR. DEPUTY-SPEAKER: We must
realise one thing on Private Member's
business, I have got a long list.......
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St $ae At e : st avy o
LIl IE FV GEW @ Wi
st wifgd

MR. DEPUTY-SPEAKER: He will
get his chance. I must also see that
those who rasely speak in the House
get an opportunity to speak, That js
my attempt. He will get his turn...

Hi A AIA A AT o ar

ATY TN WTT 4T, I9 FT OFN LA
AT FRE 4T |

MR. DEPUTY-SPEAKER: For

instance, Mr, Shastri's name was the

first, but he has not yet been called.
Mr. Barua

SHRI BEDABRATA BARUA
(Kaliabor) : The question that has
been raised by the Mover is not
essentially a military guestion because
it involves political or Parliamentary
control over the Armed Forces of
India. In that way, it is not a ques-
tion of experis supervising the func-
tioning of the Army. It is essential-
ly a question of Parliamentary con-
trol over the Armed Forces of India.
The Mover himself said in his speech
in the last Session that jt also invol-
ves the question of Generals running .
away with democracy. It may be
that it is essential that Parliament
goes into the details of the functioning
of the Army, so that the trends that
are opposed to democracy may be
scutled at the starting point, It is
also important that Parliamen should
have conrol over the Army without
trying to impair the efficiency of the
Armed Forces because the Armed
Forces need to function wunder cer-
tain discipline and under a certain
unified command and control, As
Shrimati Sharda Mukerjee suid, the un-
ified command and control is likely
to be affected if there is individual
interference, as politicians are want
to do. w |

Then there js also the question of
secrecy. A lot of unwanted and
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meaningless secrecy is imposed over
our country to the annoyance of” the
people who visit this country and
our own people, While the Ameri-
cans have mapped out by satellites
and rockets every inch of.the world,

we are imposing this needless and-

meaningless secrecy over airports,

ete,

Unless there is control, we will
meet with the same situation as in
Mizo or NEFA. Control over the
Army is essential for even they prov-
ed in NEFA and Mizo operations that
they could be wrong. A  certain
amount of supervision is, therefore,
essential. It is not a question of
confidence in the Army, As I said,
control over Army was considered
essential in regard to Thinese or
Mizo situation.

I would say that this is a very
delicate question. I can quote from
William Snyder’s book on Parlia-
mental control in Britain, They
have said:

“Except for those who held
political office, MPs are not privy
to classified information..”.

My friend quoted Britain, how
Baldwin sent Eden in Thirties and
about the Germans' preparation. The
actual position in Great DBritain is
this. I am quoting from this book.

“Except for these who hold
political office, MPs are not privy
to classified information. Nor
are Parliamentary Committee
able to receive regularly the
secret testimony of political and
military leaders on political mat-
ters. Illogical and paradoxical
as it may seem, Parliamentarians
obtgin most of their information,
even unclassified data, from the
Press and other news media.”

This is the position in Great Britain.
We should, of course, ave some

control because of the corruption
that may otherwise come into the
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Army. 1 belong to Assam and,
therefore, see the” Army at close
quarters, particularly when they get
bogged down at places like Naga-
land. They have also to do some-
thing with purchases. We should
see that there is no deterioration 'in
the Services, It is necessary that all
these things are scrutinised.

So far as defence policy is con-
cerned, I have moved an amendment.
In that I have said that this matter
needs tc~ be considered, If Govern-
ment agree, there should be a Par-
liamentary Committee, But its scope
should be limited to making sugges-
tions, It may not be able to probe
into every aspect of the Army
because jt may affect our defence
arrangements and all that B}rt
defence expenditure and certain
other matters need to be scrutinised
in the way I have suggested.

1 believe the Army of our country,
which has certainly been effective,
however, suffers from certain tradi-
tions, which is again a political mat-
ters which has to be considered. We
bave faced the Chinese on the front-
jers, There also they have a differ-
ent type of system, mentioned by the
Mover himself. In the Chinese
army, they have completely revolu-

tionised the officer-men relationship.

There is something to be said for the
officer-men relationship that obtains
according to standard traditions im
India, USA or in England, But it
certainly needs some probe and,
possibly, some revision also,

st T fog wren  (0T9)
e WEEd, & Ao AW F
F%eT FT qAGT FTA & A T gur
§'| ﬁqﬁﬁﬁ'ﬂ ﬂﬂ’f%l‘ﬁﬂm’mﬁ
vz @ § fr afz @8 wwdn afafy
FATE ATAAY, AT q@T TG STy ARy
WY w g i g o ey
1 @ e g B Y ¥ e g
wradw g | A fade wear argag e
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T AT WY ST ey v aee
aewa & far dag #r fede & wrorem
¥ warer & wamer wfw &A1 wfgr s
wqrat A sarat feeweft Wy fedw
& ¥t ¥ ggdr o wfge | &
wowar g fx o awa &

#1 IRw g i & fe oty fadia &
el W omaT . sarer w9 ¥ dR
tw ¥ forg 3w o o Sl sarn
¢ fr dag 0F F9E F g 9w AW
w2 |

T qag qrhve g & fe g
R F1-ATE ARG - SR W fehe
# worr sy & AW RO Reg B 99
T faa 77 ¥ fou Fawr gw R
et & | EwFTqfe @t g
werayt frem & Fom 9 W & sl
AT I Y AT ¥ IW 9T WA
s fo wwe w3 & fa g Faw
3o w2-dr v &1 &ar s &5 iy
FET R AT IR 1 dweT ay wewr ¥
fr wwg 58 fawm ¥ aoe wf= A
w® 7 99 #'fqu us atwr oz & fw
wag & OF wfafa ang S atfeg o

% wg W FEAT wew g f5 oww

gart Bwr it feds yrdn wyw aw

s fraf 2§ @ o
T gOAT B & W 3§ & el
F o, fudsft areeedl o o &
AN WA T A e @
Hfwer forer werT ®1 9 formmr et
A TE TAA ¥, G WAL TEH A
9T 1 v gL AW FY FTE TS
O A G FERAT B ATRART BRI
FTMgAT R | OF W A ¥
i ot sfanes § fedw & e ¥
et WY ATTEE TE TR FTH AT i
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o g &-fau o A E amar &
Qe Y agrnT S g are
* W W e & a3
FEwg w B A A W -
Mows A F F R FT AET
1 a9 fam wx g & wo F
ggawr fear

aw oY geer & fo AR aw A
s T qeind g 81 W ATt
Tt oo fedw W W ¥ Tw
& fog og wrawaw € 6 o dedm
A& T o, wife 7g twg Ak
2 F ATV FT ATSATHT, THRTEAT AT
z=ami F1 gfafafoe Faftd

ifi gt 2 g ¥
et wwz G @Yot 3 gacfam 2w
9% ¥ W A U T F
frator #t ara sz &1 & #m
Tt & FE oftforfwi & sroor
ag T GIETT A9 @A Az AG
@ g 1 #gw ¥ fag G oY
fr At szTET | A A Ta e
# U1 A a1 uF Awew . feRy wad
& oW W AT | W % AT
wgaagdt o fdfy v & FifF o=
g T Al TRl e
Y agih Bar vt} o aoere 2
T OWEST BT AFA & 7w W
Ta % W @ A A da N @
aFdr ¥ 6 gawETe wY gug Ay ot
IO AT AT TER B AR I o
AT AT CAHY qwRT R ATTE
w%ﬁamzﬁ%«nﬁqlﬁ#nﬁ
2 o #r arhe dfede & sRe
¥ aXHR Y 61T § 99 A ardy ard agt
wart o ¥ W ad gen @ &
Frft &1 & wAE By o oy e
2= % guaa § fedem &1 gaard &Y
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oy T ooy & fe o
dag W fw F@ § W FAE w; A
e & a

‘z@ for & @ Wl & AW ReT
HTEE & TH qFET FT WGT FETE b
@ 1 39 qfe & e s wfed
fs forr war & Wag wiewd wfow
T A e 2, wiEw W wfe
& fq A1 g 2, S a7 ¥ oF Ha-
w9 oFrE wrg, @ ST, A
gag & faordd @, swan & famrd
shafafuer w= ) @ |

ot g9 wr vt (wRgE) oI
e WgIRd Wl ®\E AAAW A9
wTET & 9w frar & & swa w7 wn
g1 s o g ¥ #fa &
FT 77 IEA(E TET @i, Tg-AqRAE
21 & 3 o e Bfeet F aeqE @
g o Twar g 5 ower & el
fret w7 gt @ A W ET EA, 99
T Fd T gl 2 19w e
IFM 91 78 g far & 5 ow nfaar-
A= FHE g 9, #§ 99 ¥ Aghw
T8 1 FEifE wieed wE
HaMT 4 & fF I7-ard el #1 S
gATL 2 fedew &-aveepe T i, SE A
B9 AT F0 & avAe |, wafw wWl
ale a7 8 s T 12 a9
1 fee ot gmem woar @, @1 oF
FHTRET ZHL F 11T ) 7l Zaman §, 47T
AIRA WA ATEA AU, 12 A & Ga
e & i g wgi o &1 v fad ag
T AT e A BRI WA T ffE-
e Far a i S a4

Fd aw, @r qga A @ fF
g Tfaar & § 9T T AR fie
ST @ E | IR YT & daTe w7
garen foat, gea % AT w1 gEmen
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faar, & 57 ® WA WRET §f—
it g TS AT T et
2 &, AT o ag Al aomr &
fegmm 919 # FAND B T ¥
wt T Y g, fege @ e

| ghmamaac g W wmow AT

grm—ire ifa= fog & zrgm &
of-uw fga -8y J09T T wer)
TogEt ® TEW ¥ OF-OF T9gd Al
|Y gt & |3, W § Zw § uF-
UF B FATL [ATHA) F A g—
T 1@ B THIC AGI KT qwd £ |
AT gfaeT™ @ AT *rama g afe
W B e &, W g AW gu §
a1 T T OFRT O g
T & s 3§ om=eR g gEr wERm
yare ¥ gm # wefhgdar gar @i
TR Wi ¥ Tew § R oar @
garr ardy deT gmr | W W oA
F1 =7 @ &% 97 = & am g
s grm = oifsw & amg garer
s gon & saws Wi afeg dan
& o § 1w P o S § ogw
T @ e ¥ gW AT @, &t
wg= "t Arfag 1 g% 9% fF 9
AT FAATRGT ¥ FATLEF B {FE
gad—zw a7 v amt &1 g s
AT g

- AW AEEE, W W 81 &1
gurr 2, fag & o feww fafeee
ATgE ¥ HHA WA HIAT AFAT | A
qgre g ag ¢ 15 fedew wfafaw
& s AT g fr ey Wt g f —
fore g & § aeg® wAT g, O ¥
T & s fawmdr wEE ER g,
& qx ¥ faordt weat @9 € Wi A
# a1 w7 fadt &Y fem §/ & ot
T A AR AT § I RA IT Y
ag W § B o7 TATE FT 2w A 2
avan Prody whr 3wt v - afew
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g samafam iy § = 9w oA .

qifeam &1 gweT & ar 7o ¥ fee
Y &, a1 Nt w1 T w E
& ¥ @ ¥ wrl o7 AW IR
Aoy o §
e W § W T B S AT TR g
At S I g @ | wite gane
Tgt ® FgA oar § f o S
gar &, T I T S A @ )
# o seaT fF o0 & X § o9 I8
Fedteft A |

frat—a o/ B § T 9
& odl o areT wey £, o % #
@A e T g T oam fed @
i & vaR F=de § &2 gu &, A
F & g ol v ¥ @ f,
¥ a=4i % o, 3= A dfadty & f&d
#1E 7 F1 Con g A g, fomd
I 7 MEEH &1 5 grd we
R AT N B ¥ ST ag ¥
TN FT @ |

# gt ar fF ¥o qET F Wi
o @t argx 7%, afew g fod fe
# qifeari=y #48 TA & EF A A
g o for @@ & a7 w1
< fadg o § )

o wre @R qew (freia) ¢
JATEAR  AFIRA, WUHT AFA AL
2 fF wrow we anfee ¥ awy far
fagraes & o weaTaw wERT A
#gT & & SuE g FTT § 9vg
# ag wraT g 6 o7 ST F A w9
¥, ag Tl F TARE FEE TG
gt wifed, s IR Afeae
e ot wfeadie ¥ aeer &, fadaa:
fedew &7 forr W 8, TR TR
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faquwm & T & forer woar w8,
3T AW A S qarf e wifad,
wifs feda 1 a7y qwea whaq
ot @ Wi Fediw 1w GrgAm s
d-whad ¥ W &, ¥ w0 fwm S
Iy § A 2w w1 fedw S @
@ ¥ arom 7z & fF o T ¥
et W A 5 48 ot
s

Fad rg—tar it wreEr ot ¥
Fg1, ¥ 37 gwa 78 7)1 6 § ifafern
=@ & wrar @ AfeT sia gue wed w A
AT §AT4T & Y @ & qrEffatmm
A% oeT AT wfew, THRAT # ag
v gr | gaTe oY fedw fafaex §
=9 Wt et 9 & wrew 3,3 W
afaferm & @50 § 3fFT ag gardr
TR #7 FlwT & gafed W
# e o1y S w1 ofes EifEe
oy § MR ag wow A
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2w §, Tl T FEw TET, wuw Erar
gy mifedt @, A wae 3w o feda
& mat # & ar wrd W el Frear
w® FF AR T § et W
A ¢ 1 fedmr & ame
%Y qifedt ¥ o gAwAT Wiy | W Ay
wTor S gATd gre @, 9W A 50 g
#r e gaTe goEl & W g WK
e W A ¥ g qo A g,
g 39 A A gy F § ey S
fadr six #% ag wo¥, ey foufer ¥
#9 AN B /TG AR, AT EF A4 AY
st s, o e g <ad £,
Ia @ W arg dwe gAwr g
qifefaiers gmr rfed | ow T
N T ¥ 9 FAA I oFAn A
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8 el ¥ g e 3 A AT
¥ Al wmAr SrEgan | -
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fs ardr T WOk qA Tx & 9,
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wirT s g § o I A1 qar 7 o
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WA A qor wmn § feofeee ¥
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fY aora Y dardr & 1 2 o fedw
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& wfadr & qg wawe Foar § fr 4w
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T R g WA R
¥ wgr Fr ot Fig oft e i €1
& 4 IA%1 g9 ¥ SaTRT FIEART ArAAT
g | & gaml qEmzAw W fafreex,
e fafrez, g2 fafex @t @

" ¥ YT Il AT Y EO B arY ET

@A W w1y FeuT d ar Mg, @
T g, Ff ot FaT a7 Sforg 748 a=
ATGAT, WTR AT &7 W At gra F
qgT 1 R Ao a7 fow 15 fog
AT wré o fafred s g
WX & T ATg WIS @ ¥ FTH TN
g

At wgm ag § f5 we ag)
At ¥ gw Arf o w4y § o
Ty & 5 ofsws wifefedwa @,
FATHT AYT GHE F xF AR H At
i gf § agf W ag FAD @ I Ay
3qy ofias mfefadma g, sof
¥ favama Wi g w1 FE 9 W
FArd e | gt @ w97 Fraver g
2 afaw a=fw Y A § Wow #
a1y 5 % e § 0 fafad § ey
wfaar § Rl 5 garer s amEasa
2 & S8 gede ¥ ST AE 9wan
& ATy v I FAE F ur gwar § o7
& 3F @ AW § 1 gufae & amadm
A 0 & v e FIC TS FT
oY 20 F] gy T Faq 97 faame

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): 8ir, the
discussion on this resolution has
quite understandably split over areas
which really are not within the com-
pass of this resolution. It was not
unexpected and I do not have any
objection, because this shows that
hon. members have been giving
thoughts to defence matters and they
have come forward with certain sug-
gestions. We need not take a technical

view with regard to the scope ¢f the
resolution. But it should be appre-
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ciated that we will be discussing all
these various aspects in greater length
when the demands relating to defence
come up before this House for com-
sideration. That will be a more
appropriate time when we an go inte
some of the specific points that have
been raised about service conditions,
hardships being experienced, equip-
ment, etc. They are important, but I
am afraid they do not come within the
purview of the resolution, which
seeks the constitution of a parlia-
mentary committee to go into defence
matters. Although I have a strong
temptation to touch upon the other
points that have been raised, but to
save the time of the House, I do not
want to go into those aspects. On the
committee itself, as to whether there
should be a committee, and whether
there could be a committee and wl-at
should be the scope of that Committee,
certain views have bean expressed. My
task has been greatly lightened parti-
cularly by two speeches which were
couched in very straight language but
extremely informative. In this con-
nection I would like to mention
Shrimati Sharda Mukerjee and Shri
Mahida. Both of .them have given
cogent reasons why a committec of
this type is not likely to achieve the
objective which may be before the
mind of the hon. Mover of this resolu-
tion. But the complications that wil!
flow from the censtitution and work-
ing of a committee of the type that is
suggested is not llkely to molve rny of
those matters; if anything it is likely
to complicate many things as also
likely to impinge upon that sphere
which should be left to be handled
effectively by the army personnel at
their various rankl formations. the
naval officers and the officers cf the
alr force, I have preclous little to
add to the very cogent arguments of
these two hon. Members. Certain
other hon. Members also gave thought
to this.

The basic point before Parliament
in the quertion of parliamentary
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control. What is the most effective

way of exercising that parliamentaryy
control? The most effective way

this process of discussion which itself

high-lights the points and Govern-

ment is expected to answer thouse
points. ~ Even in relation- either to
‘defence production or expenditurc
control there is the Publi Accounts
Committee, there is the Auditor
General who scrutinises tue. various

transactions, they came up before the
Public Accounts Committee and they
are contained in the reports of the
Public Accounts Committee, I am
perfectly in agreement with going
very fully and completely into all
these transactions of g financial
nature,, incurring of expenditure and
matters which relate to defence pro-
duction. These are general matters
and we should try really te invelve
Parliament in a more and more pur-
poseful manner.

One methnd which I thought should
be effective was to include such
material as we possibly can, erring
rather on the side of giving more
information than withholding informa-
tion, in the annual report of the
Defence Ministry. I would beg all
Members to study that carefully. It
may look to be a little veluminous
but if they go through it many of the
matters which trouble them and about
which they want information, they
will find it is contained there. Then
again, we have the forum of the
Informal  Consultative Committee
where 1 have never hesitated to give
information even of a character which
normally cannot be publicly divulged
I must say the confidence that has
been reposed in the Member of
Parliament functioning there has been
respected.

I greatly value that because théy make
suggestions and leakages have not
taken place,

One pther matter about which more
than one hon. Mimber made a
reference is the question of reluctance
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on the par‘t' of Government to give
information. I will be quite candid
that personally and also from the point
of view of projecting our defence pre-
paredness and the like I have a
strong temptation that information

should be given but, at the same time,

when it is also pointed out that open
statements made on the floor of the
House apart from leaking valuable
information, might seriously affect our
procurement programmes abroad, it
might seriously affect our capacity
somtimeg to get things, I will not be
divulging any secret, if I were to say
that there are several svurces of sup-
ply of arms and equipments it is all
right, but I have been told clearly
that even if others go on guessing that
we got this and we got that, it does
not bother them. If we make an
authoritative statement in Parliament
or to the press, they resent it because
they find it extremely embarrassing to
continue the supply of defence equip-
ments after that authoritative announ-
cement. I have shared this informat-
tion with you in all earnestness. We
should be interested in getting that
equipment even if we have ‘o deny
this sensation of having the informa-
tion about the actual receipt of that
equipment,

SHRI INDRAJIT GUPTA: You
should we get them if we can make
them here?

SHRI SWARAN SINGH: Shri
Indrajit Gupta has raised a very valid
point: why should we get it from
outside; we should make it here. I
agree with him completely. But our
situation is such that even with the
best of will, with the best of effort,
it will take time before we manufac-
ture them in the requisite quantity
and quality. Our problems are pres-
sing and urgemt; they cannot wait
till the ,guns or sircrafts are available
from our own manufacture,

‘SHRI INDRAJIT GUPTA: You
have not said anything on defence
research, s

SHRI BWARAN SINGH: I accept

most of the points urged by Shri
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Indrajit Gupts, except the constitution
of the committee. We should cer-
tainly spend more on defence research,
We have increased it counsiderably,
both in the nature of defence research
and also in the new subjects which
should be taken up. We have also
taken steps to manufacture a large
number of equipment. Some of ihe
information has been made available
to the House—for example, MIG
programme, HF-24  Gnat, certait
transport planeg etc. Up to the point
to which jnformation can be given, I
have not hesitated to give informa-
tion,

But the point is, to meet the im-
mediate requirements we have to de-
pend on certain imported equipments,
I would appeal to the hon. Members
to think about the other side of the
question, Our Government ‘n the Ex-
ternal Affairs Ministry and in several
other spheres have been wrongly
castigated, saying that our opponent,
Pakistan, has got so many transport
aircraft and other defence equipments
from this country or that country,
but what have you done about it?
Now. has the Pakistan Government
at any time made any statement to
the effects that it has receised ihese
things? Even the suppliers con*iaue
saying “No, your information is in-
correct we have not supplied i1t”. So,
in this matter the unfortunate state
of affairg in the world supply pusition
is that the supplying country is a'so
subjected to al] types of pressures.
So, naturally, whereas :hat country
would be anxious to suspiy, 't wouid
not like that to be officially confirmed,
whether it be India or Pakistan.
Therefore, I would appeal to hon
Members to view this question in the
proper perspective.  Personally, it
would give me satisfaction if I were
to come here and announce that I
have so many MIG aircraft, so many
HF 24, so many L-T0 gumns, tanks and
rifles and so on. But, what do we
get out of it? MNothing except sati-
faction. On the other hand, we un-
necesgarily expose our suppliers.
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Sometimes people inake light of
this element of secrecy. I could un-
derstand that, but when a person who
has actually been in defence says
that, I could only say that he has
not yet applied his mind to the various-
implications and ramifications of that.
It is one thing for a person who gives
me supply of aircraft to say that he
has supplied it, For instance when a
Soviet concern comes and helps us
technically in organising production
etc, they can say. that. But to say
that 1 should advertise it and make
it known to everybody is something
which I cannot understand. What is
the utility of it? What is the object
of it?

We gre getting equipment from
various sourcegs and each one is
anxious that we should mot pass on
the information from the one to the

. other, In that we haye a good record.
You may accuse me of not giving in-
formation, but those with whom we
have to deal know that it India recei-
ves form one source the information
or technical know-how, it will not be
pagsed on the other side. We have
honoured that and I am proud of that.
That js the tradition that gur country
should build. Those who supply any
know-how or information or any sop-
histicated equipment should have the
confidence that this is not being passed
on to the other gide.

So, these gre matters which cannot
be openly discussed although from my
own personal point of view it is more
irritating and diffieult for me to say
that I gm sorry I cannot give this in-
formation. It would be much easler
for me to give that information, but
I have to weigh the risk involved for
the country as compared to my per-
sonal embarrassment merely. 1 have
talked in a very frank manner.

1 was rather surprised when matters
were mentioned by the mover that
this happened and that happened. If
those things have really happened,
Major Ranjit Singh should have passed
those things on to me and I certainly
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would have looked into it. What is
the implication? I would like this
House to give grave consideration (0
the drawbacks that he pointed out.
One case he mentioned and he brought
in that contest the Commanding Officer
had his wife there gnd that there was
some trouble. He ended up by saying
that there was general court martial

and several people were dismissed. Is
it his suggestion that this committee

that is sought to be constituted by

Parliament should review the cases
that are decided by general court
martial ? Is that the scope of the
Committee? 1 am surprised that a
man who has been in the defence

services should cite that as an example

to show that a committee of this type

will ensure that justice will be Jlone.

What will be that justice? Even 1

do not interfere in these judicial mat-

ters. There is the general court mar-

tial ‘und then there is the appellate

system. He himself has ben in the

army and he knows that the general

court martial and other court martials’

pruceedings are extremely fair.

SHRI NARENDRA SINGH
MAHIDA: Military people are poor
politicians,

SHRI SWARAN gINGH: That is
not the paint. The point is: Is that
the type of work that you expected
this committee todo? If it is so,
I am afraid, with all his ex-
perience of the zrmy, naturally, in
view of the fact that he was in a
specific limited position, he does not
show the depth of vision as to
whether this type of interfer-
ence at the political level will
instil discipline or will undermine dis-
cipline. The reply is quite obvious.
A committee of that type interfering
in &g to whether there should be &

general court martial or not,
what was their sentence and
what is the punishment  that

they awarded will be disastrous.
No armed forces can be run if the
decisions taken in disciplinary and
criminal cases are golng to be the
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subject matter of scrutiny by a parll.l-

mentary body,

Then he mentioned two or three
other interesting matters. I do not
want to argue with him because I
want to take advaniage if he has got
any concrete points. He talked of
embodiment of regiments, Is it going
to be the function of the committee of
Yis concept that it will consider whe-
ther each unit is going to be embodi-
ed, if it is a territorial unit, or wWhe-
ther it is going to be disembodied?
What is this committee going to do?
Whether it should be embodied five
days or ten days before or afier the
Chinese aggression or after the Kutch
aggression and how many days before
it was abolished—these are matters
which have to be left to the profes-
sional generals and professional heads
of the armed forces. No parliament-
ary committee can decide ag to When
a particular unit is to be embodied,
when it is to be disembodied. We
should never think that we are com-
petent to advise in a matter like this.

Then, he talked of another case
where a Commanding Officer, because
he stayed on a particular position and
showed bravery was punished whereas
in the other case he did not show
bravery and got applause, These are
again individual cases which have
nothing to do with the parliamentary
committee, If the concept of the
parliamentary committee is that they
are going to look into matters of this
type, whatever little enthusiasm or
softness I had for this committee idea
is eroded when these are the type of
instances that are cited with a view
to showing that that the committee
will do something, which will enhance
or increase the discipline or the enthu-
siam of the armed forces. Certainly,
these are precisely the matter which
should never to be looked into by a
parliamntary committee, After giving
very carefu] thought to it, I have
come to this conclugion, Whereas the
desire is understandable, I want him
to take more interest of a corstructive
nature of t.ryins to air views with a
view to focus the attention of the
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country and of the armed " forces so
that we can take some action.. Already
with the various bodies that are consti-
tuted, whether it be the Consultative
Committee, the Public Accounts
Committee, the Estimates Comittee
here and the
Questions raised here, there is an
ample parliamentary control amd 1
would like to assure him that T will
not look at these problems from the
point of view of a party. It is a
national matter and a nationsl prob-
lem. 1 want the cooperation and
proper understandipg from all quar-
ters, not only from my party,

18 hrs,

With these words, I am sorry I
cannot accept the Resolution moved
by my hon. friend for constituting a
Standing Parliamentary Committee
on Defence needs of India, .

ar e wa (36)  Teaw

Hgigg Wl WAl AgRA 9 aAwEr f§
IAR! qFA TAEAIE gty AN w@ Ao
#t 77 & Prafaer & A1 qerama &
mqﬁ%ﬁ’lﬁqw%tﬁﬁk
I F AT qE AE@T § 1 I+ =
wmwwmﬂﬁmm&
W A 0 g g€ T THE A s
HEA § A% ATCAT £ 9 FEA 7
st g s gl @t gwAET A
T wEA | dqre-are qin 71 § i arfeeamy
& WTF & a7, a9 6 g a0 # i
gk W gw il a7 g ag o, v
WG ATETCH 617 A Foda dw qgww A
i s & aTeA W FY wrE arfe gEe
are 06 fFogw A F s
g & s few wTor § 7w A9 22
# st sEan g R wr iy o qAr
wiEg 30 foid 1 Agw qeq 97 @A
¥ fadr A § mfv gw & w9 97
aFF ¥ w7

SHRI SWARAN SINGH: On this,
1 would like to say that based on the
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Handerson Brooks Report, my col-
league, Shri Y. B. Chavan, who was
the. Defence Minister at that time
made a very lengthy statement of, I
think, about 9 pages or so....
ot Tfw v o o & W1 E g
Wy ol
o vag Toy : WA AT g A
TRW WA A 19 W A frgE
R G

Defence Needs

That statement was made by him.
It was also stated that follow-up
action of corrective nature has been
taken. I have examined it and,
with a view to satisfy the curiousily
and the desire af some of the hon.
Members, I have come to the con-
clusion that the stage has not yet
arisen when we can place a copy of
that Report on the Table of the
House,

SHRIMATI SHARDA MUXERJEE:
But we have the summary of the
Report.

~SHRI RANJIT SINGH: Mr.
Deputy-Speaker, Sir, many points
have been ruised by the hon, Mem-
bers who have participated in the
discussion and by the hon. Minister.
1 will deal with them point by point,
I start with the points raised by the
Defence Minister himself,

‘There are certain things that have
been misunderstood in the spirit of
the Resolution. It is not to be an
‘interférence in the day-to-day ad-
‘ministration of the armed forces., I
have alremdy said that we will not
touch upon the strategy of the arm-
ed forces, The Committee is not go-
ing to interfere as to when and why
a certain division was placed in
Meerut and pot at some other place.
We ‘are not going to discuss- these
things. We are not going to inter-
fere In those matters, But sometimes
certain things occur  repeatedly
which may be a pointer to something
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and the Commitee will
of it,

The hon, Minister mentioned . about
the disembodiment of units, I am
very sorry to say that he has not
understood the absolute serjousness
of several units of the Indian Army
being disembodied a few days before
dn enemy atlack. It is such a type
af thing which points fo something,
The Committee will not ecnter the
Army Headquarters or the Alr Head-
Quarters or the Naval Headguarters,
but wilk only bring to the notice of
the proper persons—the Prime
Minister and the Defence Minister.
At the moment, a lot of Members are
receiving a lot of information. It
is not that Army officers are comp-
letely seculudeq fromr being in con-
versation or contact with MPs. After
all, MPs represent them also, It is
not that they are not making indi-
vidual efforts. But if such a Com-
mittee is there, then all this infor-
mation that filters down to MPs
will come to this Committee. Why
this information cannot be handed
over directly to the Defence Minister
is because it involves a breach of
discipline as per the present code
that exists in the Armed Forces.
Naturally it should pot be encourag-
ed that a Sepoy should write a let-
ter to the Defence Minister or to
somebody in authority that his Com-
manding Officer has not given him
leave and all that. We are not going
to look into such matters, He has
used such pointers as I pointed out
as a means of trying to say that I
have remained in the Armed Forces
with a very limited scope and, there-
fore, 1 have not viewed these things
from a larger angle. This is not the
time for me to eulogise my gualities
or my performance in the past, I
have only tried to confine the duties
of this Committee to such acts that
1 have, pointed cut, 1 have in the
very beginning made. these very
clear. Therefore, the hon. Defence
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Minister should get it out of his
head that this Committee is for the

purpose of examining the day-to-
doy working......
SHRI SWARAN SINGH: Those

were the instances that he ‘cited.

have

SHRI RANJIT SINGH: I
cited the instances +which have
repeatedly taken place—the  dis-
embodiment of the units before
attacks by the enemy....

SHRI RANDHIR SINGH: These

things should not be discussed in
the House, This is a question of
security,

SHRI RANJIT SINGH: I pointed
out the cases which are so remete
that they are npot going to affect our
security at all. 1 have pointed out
cases of a particular nature which
are taking place repeatedly and such
cases taking place repeatedly affect the
general morale of the Armed Forces.

SHRI SWARAN SINGH: Is it that
disembcdiment of a unit should be
decided by this Committee?

SHRI RANJIT SINGH: I have
made it quite clear, I have just now
pointed out to him. I have given
a few examples,

SHRI RANDHIR SINGH: Security
matters should not be discussed here.

SHRI RANJIT SINGH: How is this
a security matter? This happened
vears ago. This is one thing that
should be a pointer that, as Mr.
Varma pointed out, some Jai Chand
exists somewhere in the Defence
who reduces the force of the Army
just when an enemy attack takes
place. It is not a coincidence.

SHRY SWARAN SINGH; I strongly
repudiate any such thing that there
is anybody in the Army Head-
quarters who is interested in reduc-
ing the strength. He should bz care-
ful in making such stateménts. It is
amazing!

Phalguna 4, 1889 (Suoka)

of Indic {(Res) 3172
2}
NS wyasf: AAA A & fe
1 a1 X FE TAORY wrAATT HEET HAA
7@ 1 & 7 fafeed & wRe e W

o fag &1 3 TEY w1 T | & e

7 wrafani & foa wegr o1 90 & (7 w9

D oW w@d )

o wwn ey o & fafeed
a1 F7 @ § ¥ fed €1 A w
g g 1 fafer e 7 fafafem =
w9 ¥t wrar  Faw avy gaw wm

MR. DEPUTY-SPEAKER: As I
stated earlier, any statement which

is likely to affect the discipline or
the administration or the security
should be avoided. What is the

scope of the Committee, that is the
main question, and the Defence
Minister has made it amply clear
that the day-to-day administration is
left to the High Command in the
Army itself.

SHRI RANJIT SINGH: What have
1 said? ’ ) o .

SHR] SWARAN SINGH: You said,
there is somebody in the Army
Headquarters interested in reducing
the strength, .

SHRI RANJIT SINGH: What I
have said is this. We will not inter-
fere in strategy, tactics and the day-
to-day administration, but when cer-
tain things take place repeatedly and
come to the notice of the Committee,
then the Committee will not go into
the units and all that, but will only
bring it to the notice of the compe-
tent authority—Prime Minister or ke
Defence Minister.

SHRI NARENDRA SINGH MAHI-
DA: Can he cite a single example
anywhere in the world, except a lit-
tle discussion in the Senate of the US,
where in their parliaments they have -
such a committee where the question
of embodiment or disembodiment of
a unit is discussed? 1 am wvery soory
the hon. Member is so keen to probe
into these things. I would request
him to use his knowledge in & bet-
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[Shri Ngrendra Singh Mahida.]

ter way than asking for this com-
mittee,

ofl ofa g : gOW W wfor

' SHRI NARENDRA SINGH
MAHIDA: 1 am not giving a sermon.
Let him ask for a committee to deal
with wider questions.

sy *fq g : foaar owg fom g
FHET TN q9T A A1 AT @ E

MR, DEPUTY-SPEAKER: He has
tolﬁnish in five minutes.

SHRI RANJIT SINGH: It is a
very sad thing that a matter of such
national importance affecting our
security has been misunderstood. At
the same time, it is with full res-
ponsibility that I am pointing it out
because it is remote in time. I
rajse this because this ghould not be
repeated,

Mention was made of the informal
vonsultative committee, We all
know how it functions. As a Mem-
ber himself has pointed out, there
is general dissatisfaction with ‘he
working of this g¢ommittee. The
committee works mnot as an advisory
body, not even as a recommendatory
body; it works as a forum where
members can bring to the notice of
the Minister certain things and where
the Minister takes no notice of
them, The hon. Defence Minister
has himself said that he encourages
people in the committee to wvoice
their views and give informaton. I
have attended one of his meetings.
of the time allotted for the meeting,
half was taken up by the Minister
himself in giving us a monologue on
the world situation. Then he said
that there should be another sitting.
He said that he would ensure that.
But pothing came out of it.

From that committee and the
committee as envisaged in this Reso-
lution, there is a vast difference, I
have never said that the Defence

February 23, 1068

of India (Res) 3174
Minister should get up in the House
and disclose his day to~ day pur-
chases and things like that. But
there are certain things about defence
which we still adhere to in the
tradition of 30 years ago. We keen

. them as secret, knowing that modern

armed forces in the world do not
now regard these things as things
that could be kept secret from the
enemy. It is from our own people
that we keep them gecret.

Shri Amrit Nahata has pointed
out that the supremacy of clvilians
would be violated by this committee.
1 do not know how he sgys that. It
is to impose the supremacy of the
civilians that it is being done. That
is the spirit behind this ‘move. The
general deterioration in the morale
in the country everywhere has seep-
ed to the armed forces also. 1 am
sorry to say it. But we have per-
sonal experience of these things. We
all know it, It is likely to seep in
everywhere, The general sense of
political disintegration may not be
permitted to seep into the armed
forces. For that purpose, we require
this committee to suggest ways and
means for not only better indoctrina-
tion and reorientation of the armed
forces, but also for better public
participation in defence affaire,

In these days in the modern world
there is no district category of civi-
lians. Every civilian is a  soldier.
Sardarji is a soldier, I am a soldier,
everybody is a soldier. Qur children
are potential soldiers, Tt is mot only
the 10-lakh strong army that fights
at the front that will be called soi-
diers. There are the crores of citi-
zens and who work in the factories
under a disciplinary code like the
armed forces, day and night to
sustain the defence effort. Therefore,
there is, no such thing as a civilian in
the modern concept. A civilian is
a potential soldier.
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I have dealt with the fears ex-
pressed by certain me.bers, Secreoy
cannot be maintained jn a democracy
as Mr. Verma envisages. /s soon as
the opposition, SVD, came to power
in UP, a communist became the
Home Minister and the first thing he
did was to tour the border areas. How
can you prevent it? How can you
prevent the Kerala Home Minister
from getting at the secrets of the
Government. He is the man doing
everything there. How can you
prevent people from winning a parti-
cular office in a democracy? Mrs,
Sharada Mukerjee said that we
should keep political education away
from our soldiers.

SHRIMATI SHARDA MUKERJEE:
Not theoretical poltical education but
party politics. They may know what
democracy is, what dictatorship is.
They should not be communist Party
members or Jan Sangh members,

SHRI RANJIT SINGH: I should like
to say that Lord Louis Mountbatten
later Admiral Mountbatien, had one
of the largest and the best marxist
Hibraries in the world, I know that
there are other people well versed
in political affairs. But they do not
take part in politics, If you read
about Marxism, it does pot mean that
you will take part in politics. Gen.
Thimmaiah and Gen. Cariappa—did
they not know poltical theory? Those
who are voicing the feelings of the
top brass do not want the iron cur-
tain to be lifted. I am not making
any personal references but I am
sorry I have to say that she is look-
ing at things from the angle of an
Air Marshal'’s wife and not from
the angle of a common soldier.

SHRIMATI SHARDA MUKERJEE:
Opn a point of order. Since he has
made® a personal reference to me
and saij that I was looxzing at
things from the point of view of an
Air Marshal's wife I was not born
an Air Marshal's wife. Secondly, I
meant that yqu should .no# try to
get poltical support from  those
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be a healthy tendency for the
Defence Forces to be affiliated to any
poltical organisation, I do not mind
their reading about Marxism or about
any. other ‘ism’. There are books in

all these ‘isms’ in every defence

Jdibrary,

SHRI RANJIT SINGH: 1 was
about to conclude my speech. This is
the last minute allowed to me and
so I thank you. I thank the Defence
Minister who has taken guch
to reply to the debate and alsp cer-
tain hon. Members who had seen
things in the correct prospective, I
thank Mr. Verma, I dg not know
whether he supports me or not—and
also Mr. Barua. Even if the Defence
Minister is not ready to agree to my
resolution, even if the House rejects

my reaolulim. 1t may
amendment becadse it kfm dn
no harm and ‘so the
accept it

MR. DEPUTY-SPEAKER: 1 shall
put the amendments to the vote of
the House.

MR, DEPUTY-SPEAKER: There is
Mr. Nayanar’s amendment. Is Mr,
Nayanar pressing it?

SHRI E. K. NAYANAR: I think it
was accepted. (Interruption).

MR. DEPUTY-SPEAKER: 1 will
put it to the vote.

Amendsnent No, 1 was put and
negatived.
MR. DEPUTY-SPEAKER: Then

there is the amendment of Mr,
Bedabrata Barua.

SHR1 BEDABRATA BARUA: Sir,
1 seek the permlission of the House
to withdraw the amendment.

Amendment No. 2 was, by leave,
withdrawn.

MR. DEPUTY-SPEAEER: Then,
let us take the resolution moved by
Shri Ranjit Singh.

SHRI SWARAN SINGH: He is not

people. I de not think that it would pressing.

3251 L.S.—12
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SHRI RANJIT SINGH: I am pres-
sing. Let me see whether you have
issued a whip or not,
MR. DEPUTY-SPEAKER: The
question is:,

“This House resolves that a
Standing Parliamentary Com-
mittee on Defence be appointed
to study the problems of Indis's
defence needs and periodically
to keep scrutinizing her defence
preparedness and suggest ways
and means to the Government
to ensure the security of the
country’s frontiers.”

The motion was negatived.

1821 hrs,

RESOLUTION RE: GOLD
CONTROL
MR, DEPUTY-SPEAEKER: Now,
Mr. Xavier just to move—

GMGIPND —LS IT=3251L8.~13-9-68—
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SHRI S. XAVIER (Tirunelveli):
Sir, I move the following resolution.

At A% g aaf (gFitege) -
‘N-Trcr,!-'f'(ﬂﬂffil

MR. DEPUTY-SPEAKER: Let the
bell be rung.—

There is no quorum_ The House
stands adjourned to meet agaln on
Tuesday the 27Tth February at 11
a.m,

1824 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Feb-
ruary 27, 1967/Phalguna , 1889
(Saaka).
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